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Manual of Bihar Universities Laws I Sec. 2721Parl I

1.

2.

Graduate standard or for guiding research work or both and pos-

sessing such qualification as may be prescribed by the Statutes;
1[(ss) "Subject" means subject or subjects assigned to each faculty by' 

the Statutes in respect of which the faculties shall apoint Board of

courses and studies;l
(t) "syndicate" means the Syndicate of the University;
(u) "University" means the University esiablisneo and incorporated

under section 3 of this Act;
(v) ,,University Fund" means the fund of the University established under

section 46 of this Act;
(w) "Vice-Chancellor'' means the Vice-Chancellor cf the University;
(x) ,,Pro-Vice-Chancellor means the Pro-Vice-Chancellor of the Uni-

versity;
(V) "Deans of student's welfare" means the Dean appointed for that

purpose by the University,
1t(z) i'other equivalent post" means any other post the scale of pay of

which is equivalent or as the State Government may declare equiva-
lentl

2(za\ "Commission" means'The Bihar State University (Constituent Col-
leges) Service Commission'constituted by the State Government
for making recommendations for appointments etc., of teachers
and olticers of the Universities and Constituent Colleges.

(zb) ,,other Backward classes" shall have refrerence to extremely Back-
ward, Backward Classes and Women ol Backward Classes"l

Legislative changes (atter 1992)-Clause (e) of this section originally read as follows ;

"Z (e)'College'means an institution maintained or controlled by the University or main-

tained by thd State-Government, in which instruction is given subiect to the provisions con-

tained in clause (1 6) or (17) of Section 5, to the students ol the University (of graduate stand-
ard) under cor ditions prescrihed in the Statutes :

Provided that till separate arrangement is made for lntermediate Education, teaching ot
this standard also shall coniinue to be imparted in the same college, under the general direction
of the lntermediate Education Council and that college shall be deemed to be an institution
imparting education of lntermediate standard, alsol'' 

li was lirst amencled by Ordinance 34 of 1986 which was continued by and linally by

Act 18 of 1993 which repealed the preceding Ordinances, while retained clause (e) but with
sorne modification$ i.e. words "rubiect lo the provisions contained in clause (16) or (17) of

section" have beon onnitted. All tne above amendments have not carried with it the "Proviso"
which was attached with the original clause (e). However since separate arrangernent for im-
parting teaching up to lntermediate standard has not been fully made till now therefore it seems
that"Proviso" rleeds to be there with clause (e).

By Orclinance 5 ol 1985, a new clause (ZA) was added to this section which reads as
follows:

"(qF'ftER nq Mirmrq (wftTr qErh'ffiTq) tEI srrdn't qFriR * ffi{flflqt
ga edfrq3 Tdlhurild { ftIqrdr ilfi qsTfffi qil FIqtfi a{F< * 6q n qwm q-c} * foq rm
qrtnn Errrkd t*-ql qr+erfrr ftr-gn tq f{rqfu-{rirq (i{riiTd qtrE-flTflq) qql enqtrrt"

The above clause cc,ntinued till the erractment of Act 1B of 1993"

By Ordinance 1 5 ol 1993 a new clause (cc) to this section was added which reads as

lollot.ts:
"(cc)'Commission' rneans Bihar State University (Constituent Colleges) Service Com-

lns. hy Act 67 of 1982.
lns. by Act 18 of 1993
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-r ssicil oonstifuted by the State Government for making recornmendations for appointments
:E :r :Eachers and officers of the Universities and Constituent Collegesl'
3. Establishment and incorporation of University.-There shall be es-

-"::r -r-e1 witn effect from the date of commencement of this Act, a University by
--E -:Te ot Patna University with headquarters at Patna.

r2i The first Chancellor', the first Vice-Chancellor, every member of the
Sa-aie. the Syndicate and the Academic Council and all persons who may here-
3:e'oecomes such officers or members and so long as they continue to hold
s-rch office or membership shall together constitute a body corporate by the name
:f the University specified in sub-section (1).

(3)The Univetsity shall have perpetual succession and a common seal and
shall isue and be sued by the said narne.

(4) With effect from the commencennent of this Act all educational institu-
tions admitted to the privileges of the Patna University established under Patna
University Act, 196'1 (Bihar Act lll of 1962) shatt be deemed to be college admit-
ted to the privileges of this University.

(5) On the commencement of this Act, any such College and its attached
hostels and other buildings, forming part of that College including furniture, library,
books, laboratories, stores, instruments, apparatus, appliances and equipments,
which were transferred to the Patna University established under Bihar Act no. lll
of 1952, and such Colleges which lie within the jurisdiction of the University are
transferred on the same terms and conditions which were applicable before the
commencement of this Act.

4. Jurisdiction of the University.-(1) The jurisdiction of the University
shall extend to the colleges namely the Patna cotlege, the Patna science college,
Bihar college of Engineering, the Patna Law coltege, the patna Training college,
the Magadh Mahila college, the Patna women's college, the women's Tiaining
college, Patna, the Bihar National college and tho vanijya Mahavidyalaya ancj
attached hostels and other buildings forming parts of such colleges and hostels,
and all the Departments maintained by the Patna University established under the
Patna University Act, 1961 (The Bihar Act no. 3 of 1962) together with its building
and other buildings forming parts of the University.

(2) The State Governrnent may, by a notification published in official Ga-
zetfe, transfer any teaching institution situated within the limit of Patna Develop-
ment Authority on such conditions as the State Government and the University
may deem fit to impose, and on such a transfer having been made such a college
shall be admitted to the privileges of the University.

(3) The State Government nray by a notifiiation published in the official
Gazette, withdraw any educational institution from the jurisdiction of the Univer-
sity on such conditions as the State Government and the University may think fit
to impose. 6

(4) Persons of lndian nationality residing within the territories of the lndian
Union shall be entitled to seek admission in the corrrespondence courses con-
cr,icied by the University.

5. Purposes and powers of the university.-There shall be the following
purposes and powers of ihe University :-

(1) To provide-
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(i) for instruction in such branches of learning as the University may
think fit incruding professionar studies and technorogy; and(ii) for research and for the advancement and disseminiiion of knowl-
edge.

(2) To hold examination ano to grant and confer degrees, diplomas, certifi_
cates and other academic distinction to and upon personi who-

{a) have pursued an approved course of study in the University and
have passed the examinattons of the lJniversity, uncler conditions
laid down rn the statutes, the ordinances or the Reguiations;

(b) .are teachers. librarians and laboratory asststants in educational
institutions or any_ other person, uncier such conditrons as may be
prescribed in the Statutes, the Ordinances and the Hegulations and
have passed the examinations of the University under like conditions:(c) have carried on independent research under conditions laid down
in the Statutes, the Ordinances or the Regulations;

(3) to confer honorary degrees cr other distinctioniupon persons approved
in the manner prescribed in the Siatutes;

(4) to provide such lectures and instruction for, and to grant such diplomas
to persons not being members of the university, as the Univeisity may determine;

(5) to inspect ail coileges, university ciepartments ano nostets;
- (6) to co-operate with other Ur reisities and authorities in such manner

and for such purposes as the University may determine;
(7) to institute professorships, Readerships, Lecturerships, and any other

teaching posls ;'equired by the Univer.sity and to appoint qualified persons to such
posts of Professors, Readers, Lecturers and Teachers;

(8) to recognise teachers as qualified to give insiruction in colleges;
(9)to institute and.award fellowships inclu-ding travelling feltowships, schol-

arships, exhibitions, medals and prizes in accordante with thL statutes, the ordi_
nances and the Regulations :

(10)to establish, maintain and manage colleges and hostels and to recog-
nise Colleges and hostels not maintained b"y the Un-iversity :

- 
llProvided that after promulgation of tne lntermediate Eclucation Council

ordinance, 1976, recognition of iniermediate colleges shall be granted by the
lntermediate Education Council :l

(11)to demand and receive such fees as may be prescribed by the ordi-
nance :

(12) to supervise and control the residence and discipline of students of the
Colleges and the University :

(13) to make arrangement for promoting the health and general welfare of
the students and for fiat purpose to have powers to appoini arid constitute such
comrnittees as may be prescribed in the Ordinance;

(14) to enter into agreement with other bodies and persons for promoting
the purpose of this Act and to assume the management oi any institution and to.
take over its properties and liabilities under thern.

(15) to hold and manage, endowments, bequests, donations or other trans-
1. lns. by Act 67 of 1982.
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fer of properties made to ano for the benefit of Colieges either itself or through

such agencies as were administering the said endowments, donattons and olher
properties immediately before the commencement of this Act, subject to such

conditions and restrictions as may be prescribed by the Statutes;
(16) to undertake the conduct of post--graduate teaching, research and

work in departments maintained by the University;
(17) it shall be necessary for the University to arrange and provide for pos'

graduate teaching in any College at any time and to utilise for the said purpose,

the building of that College or any portion thereot, and such members of the sta{f

and the articles of f urniture, library, books, Stores, instiuments and other equipments

of that College as may be prescribed.
(18) to centralise the conduct of under-graduate teaching of any standard

in any subject or subjects ancl where the University decides to centralise the con-

duct of such under-graduate teaching, it shall be lawful for the University to ar-
range and provide centrally for the delivery of iectures in such subiect or subjects
and to utilise, for the said purpose. the building of one or more colleges and such

members of the staff and articles of furniture, libraries, books, laboratories, stores
and instruments and other equipments of such coiiege or collegers as may be
prescribed by the statutes;

(19) to declare existing colleges and institutes, subject to conditions as may be
prescribed in the Statutes as autonomous Colleges or institutes, as the case rnay be;

(20) to do all such other acts and things, whether incidental to the polvers

aforesaid or not. as may be requisite in order to f urther the objects of the Univer-

sity as a teaching and examining bodV and to cultivate and promote arts, science
and other branches of learning.

6. University open to all classes, castes and creeds.-No person shall
be excluded from membership of any of the authorities of the University or from
admission to any degree or course of study on the sole ground of Sex, race,
descent, class, caste or politicai belief. lt shall not be lawful for the University to
adopt or impose on any person any test whatsover relating to religious or political

belief or dogma in order to entitle hinn to be admitted thereto as a teacher or
student, or to hold any off ice or appointment therein, or to graduate thereat, or to
enjoy or exercise any privilege thereof, except where in respect of any particular
benefaction accepted by the University, such test is made a condition thereof by
any testmentary or other instrument creating such benefaction :

Provided that nothing contained in this section shall prevent the Llniversity
from making any provision for reservation of posts and appointrnent in favour of
members of the 1[scheduled castes, schedules tribes, backward classes, women
and economically weaker sectionl.

7?Teaching of the University.-(1) All recognised taaching in connection
with the University"courses shall be conducted through the colleges and through
departmenls maintained by the University, subject to general conirol of the Vice-
Chancellor and shall include lecturing, work in laboratories or workshops, and
other teaching work conducted in the University and the colleges by the university
professors, professors, readers, lecturers and the teachers in accordance with
any syllabus prescribed by the Regulations.
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(2) The authorities responsible for organising such teaching shall be pre-
scribed by the statutes.

(3) The Courses and curricula shall be prescribed by the regulations.
(4) ln addition to recognised teaching, tutorial and other supplementary

instructions shall be given in the colleges subject to ihe control of the University,
or in the department maintained by the University.

t5) (i) lt shall not be law{ul for the University or for any college to maintain
classes for the purposes of preparing students for admission to the University.

111ii1 tn the Faculties of ,\rts, Science and Commerce, the University shall
prescribe the Syllabus, conduct teaching, hold examinations and publish results
of Graduate and above standards.

Provided that untilseparate arrangement for lntermediate Education is made,
the College shall, under the general direction of the Bihar lntermediate Educalion
Council continue the teaching work etc, of this standard.

[(iii) The graduate course shali be of three years duration.]
Legislative changes (after 1982)*-Clauses ll and lll of sub-section (5) of this section which

have undergone changes by Act 18 of 1993 or Ordinance 15 of 1993 (in case of clause lll) originally
read as follows :

"(ii) ln the Faculties ot Arts, Science, and Commerce, the University shall prescribe the
syllabus. conduct teaching, hold examinatron and publish results upto lntermediate standard till
the Bihar lntermediate Education Council is establrshed and notification in that respect is pub-
lished in the olficial gazette:

Provided that uniil separale arrangement for lntermediate education is made the col-
lege shall continue the teaching work, etc. of this standard as before, under the general direc-
tion of lntermedidte Education Council.

(iii) lntermediate course shall be of two years'duration at the end of which there shall
be a public examinationl'

Clause lll was substituted by Ordinance 1 5 of 1993 and it reads as follows :-
"(iii)"The graduate course shall be of three years' duration. The course ol studies and

the conduct of examination shall be in accordance wiih statutes, rules and regulations made in
tf is regard from time io timel'z[8. Otticers of the University.-The following shall be the officers of the

University :

(1) The Chancellor,
(2) TheVice-Chancellor,
(3) The Pro-Vice Chancellor,
(4) The Financial Adviser,
(5) The Dean, Student's Wellare,
(6) Proctor,
(7) Registrar,
(8) College lnspector,
(9) Finance Oflicer and

(10) Su^ch other persons as may be declared officers of the University' 
Uylfre Statutes.l

2[b. fr"nit"r of Offieers.-(1 ) The officers of the University (excluding the
Chancellor. the Vice-Chancellor, the Pro-Vice-Chancellor, the Dean, Student's
Welfare and Proctor) may be transferred by the Chancellor on the recommenda-
tion of theVice-Chancellor or otherwise to an equivalent post in another University.

@2. Subs. by Act 67 of 1982.
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period he shall consider the same'

lns. by Act 67 of 1982
Subs. by ibid.
Omitted by ibid.
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(2) The Vice-Chancellor may transfer officers mentioned in serial (5) to (8)

in sub-section (1) of section B to any equivalent post or revert them to their sub-

stantive post in the same University'l-
Legislativechanges(aftelr1982)_By.ordinance3Eoflg86thissectionwassubstituted.The

a"nenoed section read as follows :

g"Transferofofficers._OlficersoftheUniversityunderserialnos.4togofsectionB,
may be trans{err"o 6V tn" Cn"ncellorto another Universify on the same or any other equivalent

poJt or withrn tne same University on any other equivalenl post "

10.tne Cfrancei]or.-(iifne borernbr of Bihar shall be the Chancellor

and shall by virtue ot nis ottice, be the head of the University and the President of

ine Senate, and at any convocation of the University'

(2) The crrancetiorihall have the right to inspect the University, its buildings'

laboratories, workshops and equipments, any co[lege or hostel, the teaching or

examinations conouctlO, o1. uny'rdt done by the University and to get such inspec-

tion done by such p"rion or pei.ons who may be directed. by him, and to enquire or

tocauseanenquirytobemadeinlikemanner,inrespec!ofanymatterconnected
*,"nii* ,j"i'i"iltty',1rno it shall be the responsibility of the authorities of the con-

cerned University ,no tn" .ott"ge to give full co-operation in the.enquiry:l
provided that the chanc6llor shall, in every case, inform theVice-chancel-

lor of his intention to inspect or inquire or to get the inspecti.on or enquiry con-

ducted and the University shall be entitled to be represented thereat'-- 
(3) (a)The chancellor may send the results of such inspection or enquiry to

the Vice-chancellor and the vice-chancellor shall communicate the views of the

Cnancetlor to the Syndicate and the Academic Council'- - ,liUi Tne Syndicate and the Academic Council shall report the Chancellor

within the specified p"iioo, such action, if any, as has been taken or is proposed to

O" trX"n upon the results ol such inspection or enquiry'l

(c)where the Syndicate and the Academic council do not within a reason-

able time, take action to the satisfaction of the chancellor, the chancellor may'

after consid"ring uny'"*pi;;rt'.; furnished or representation filed by 3[ I I I I ]
tn" SynO1gute aiO thL AiaOemic Council, issue such direction as he may think fit'

andtheSyndicateandtheAcademicCouncilshallatoncecomply:* - - ilFiovided that notwithstanding anything contained in sub-section (3) the

Chancellor, if he deems n".".rrry, oi tne basG of report received f rom the Vice-

Chancellor or otnerwiii, may catt ior explanation from any teacher or officer of the

University and after Ju"'n.utlng on the ctrarges, may issue such directions as he

deerns fit, and the V;;-Ch"n"6f tor, the Synlicate, t-he Academic Council, as the

.u.u nluf, be, shall comply with it within the specified period'l
"-- - ,it+lf ne Cnancei'f oi may ny order in writing annul any. proceeding or orders

of the fiiiiversity, whicn are not consistent with this Aci, Statutes, Ordinance or

regulation o+for which there are not sufficient reasons;

Provided that before issuing any such order or directives, he shall call upon

the University to show cause withirr the period specified by him.why such order or

directive should noi n" issued ancl if any cause is shown within the specified

1.

2.
3.
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111+altfre Chancellor may review or recall any order passed by him, if such
revieW or recall is. in the optnton of tne Chancellor, necessary in the interest of
justrce as he tntnKs fit and proper or on account of a mlstake which is apparent
trom the recorC.;

(5) Every proposa.l for the conferment o{ an honorary degree shall be sub-
ject to the confirmation of the Chancellor.

{6) Where power is conferred upon the Chancelior by this Act or.ine stat-
utes to nominate persons tc authorities,and bodies of the Universriy, the Chancel-
lor snall, to the exient necessary ano withcut preiudice to such powers nominate
persons to represeni interest not otherwise adequateiy represenled.

(7)The Ciranceilcr shaii lrave such otne!'powers as arJ conlerred on him by

this Act or ine Statues.
Legislative changes (after 1982)-3ub-seclron (7) of this section v/as inserted and existing

sub-section (7) re-numbered as sub-section (8) by Ordinance 3E.l 1986.The new sub-section (7)

inserreo reaos as toltJws :

"(7) (i)The Chancellor sirall have the power to transfer the officers and teachers of the
Universities from one Unrversity to anotner or in the sanre University on the same post or on
any otner equivalenr post. The transferees shall retain their respective seniority.

(ii) The Chancellor shali nave ihe power lo issue oireclion to the Universities in the
administrative or academic interest of the Universities which he considers to be necessary.The
direction issued tiy the Chancellor shall be impleniented by the Vice-Chancellor, Syndicate,
Senate and other bodies of the tJniversities as the case may be.

(iii) Any person aggrieveci by sucn order of the Chancellor may f ile represeniation to the
Chancellor, who, on consideration of the represerltation, shall have the power to affirrn, modify
or rescind his earher orders wl'rich he may deem lit and properi'

Tire above amendrnent continued rill the life of Ordinance 15 ot'1992, by successive
Ordinances. Ordinance 1 5 of 19S2 was repealed by Act '18 of 1 993 and the said amendment
could not be retained due to a decrsion by the Hon'ble High Court in Mrs. Vineeta Prasad v.

Vice-Chancellor. 1991 (2) PLJR 725.
11. The Vice-Chancellor.*(1)No person shall be deemed to be quali-

tied to hold the office of the Vice-Chancellor. unless he-
(i) is an educationist having experience of administerrng the affairs of

any University of lndia for not less than six years, cr
(ii) is or has been Principal or Head of the Department of any Univer-

sity or College, and has a teaching experlence oi not less than 10
years tn the University or in any other Universiiy or rn any college.

(2) The Vice-Chanoellor shall be appointed by Chance!lor, in consultation
with the State Government from amongst persons having quatification as men-
tioned in sutr-section (1) 2[anc{ rre shall hold office durtng the pleasure of the
Chancellor.l

2[(3)The Vice-Chancellor shall be whole-time olficer and shall hold office
for a period of three years with effect f rom the date on which he assurned charge.
On the expiry of the said period, he may be re-appointed for another term not
exceeding three ye#s.l

Amendrnent by Act 18 of 1993.
[Publishers Note ;-The Amendment macle by the above Act for Sub-Sectrtln 3 of Section 1 1 of the

Patna University Act, 1976 is not clear so we are givrng the Amenoment in fuii io; tire lacriity of the readers.
"(ii) in Sub-Section (3) belore the words "The Chancellor" the worr:s 'Sublect to the ioregoing

.provisicns of this Section" shall be inserted. I _ _
1. Subs. by Act 67 of 1982
2. lns. by Act 18 of 1993.
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(4) (i) 1[x x x x x] Otherterms and conditions of his appointmeni shall be
determined by the Chancellor in consultation with the State Governrnent.

2[(ii) Where the person appointed as Vice-Chancellor gets pension from
the Cdntrat or the State Governrnenl or any University or from any other source,
tre amount of pension due to him from such source shall be deemed to be the
:ari cf his saiary as Vice-Chanceilor.l

(5) The Vice-Chanceilor sl'ratl be ihe principat executive anrl academrc of-
;rcer of the Untversity, Chairman ol tne Syndicate and of ihe Academrc Councii,
and shall be entitlecj to be presenr and speak at any meeting of any authority or
other body of the University and shall, in the absence of the Chancellor, preside at
meetings of the Senate and any convocation of the University;

Provided that the Vice--Chancellor shall nct vote in the first instance, but
shall hgl6 and exercise a casting vcte in the case of an equality of votes.

fl6) The Vice-Chancellor shall, subject to the provisions of this Act, the
Stattites and the Ordinances, made thereunder, have power to make appointment
to posts witliin the sanctioned grades and scales of pay and within the sanctioned
strength of the ministerial staff and otirer sbrvant of the University, not being teach-
ers and officers of the University, and have controi and full disciplinary pclwers
over such staff and servants.
--------t-rt(7) mel f€'{2, sfi-+i Htq'krx'q-q sq-qfiqtirm-, ffi T{r+i qftil-d:{r E"
sq-sfqfu$, f.i6a qRq-qqE fM+anm q' oi-q srflrfirtt'qfr +d-fi g.o.r+ E61yrfft Elrt qq
q6 Tl M q-r cEq srTlcfr drn nqr 31q{i 36ra61d enui ffi erq oTfirfirfl sT ,iz-fi

sdH qs 3q-frr qrTrqrf€ eiiq 6q srfqq( 4.r +r+-.'n tl
(8) The Chancellor shall have the right to visit and inspecr the Colleges and

building, laboratories, workshops, and eqri!pments thereof and any other institu-
tions associated with the Unrversrty.

The Vice-Chancel out the orders of the S icate in re-

ntvers exercrse ionala
ment of the U

Syndicate or the Academic Council by or under this Act, theVice-Chancellor shall
takesuchactionashedeemsfit,andshallreporttheaffiee .--
--fl n-Su--bJectto-lh=E-Frovision-oft hisFci,lts-halllEeIhEilIynfineVice-
Chancellor to see whether the proceedings of the University are ca/ried out in
acc!rdance with the provisions of this Act, the Statutes, the Ordinances, the Regu-
lations and the Rules or not, and the Vice-Chancellor shall report to the Chancel-
lor every such proceeding vrhich is not in confirmity wiih such provisions.

Till such time as the orders of the Chancetlor are not received on the report
of the Vice-Chancellor that the proceedings of the University is not in accordance

Omitted by Act 18 of 1993.
Subs. bv lbid.
Subs. by Act 67 of 1982

't.

2"
e

him to take immediate actron involving the exercise of any power vested in lphe
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to"o*t 
'G',rnevice-chancellor shall exercise generalcontrol *.",t 1h: :d-Y:31i::,31t:L?^",-T,Tl

",,n* 
u"liJ,'J,i:ifil"t:i'ffHJr,',#i[[iJ"r'J;i;;'n{;.1[1YH::**']i::*fl:Hi::

/o\

il:1,H:ffi;y.ilj:t: l:ffi :iT5ilffi;h ;;;;"ei'ary to,,ai ntaining the academic stand-

;;; ;J ";*;itiltive 
rlisclpline of the universitv'

[i:r;::#iiffi ililiii;iiffi;"s irrustration sharr he added' name rv :-
r^^',i.,-ran+ nnct' ,ionns Reader ancl Prtncipal in lhe pay s'iH:?;1i,:::':'i1;li5'il,jlli'#;;;{;;d"";J Frincipat in the pav scare or Reade;';

protessoi anC Principal ih tne pav scale of Proiesso.rJ'Or ano rrllrclljdr rI I i! rv t,qY . 
Snali be addg0: namely:

Itteiiuu-seition (13), th'e following new sub-secttons], ,,,, :- -^i^+^i^ihd d^,
tffi;??T",::::;;#:d';:i,;ii;il;y1111"^'"n::lollY,',?,,*1'Xl3'"'nn 

sood aca'
"( lz+i i I re v ruE-vr rar rLc.v . 

order of the University.
clemic sgnd'ard and promotin-q lhe eflicjencyanl9:"^: -^^ q.i,r,,raq rhe vice-iil?J,'[?l'i"i'i-aii"iin.s'ii!t-'-1]l?y,i:"":"i*'""llli.'l3l]
,o*,",11i1i,ffi,1::lll:ili.TSi;.1ffJ-31:X.lrr"l;,i*iii,"'X"-,ii,-,:"u"iottn" 

chancerror' and

teachers and shall deline their duties'
(16)'rhe Vice-cnu,".tri#unurr have power to t?q,{::iP]131rilaction against all em-

prov".*'nti'n.'u"nffi [lg!g!tgtiert and teachers of the Universitv'

lns. bV Act 67 of 1982.
Renuinbered bY ihid.
lns. by Act 18 of 1993.

with this Act, the Statutes, the Ordinances' the Regulation and the Bules' the

Vice-chancettor srrati [ave the powers to stay the proceeeding reported against'
' -- ;t(;ri t"rft "t ffi dIII sifr""d t{-fr frqrq qr qarHqrnq * ffi ftisrm'

e1qerflffi Em drqd qrf ftErr" fisrrd + el.$R s€ q-trY ERT dfqd ffi er:q

fr* ; 
"=,fr"t* 

4 ffi qqs'ql qE c{ r{n{rfrkd qi-i q1 r.rm *fr tl

2[(13)TheVice_ChancellorshallexercisesuchotherpowerSandperform

such other duties u, 
"i* 

conferred or imposed on him by this Act, the statutes,

the Regulations or the Rules'
3[(14) The Vice-cr,ancellor shall haye overall responsibility in maintaining

goooacTdemrcsrandaroanopromotingtheefficiencyancigoodorderoftheUni-
versitvl/"'i%qsave as otherwise providec in the Act, or the Statutes the Vice-chan-

celor shatI appoint "iii."i. f,i f,er than the Pro-Vice-Chanceilor) with the ap-

provai of the chan."iror, and'teachers and shall deline their duties.

(16)TheVice*Chancellorsha|lhavepowertotakedisciplinaryactionagainst
o{iicers,teachersandallemployeesoltheUniversity'

(17) An ,pp"ui*nitt listo ihe Chanceilor against the.order of theVice-Chan-

cellor imposing the p.nrii, of dismissal, removatirom service or reduction in rank'l

Legislative changZt blLi tsazl--This.section has registered {ollowing changes :

(i) Substitution o{ sub-section (3) and.(9) ,-^, --^
liii lnsertion of illustratlons to.sub-seciion (12)' and

tiiil lnsertion ol sub-secttolrs (1 4) to i1"/)

The amendnrents having starteo trom-tie 6rdinances 35 and 38 of 1985 and 1986

respectively lasted till the life ot Ordinance 1 5 of i 992'

suo-r"ctiln'iii';ii;t ;t;';tirtution ov orcinance 35 of 1 egs read as rotlows :

.,t3l tal rh"; i;c.lCh**.tin, shall oJi *noi* i,,n. oflicer and snall hold office ouring

tn" o'-'[fffiill::,??[fiJ:&oing provisions of this secrion, the Vice-chanceilor sharr ordi-

narily holcl office ior a term ot-thre-e y"ur* 
"ni 

on G &piry of the said terrn' he may be re-

appointe<i Uy tne Cnancef lor in consuitation *itn if,. Sirte'Government.and he shall hold of{ice'

at the pleasure of tne Cnanceilor lor a term not exceeding three yearsl'

ey oroinanc-ei-a oi-t ggo tnl, section was turtner"amenoeo as per details given above

[ii) to (iiiB' 
u-"uction (9), 1lustration to sub-section (12) and sub-sections (14) to (17) read as

1.
2.
q
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- (17) An appeal shall lie to the Chancellor against the order of the Vice'Chancellor im'
posinEj tne ienalty'of dismissal, removal from service or reduction in rankl'--- "-Agiin UybrOinance 15of 1993 sub-sections (3) and ( ) (i) were substituted.The fol-

towing ardthe t6xts of sub-sections (?) & (4) (i) after substitution :-- ' ;l3yineVice-Chancellor shall'be ippdiateo bythe Chancellor in consultation with the

State Government. ie inatt be a wholetim6 btticer anO shall hold office during the pleasure of

fre Cnancettor, ordinariiy, tor a term ot three years. On the expiry of the said term, he may be re-

+point"O by the Chanc6ilor in consuttation with the State Government for a term not exceeding

tiree years.' ,(41(i) The terms and conditions of the appointment of the Vice-Chancellor shall be

determinLrl 6y16e Cnancetlor in consultation with the State Government."

By A;t 1 g of 199g sub-section (1 1 ) was substituted. The following are the text of sub-

section (ii) prior to its substitution.
i(i i ) SuUject to the provisions of this Act, it shall be the duty of the Vice-Chancellor to

see whetirer th" proil"Olngi of the University are carried out in accordance with the provisions

of this Act, the Siatutes, ih-O Ordin"nc"s, the Regulations and the.Rules or not, and the Vice-

Cnancettoi snatt reioitio tfre Chancellorevery srlch proceeding which is not in confirmity with

such Provisions.
Till such time as the orders of the Chancellor are not received on the report of theVice'

Chancellor that the proceedings of the University are not.in accordanc.e with this Act' the Slat-

;i.;, the Ordinanceb, the Regllations and the Rules, theVice-Chancellor shall have the power

tp siay the proceeding reporteo against."
1tl2. nimovat 6t itre Vi6e-Chancellor.-(1) lf any time and after such

enquiry as may be considered necessary, it appears, to the Chancellor that the

Vice-Chancellor-
(i) has failed to discharge any duty imposed upon him, by or under

this Act, the Statutes, the Ordinance, or
(ii) has acted in a manner prejudicial to the interest of the University,

or
(iii) has been incapable of managing the affairs of. the university, the

Chancellor may, notwithstanding the fact that the term of olfice of

the Vice-Chantellor has not expired, require the Vice-Chancellor,
by an order in writing stating the reasons therefor, ar(d after con-

sutting the state Government, to resign his post from the date as

may be specified in the order
(2) I.,lo ordeis under sub-section (1) shall be passed unless a notice stating

the specific grounds on which Such action is proposed has been served and a

reasonable Jpportunity to show cause against the proposed order has been given

to the Vice-Ghancellor.
(3) On and from the date specified in sub*section (1), it shSll b^e deemed

that th; Vice-Chancellor has resigned his post and office of the Vice-Chancellor

shall be deemed vacant.
2[13. Arrangement of work during temporary.absence of the Vice-

Chanc{lor.:(1) During the temporary absencc ci the Vice-Chancellor, by rea-

son of l&ve, illness or for an other cause, the information of which shall be imme-

diately communicated to the Chancellor by the Vice-Chancellor, the pro-Vice-
Chaniellor or the Flegistrar, the Chancellor may make such arrangements for-the

performance of the di-rties of the office of the Vice-Chancellor, as he deems fit :

Provided that until such arrangement is made, in case the temporary ab-

1. Restored by.Act 67 of 1982 and shall be deemed to have been always there.

2. Subs. by ibid.
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SenceoftheVice-Chancellor,itshallbelawfulfortheFro-Vice_Chancellorto
il;;; 

{li? 
.":,:."' 

# Jlffi ;?I,fl, ?:,1!o;or th e V i ce-c h ance r r o r cau se d d u e t o

resignation, death, to'pl"tion of the term ot un:v tGt reason' the Chancellor on

rhe basis of the intorm'"i#i"."rto tio, tnl?it-vite Chancellor or Registrar or

anv other source, mav maxe such arrang"*""nil toiin" performance of duties c{

il]3 
"tiit" 

6itn" Vit"jinincettor' as ne deems rii'

r[14. pro-vi#ch;;;;ii"t:(r)Jietr,ancetror shall appoint the Pro*

Vice Chancellor tn 
"oitJri'tion 

with tnb"state Government'

(2)rhe pro-vile$h;ilil;;rhart o3'l;;;[ time ofticer of the Universitv'

He sharr hord orrice tJia perioo .* :i.1"^11*;h;;;;;";t 
gytilg the pleasure o{

the chanceilor on sucn conditions as n1"v'i"'i"llimined by the chancellor tn

ffi ;r"t"*illiiii'ill:3;!llT#;,:-'^?',";J'i,?;?iil;"J'"'setspension

{rom the Centrat o, tf,JStut" Gor.rn*",iior'iny Un'u"ttity-or {rom any other

source, the amount;;#;; Oue to Nr'itlr1,l.h .ou""'thall be deemed to

be the part of tnis sa]alv as Pro-Vice-Chancellor'l
3[(4) subiec,,;ilL ;;;'[i"11. 91 

t15 nti tn" p'o-c han'cel I or sh ali exe rct se

such power, ,no pJ'to'-'dsucn duties ut'tt'V 6e prescriued or as may be con-

ferred or imposed t"'ni''ti"* time to time nv tne Vice-Chancellor'

4[(s) rne pr.]vil;li;;;ceiio.sr,arr"nJ""lpon.iule for admission and con-

ducr of examination ,p to g".n"tor course"a"n'iif" pruri""tion of the result of the

examination .onouttTo'[ffi u"i""is'v "i'i" 
;;&;6' course and he shall be

ffil1.*:,!'",,t#:l::;*&:Ji,i"r",.,.5i*:arrv this section had three sub'sections' A new sub'

section (4) to it oy oroinavnli bl oi r dao *l',i.n;"'*lliiititJ'o,'tutt"tti'" ordinances till enactment

of Act 18 ot 1ee3. ev,nlJ;;i" ;evi-siru-section ts1";:;"fii)d' ine existins sub-section (3) was re-

;[:ffi ,.rT{,ffi lir#ullliintl;:nry;ffi r:x?ili?:1's.:

proyment r,o* ur;l'Jri'iii; ;i.;r; ot tnelnoirn-Audit and Account services or

from any o,n., o.Jol;i. il;i.-" ol cor!-".#li .ii.oi"' Until such an otlicer is

appointed tre present incumbent *"V .oliinu" ii *"if g.t- the .Financial 
Adviser'

(2) The 
'"'"J'"niioniiiiont'or 

.;;;; ;f the Financial Adviser shall be

deterrnined uv tn"'iril,i.;i;;i;;;"rrd;,lH;iil in" strt" Government and he

;;;ri ;$il'}il 
i,liJ::,Sfl:'"|fl'n"T::Jiilio,'",,ions, 

the advice or the Financiar

no'i'"ioi?i[ 
Pi"]1t1X!J]y;9',-',n-{::..",I-ffrbro member of the'Finance committee

(5) The Fi"#;;1 ;Jvrser snatt.w#ffi; i;t uorninlttotive control of the

vice-chancernr antPine Finance oricJiialr"*oi[ Jit""tly under the control of

the FinancialAdviser'

1.
2.
3.
4.
tr

Subs. bv Act 67 of 1982'

lns. bY Act 18 of 1993'
ire--nirmrered bY ibid'
Added bv ibid.
lns. bY Act 67 of 1982'
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(6) lt shall be the responsibility of the Registrar to obtain the advice of the
Financial Adviser on all matters having financial implication. Moreover, it shall
also be the responsibility of ,the Registrar to mention specifically at the time of
placing such proposal before the Syndicate, that the concurrence of the Financial
Adviser has been obtained or that he has not concurred in the proposal.

(7) lf in any financial proposal the Vice*Chancellor or Syndicate takes a
decision contrary to the advise of the Financial Adviser, such decision shall not be
implemented and shall be forwarded by the Vice-Chancellor to the Chancellor,
whose decision in the matter shall be tinal and binding.

(8) Preparation of the University Budget, maintenance of accounts, audit of
accounts from time to time, compliance of audit objection, timely receipt o{ grants
from the State Government in accordance with the approved budget and also of
grants f rom the University Grants Commission, arrangernents for keeping the same
properly and timely submission of utilisation certificates of the University grants in
the prescribed manner shall be the responsibility of the Financial Adviser.

(9) lt shall also be the responsibility of the Financial Adviser to see that all
financial matters of the University are dealt with in accordance with the Act, the
Ordinance, the SJatutes, the University Ordinances, Regulations and Rules framed
thereunder.l y'

15. ffre Dean of Students Welfare.-(1) The 11Dean, Students, Welfarel
shall be appointed by the Vice-Chancellor for a pqriod of two years f rom amongst
the University Professot's, Readers or Frincipals :

2[Provided that if the Vice-Chancellor thinks it necessary for admiristrative
reasons, he nnay revert the Dean, Student's Welfare, to his original post and ap-
point another person as Dean for the unexpired period of his term.l

(2)The duties, powers and functions of the 11Dean, Students Welfare,l shall
be prescribed by the Statutes.

(3) The teacher who is appointed as the 11Dean, Student's Welfarel under
sub-section (1) shall continue to hold lien on his substantive post, and he shall be
eligible for all the benefits which would have othenrvise accrued to him, but for his
appoinlment as the liDean, Students Welfarel.

3[1 6. The Registar.-(1 ) Notwithstandih g anythin g contained in provisions
of the Act, if the Chancellor thinks fit, he may request the State Government,
central Government, University Grants commission or any University to send
names of suitable officers for the post of Registrar and in that case the State
Government, central Government, university Grants commission or any Univer-
sity may send names of one or more oificers for consideration for appointment as
Registrar under such terms and conditions of service as he may consider fit and
then the Chancellor shall appoint the Registrar from amongst them.'' (2) The Registrar shall be a wholetime cfficer of the University and he shall act
as secretary to the Senate, the Syndicate and the Academic council and he shall :-

(a) be the custodian of the records, the common seal and such other
properties of the University as the Vice-Chancellor and the Syndi-
cate sha[ commit to hjs charge;

Subs. by Act 67 of 1982.
lns. by ibid.
Subs by Act 13 of 1995.

1.

2.
3.



B4I Part I Manual of Bihar Universities Laws I Sec. 16

(b) conduct the oflicial correspondence of the University and shall
maintain the proper investment of the University;

(c) perform such other duties as may be speeified in the Statutes or pre-
. scribed by the Act or the Regulation or as may be required from time

to time by theVice-Chancellor, Pro-Vice-Chancellor orthe Syndicate;
(d) represent the University in suits or proceedings by or against the

University, sign Powers of Attorney and verify pleadings 
-or 

depute
his representative for the purpose;

(e) render assistance to the Vice-chancellor and pro-Vice-chancel-
lor in discharge of their duties in regard to the conduct of the ex-, amination and the publication ol the results;

(f) look after the proper functioning of the Constituent Colleges and the
Department of the University and to report to the Vice-Chancellor;

(g) have power to take disciplinary action against the ministerial staff
and to suspend them pending inquiry and to administer warning to
them or to impose on them the penalty to ensure or withholding of
increment, provided that no such penilty shalr be imposed unr6ss
the person concerned has been given a reasonable opportunity of
showing cause against the action proposed to be taken against
him.

(3) (a) An appeal shall lie to the Vice-Chancellor against the order of the
Registrar imposing the penalty of withholding the increment;

(b) ln case where the enquiry discloses that a punishment beyond the pow-
ers of the Registrar is called for the Registrar shall, upon conclusion of
the enquiry, make a report to theVice-Chancellor along with his recom-
mendation for such actions as the Vice-Chancellor miy deem fit;

(c) The Register may be transferred by the chancelloi from one uni-
versity to another university, on the same or on any equivalent post
or within the same University on any other equivalent post.

.. Legislative.changes (after 198)--Ay Ordinance 2 of 1986, a new clause (f) was inserted to this
section which continued till Ordinance 2 of i 986 was repealed i.e clause (fl came in to force w.e.f. the
date of Ordinance 2 of 1986. The text of clause (f) is given below :

'(f) Notwithstanding any provisions of the Act, if the Chancellor thinks fit, he may re-
quest the State Government, Central Govefnment, University Grants Commission or any Uni-
versity to send names of suitable officers for the post of Registrar, and in that case the State-
Government, Central Government, University Grants Comniission or any University may send
name of one or more otficers for consideration for appointment as Regisirar under iuctrterms
and conditions ol services as.ie may consider fit, and then, the Chaicellor shall appoint the
Registrar from amongst theml'

. By Ordinance 38 of 1986, the whole section i 6 was substituted as follows :

Subsituation of Section 16 of Bihar Act 24, 1976.-4n the eaid Act for Section 1 6, the
following shall be substituted, namely:-

"16.The Regi$aL:-(1)The Reglstrarshall be a whole tinre Orfficer of the University and
he shall act as Secretaiy to the Senate, ihe Syndicate and the Acadensc Council and he shall-

(a) be the custodian ol the records, the common seal and such other properties of the
University as thevice-ch-ancellor and the syndicate shall commit to his charge;

(b) conduct the official correspondence ol the University; and shall ma]ntain the proper
investment of the University;

(c) perform such other duties as may be specified in the Statutes or prescribed by the
Ordinance or the Regulation or as may be required from timeto time by the'Vice-Chancellor,
Pro-Vice-Chancellor or the Syndioate;'



Sec.16l Patna University Act, 1976 Part I [85

(d) represent the University in suits or proceedings by or against the University, sign
Powers of Attorney and verify pleadings or depute his representative for the purpose;

(e) render assistance to theVice-Chancellor and Pro-Vice-Chancellor in discharge of
their duties in regard to the conduct of the examination and the publication of the result;

(f) look afterlhe proper functioning of the institutions affiliated to the University other
than the Constitutent Colleges and the Departments of the University and shall report to the
Vice-Chancellori

(g) have power to take disciplinary action against the employees belonging to the min-
isterial staff and to suspend them pending inquiry, to administer warning to them or to impose
on thern the penalty of censure or withholding ol increment:

Frovided that no such penalty shall be imposed unless the person concerned has been giraan

a reasonable opportunity of showing cause againstthe action proposed to be taken against him.
(2) (a) An appeal shall lie to the Vice-Chancellor against any order of the Registrar

imposing the penalty of withholding increment.' 
Ol ln'a cas6 where the in{uiry discloses that a punishment beyond the powers of the

Registrar is called for, the Registrar shall, upon conclusion of the enquiry, make a report to the
Vice-Chancellor along with his recommendation for such actions as the Vice-Chancellor may
deem fit.

(c)The Registrar may be transferred by the Chancellor from one University to another
University, on the same or on any equivalent post or within the same University on any other
equivalent postl'
Again Ordinance 12 of '1987 was promulgated which repealed Ordinance nos. 28, 34 and 38 of

1986 and substituted section I 6 as lollows :-
Substitution of Section 16 ot Bihar Act 24, 1976.-4n the said Act for Section 16, the following

shall be substituted, namely:-
"16. The Registrar_{l) Notwithstanding any provision of the Act, if the Chancellor

thinks fit he may request the State Government, Central Government, University Grants Com-
mission or any University to send names ol suitable officers for the post of Registrar, and in that
case the State Government, Central Government, University Grants Commission or any Uni-
versity may send name of or,e or more oflicers for consideration for appointment as Regiskar
under such terms and conditions of service, as he may consider fit, and then the Chancellor
shall appoint the Registrar from amongst them;

(2)The Hegistrar shall be wholetime Officer of the University and the shall act as Sec-
r€tary to the Sonate, the Syndicate and the Academic Council and he shall*

(a) be the custodian ol the records, the common seal and such other properties of the
University as theVice-Chancellor and the Syndicate shall commit to his charge;

(b) conduct the olficial conespondence of the University, and shall maintain the proper
investment of the University;

(c) perform such other duties as may be specified in the Statutes or prescribed by the
Ordinance or the Rogulation or as may be required from time to tim6 by the Vice-Chancellor,
Pro-Vice-Chancellor or the Syndicate;

(d) represent the University in suits or proceedings by or against the University, sign
powers of Attorney and verily pleadings or depute his representative for the purpose;

(e) render assistance to lheVice-Chancellor and Pro-Vice-Chancellor in discharge of
of their duties in regard to the conduct of the examination and the publication of the result;

(f) look after the proper lunctioning of the institutions affiliated to the University other
than the Constituent Colleges and the Department of the University and shall report to theVice-
Chancellor;

(g) have power to take disciplinary action against the employeed belonging lo the min-
isterial statf and to suspend them pending inquiry, to administer warning to them or to impose
on them the penalty of censure or wilhholding of increment:

Provided that no such penalty shall be imposed unless lhe person concerned has been given
a reasonable opportunity of showing cause against the action proposed to be taken against him;

(3) (a) An appeal shall lie to the Vice-Chancellor against an order of the Registrar
imposing the penalty of withholding the increment;

(b) ln case where the inquiry discloses that a punishment beyond the powers of the
Hegistrar is called for, the Re$istrar shall, upon conclusion of the enquiry, make a report to the
Vice-Chancellor along with his recommendation for such actions as theVice-Chancellor may
deem fit;

ic)The Begistrar may be transferred by the Chancellor from one University to another
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University, on the same or on any equivalent post or within tne same University on any other
equivalent post."
Thus the so substituted section remained in force till the existence of Ordinance 15 of 1992 and

thereafter the original section 1 6 came back in the same position as it was prior to its substitution in 1 9g6.
This section was again substituted by Ordinance '14 of 1994 and linally Act 13 of 1995 whs

enacted which approved the amendments done by the Ordinances, This section ieads as follows prior
to its amendment by Ordinance 14 of 1994 :-

" 16.The Registrar-The Registrar shall be a whole time oflicer of the University and he
shall act as Secretary to the Senate, the Syndicate and the Academic Council and hsshall-(a) manage the property and investment of the University;

(Ol sign all contracts made on behalf of the University;
(c) exercise and perform such other powers and duties as may be prescribed by

the Statutes, the Ordinances, the Regulations or the Rules, oras may, from
time to time, be conferred and imposed on him by the Senate, the Syndlcate
and the Academic Council;

(d) generally render such asslstance to theVice-Chancellor as may be desired by
him in the performance of his duties;and

(e) the Rogistrar may, on the recommendation ol lhe Vice-Chancellor or other-
wise, be transferred by the Chancellor lrom one University to another Univer-
sity on the same.or any other equivalent post or within the same University to. anyotherequivalentposil,1[16A. Proctbr.-(ri ine Vicd*chanceilor shail appoint proctor from

amongst such teachers of the University as are not below the rank of Reader.
(2) His tenure shall be of two years and on the expiry of his tenure, he may

again be appointed :

Provided that if at any time tlre Vice-chancellor thinks it proper on admin-
istrative grounds, he may send the Proctor back to his original post and appoint
another person as Proctor for the unexpired period of his term.

(3) ln case of vacancy for the post of Proctor caused due to resignation or
illness or any other reason, his duties shall be discharged by a person ippointed
for the purpose by the Vice-Chancellor.

,(4) Duties of the Proctor shall be determined by the Statutes.l
J17. The Finance Officer.:The Finance Officer shall be whoietime officer

of the University and shall act as secretary to the Finance committee, and shall
exercise such powers and perform such duties as may be prescribed by the stat-
utes, the ordinance, the Regulations and the Flules, or as may, from time to time,
be conferred or imposed on him by the senate, the syndicate, 2[the Financial
Advisell or the Flegistrar.,/

18. Authorities of the University.-The following shall be the authorities
of the University, namely:-

(1) The Senate;
(2) The Syndicato;
(3) The Academic Councit;
(4)- The Faculties;
isit rne Examination Board;
(6) The Finance Committee;
(7) The Planning and Evaluation Committee;and
(8) Such other authorities as may be declared to be the authorities of

the University by the Statutes.
. . 19. The Senaje.-The Senate shall consist of the following persons, namely-
1. lns. by Act 67 of 1982.
2. Subs. by ibid.
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(1) The Chancellor;
(2) The Vice-Chancellor;
(3) The Pro-Vice-Chancellor;
i+) 1[Commissioner and Secretary Higlrer Education]
(Sl The Director of Higher Education, Bihar;
(6) The Director of Health Service, Bihar;
(z) ffre Director of Technical Education, Bihar;
(8) The Deans of Faculties;

igi Such of the Head of University Departments 3.s 
afe not Deans;

tiOi Such of the Principals of Colleges maintained.?V 11" University as

are not Deans and the Principals of the Patna Medical College and

the Dental College.
t(tOn) Director, Corresfiondence Course Patna University Patna.]
-' 

(1 1) All ex-Vice-Chancellors of the University'
explanation-For the purpose of this clause, the expression ex-Vice-Chan-

cellor does not include any ex-Vice-Chancellor who was appointed to fill a casual

or temporary vacancy.
(tZ; iuery person who has given to the satisfaction of the Chancellor,

whether in one or more instalments, a Sum of not less than one lakh rupees in

cash or in the shape of property of the equivalent value to or for the purposes of

the University or of a College:
Representative members

t11t el fen persons, to be elected by and from amongst the members of the

Bihar Ligisiative Assembly in such manner as may be prescribed by the Speaker

ol the Asiembly, one of whom shall be from Scheduled Castes, one from Sched-

uled Tribes and three from Other Backward Classes;l
(14) Four persons, to be elected by and f rom amongst the members of the

Bihar Legislative Councii in such mannei, as may be prescribed by the Chairman

of the Council;- 
t11t5) fitteen teachers otherthan Deans, Principals and Head of University

Oepartmenis having not less than five year's teaching experience to be elected by

unil trorn amongst ihe teachers of the College and the University Departments,

two of whom sliall be from scheduled Castes, two from Scheduled Tribes and

three from other Backward classes;]

trol one person to be elected by each of the Bihar secondaryTeachers
Association, Bihar Hindi Sahitya Sammelan, Bihar, Anjuman Taraque-Urdu, ln-

dian Medical Association (Bihir Branch), lnstitution of Engineers (Bihar Branch)

and the 4[Binat State Bar Association]; .tt(iZ) One from amongst the employees of the University and the Colleges

1o Oe eEcted by them in thehanner presoribed by the Statutes;l- - - Cii B) FivL students from amongst the students of the University to be elected

in the manner prescribed in the statules, by the members of the Union Council of

the University Student's Union;l

1. lns. by Act 18 of 1993.
2. Subs. by Act 18 ol 1993.
3. Subs. by Act 67 of 1982.
4. Subs. by Act 15 of 2008.
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Nominated Members
(19) Three persons nominated by the Chancelior, for their academic interest;
(20) One meritorious student to be nominateo by the Vice-Chancellor in

the manner prescribed in the btatutes and whose tenure will be one year;
(21) One student who has distinguished himself in sports and other extra-

curricular activities to be nominated by the Vice-chancellor in the manner pre-
scribed in the statutes and whose term of office will be one year.

(22) One person rvho has distinguished himsel{ in sports to be nominated
by the State Sports Council;

t11eS1 Six such registered graduates, other than the teachers of the Univer-
sity or its colleges, as have completed a period of five years after graduation, to be
nominated by the Chancellor from the panel of registered graduates prepared by
the Vice-Chancellor, one of whom shall be from Scheduled Castes, one from
Scheduled Tribes and one lrom Other Backward Classes;l

2[(24) Such members of the Syndicate as are not members ol the Senate
under the above provisions.l

3[(25)Ten persons to be nominated by the State Government who are known
for their academic interest, one of whom shall be from Scheduled Castes, one
from Scheduled Tribes and three from Other Backward Classes.l

Legislative changes (after /982)*This section was amended for the lirst time by Ordinance 5
ol 1985 which substituted clause (17) only of this section which read as follows prior to iti substitution:

"(17) One representative of the Bihar Rajya Vishwavidyalaya Ewam Mahavidyalaya
Karmchari Mahasangh;"

Again clauses (9), (10) and 15 ol this section were substituted by Ordinance 38 of
1986. Prior to their substitution these Clauses read as follows:

'(9) such of the Heads of University Departments as are not Deans,"
'(10) such ol the Principals of Colleges maintained by the University as are not Deans

and the Principals of the Patna Medical College and the Dental College;"
"('t 5) Twenty teachers, other than Deans, Principals and Heads of University Depart-

ments, having not less tlran liva years' leaching experience, to be elected from and by the
teaching staff of Colleges, and Univorsity Dspartments in such manner, as may be prescribed,
by tho Statutes, so that the teaching staft ol Colleges and the teaching staff ol every University
Dapartment may be ropro$snted on the Senate under this sub-head in such number and at
such intervals as rnay be prescribod by the Statutes;"
Again Ordinanco 12 of ! 987 was promulgated which repealed Ordinance nos. 28, 34 and 36 of

1986 but rotained all the substitutions which continued till the lile ol Ordinance 1 5 of 1 992. After 6nact-
mgnt of Act 18 of 1993 certain nev,r changes were brought in this section besides certain modilications
in the prior substituted claus6s.

Act 18 of 1993 which brought new amendments in this s€ction are as follows :-
(1) ln clause (4) words "Education Commissioner" were substituted by tho words

"Comniissionor and Secretary, Higher Education'.
(2) A new clause ('t0A) was added.
(3) Clauses (13) and (23) were substituted and a new clause (25) was added.

Prior lo its substitution Clause (13) and (23) read as follows :

. 113) o4g person, to be elected by and lrom amongst the members of the Bihar Legis-
lative Assemblfln such manner, as may be prescribed by the Speaker of the Assembly;"

'(23) Five such registered graduates, other than the teachers of the University or its. c6lleges who have completed a period of live years after graduation, to be nominated by the
Chancellor out of the panel of registered graduates prepared by theVice-Chancellor;'

1. Subs. by Act 18 of 1993.
2. Subs. by Act 67 of 1982.
3. lns. by Act 18 of 1993.
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20;111tiTerm of office of members of the Senate.-The term of office

of members of the Senate, other than the ex-officio members and the members

whose term has been specif ied under this Act and the life members, shall be three
years from the date of their election or nomination, as the case may be, and shall
include any further period which may elapse between the expiration of the said

three yeari and the date of the next succeeding election or nomination not being

a election or nomination to full Up any casual vacancy under section 61:

Provided that a member elected, or nominated as representative or any

body shall be deemed to vacate office with effect from the date on which he

ceases to be a member of the body which elected or nominated him :

2[Provided further that the tenure of office of the elected members under

sub-seition (18) of seclion 19 shall be one year with effect from the date of their
election.l

3[(Z) tne Senate shall have prepetual succession and any of its acts or
proceeding shall not be invalid merely because of any vacancy or vacancies in its

membership.l
Legisiati-ve changes (after 1982)-4y Act 1 8 of 1993 sub-section (2) was added to this seition

and existin-g text of thisleciion was re-numbered as sub-section (1). Since none of the preceding

OrdinanceJchain of which was broken by this Act contained such insertions, sub'section (2) is to take

effect from the date of enactment of Act 1 I of 1 993'

21, Meetings of the Senate.-2[(1) The Senate shall meet twice in a year

on dates to be fixed by the Vice-Chancellor which shall be called ordinary meet-

ings of the Senate and one of them shall be declared by the Statutes to be the
Annual meeting of Senate in which the budget of the University for the next ybar

shall be passed.l
(2) The Vice-Chancellor, may, whenever he thinks fit, and shall upon a

requisiiion in writing signed by not less than one-third of the total number of mem-

beis of the Senate, z[convene only one special meeting of the Senate in a year']
22. Powers and duties of the Senate.-Subject to the provisions of this

Act and Statutes, the Senate shall be the supreme governing body of the Univer-
sity, and shall exercise control over all the aflairs and properties of the University,
an'd shall exercise all such powers as are not otherwise specified by this Act'

(2) ln particular and'without preiudice to the generality. of the foregoing
powers, ihe Senate shall exercise the following powers and perform the following

functions namely:-
(a) oi making the $tatutes, and amending or.repealing the same;
(ni of considLring the Statutes and the Regulations, and amending or'

. repealing the sanne;
(c) of'passing resolution after havilg considered the annual reports,

the annua'i account, the f inancial estimates ahd audit report on such

accounts;
(d) of exercising the powers for the purpose ol control in college and

of suPerintendence;
(e) of insiituting and conferring such degrees, titles, diplomas and other' ' academic distinction ar may be prescribed by the Statutes;and

1. Re-numbered bY Act. 18 of 1993.
2. Subs. by Act 67 oI 1982'
3. lns. by Act 18 of 1993.
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(f) of exercising such other powers and of performing such other du-
ties as are conferred or imposed upon it by this Act.

23. rne Syndicate.-l11t ; rne syndicate shall be ihe Executive council of
the University and it shall consist of the following-members :-

(a) Vice-Chancellor;
(b) Pro-Vice-Chancellor;
(c) commissioner-cum-secretar.y of Higher Education or his repre-

sentative not below the rank of Joint Secretary;
(d) Dii.ector, Higher Education.
(e) Dean, Students, Welfare and proctor;
(f) Two Heads of the University Departments to be nominated by rota-

tion as prescribed by the Statutes whose term of office shall be for
one year from the date of nomination.

(g) Two Principals of colleges maintained by the University to be nomi-
nated by rotation as prescribed by the statutes whose term of of-
fice shall be.for one year from the date of nomination;

(h) Two from ambngst Professors and Fleaders of the Universiiy other
than the University Heads of Departments and two such lecturers
as have a minimum of five-years of teaching experience, to be
elected by the teacher members of the senate by single transfer-
able vote in accordance with the system of proportionate represen-
tation, one of whom shall be from other Backward classes from
the rank of Professors and readers, and one f rom scheduled castes
Scheduled Tribes from the rank of lecturers;

(i) Four from amongst the members ol the senate other than teach-
ers, students and employees of the University and colleges, to be
elected by the non-teacher members of the senate by single trans-
lerable vote, in accordance with the syslem of proportionate repre-
sentation, one of whom shall be from scheduled castes/ sched-
uled Tribes and one from the Other Backward Classes;

fi) One reputed Educationist nominated by the Chancellor;
(k) Three persons to be nominated by tho state Government one of

whom shall be from Scheduled Castes/Scheduled Tribes/other
Backward classes and one fromwomen having academic interest
and attainments in socialwork.l

2[(2) The term of office of members, oiher than the ex-officrb members,
shall be for a period of three years with effect from the date of their respective
election or nomination except othenruise provided and shall include any further
period which may elapse between the expiry of the said period of three ylars and
the date of the succeeclrg election or nomination, except in case of an election or
nomination to fill up any casualvqcancy;

Frovided that a rnember elected or nominated shall be deemed to have
vacated office with effect from the date on which he ceases to be a member of the
body which had elected or nominated him.l

't.

2.
Subs. by Act 18 of 1993.
Subs. by Act 67 of 1982.
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't(s) fdk+z q1 +a.s, ei?rn{r sIsE q} ?=TftJ Y * ureKuRI: E}fi:

qi<qR€dcft=rsdqc.d*nna+=41ffiq*r*gors6i+rsc-qfrftq1+dfi
f-dt C +* * gril 'rd eiqqr eK i dfr ll

2[(a)TheSyndicateshallhaveperpetullsuccessionandanyofitsactsor
proceedings snalr noi-ue inuaiio merely because of any vacancy or vacancies in

its membershiP.l
Legislativechanges(after1982)-4rdinance38oflgs6broughtsome.chanoesinitviz.words

.,Chief Executive eooy', in sui-section (i ) was su.ustiir;;iil"-E';Aiiv"e council" and-clauses (i) and (i)

of sub-section 1r I ano pro-viio t-o sun-lJction (2) *.i" uruititut"d' These chanpes continued bv suc-

cessive ordinances tilt oloin*t, r s or r ssz- p,ior toir;;il;]ir;til; ;;'ses (iiana 0) ol sub-section

it-) ano pro'iso li,;3t-:i':$"alBXlffJ"J',oJ::slr, ano two such Lecturers havins at reast r o vear.s'

teaching "*p.ri"n'.!]io 
uLiirltEo uv tnerelci er r"rembers of tne Senate tn accordance with

the system ot p'op'oiii"n;'ep'einntltion by means of single transferable votes;"

,,clrnr""",ilrioJi.-inli in"n tra.n"i., ituo.nt. ind other employees ot a college or

the university, t" ui. irrl-Jt"a iii'accordance *iiii ir'. rv.t., of proportional representation by

means of singl" iontitt"Uf t votes by the members of the Senate:

,,*ru roil'i#-;;i;'di'=d r#;;*r. or qqt{-q" 6r sTfq-6i{ €ncr( si Tfr

q s+fr t nqr sR frqtfi + e{H q{ 8""i. * q-+ffir Eefli d d E-drikcft re-6r s{tffi'{iq

"t'.f 
nl* w f{qq { s.+fi sTrt{r aftr gq q-*54a6-fr 5}qr1r'

,,23 (2) paroviso.-provided that a.member elected or nominaled shall be deemed to

have vacated otfice with effect from tn" a"iJ'oi *ni.h h"..rt*. to be member of the body

which had elected or nominated himl'
This section again underwent changes w.!9n AcJ 18,91 

] ??? 
substituted the whole of

sub-section (1 ). Prior t6 substitution sub-section (1) read as lollows :

"tr rrn" 
'svloiJ"iJln'riii"'tn. cnieiEleJuiiv" uody of the lJniversitv and shall consist

of the following Persons, namelY:-
Ex-officio members

(a) The Vice'Chancellor;
(ui rne ero-vice-Chancellor;
(cl Ire Lo-ucaiLn commi.rioner, Bihar or his representative.who shall at least be of

the rank or oit.iJliidti;Ed;;;ii6il speciar secretarv of the state Government;

(d) Dean' Student'sWelfare;
(e) Proctor; 

other rnembers

(f)TwoHeadsolUniversityoepart'ienGiprescribedbythestatutesandtheirtenure
shall be on" y""t *itn etfect from ifre d-ateof their nomination;- - - 

(S) On. ptiion nominated by the State Government;

(h)TwoPrincipals.of.cort"g.,,nj"i.il.,eunlversityuyrotationasprescribedbythe
Statutes and their tenure shall be one year

til one-dea-ul] oicoir.g" proiessor, and two such lecturers havino at least 10 vears'

teaching 
"*p"iiln"#io 

;;;l".ft ov tn. ill.illr i,iJru"it 
"t 

tne senate in accordance with

the system ol p'd;;til; iepieseniut"n.bv means of single transferable votes:

0rnree fremLers oiher than t."Jtirr., .tra.nts ind other employees ot a college or

rhe university,ii ;; ;6;i;J il accordan"e'i-iinin" r.y.t"* ol proportimal representation bv

{ i"."rs iri.i"'sir"-ti"ntr"'"ui" *tes by the-members of the Senate:

*< #i#'ffifr-di ird ffi+-*" qt:r*r'q-r qr eft{qr"{ Eqcft 6i Tfr

1 q-+-fi * aqr qR frqlfi + rsIH qt 8".i" * T{tfllEor Ei d {f,nrcfr Es-fiI5{ffiiTtsT

"ti *r vs f{s'r t srm edvt mfqq qa e-*rq.rt rlm t

(k) One reputed educationist nominated bv the Chancellor;

(l) [ in the ioregoing ctauses lrol. i"ljlr tr,iinlr" be no.ex-afficio, nominated and elected

scheduled caste member, then in that ca!; inJ bn".i.tlor shall nominate a seheduled caste

member having academic interest:

1. lns. bv Act 67 ol 1982.
2. lns. bY Act 18 of 1993.



92I Part I Manualof Bihar Universities Laws I Secs. 24-25

Provided that if at a later stage a Scheduled caste member is available as nominated or
elected member, then the term of the Scheduled Caste member nominated by the Chancellor

. shall be deemed to have automatically ceasedJ'
By Amendment Act, 1 993 a new sub-section (4) has also been added which has been

incorporated in the main text
A new sub-section {4) has also been added by this Amendment Act.

24. Powers and duties of the Syndicate.-The Syndicate-
(a) shall hold, control and administer the property and funds of the

University including endowments, bequests, donations and other
transfers oi property made to and for the benefit of Colleges;

(b) shall determine the form, provide for the custody and regulaie the
' use of the common seal of the University;

(c) shall, subject to the power conferred by or under this Act on the
Vice-Chancellor and the Academic Council, determine and regu-
late all matters concerning the University in accordance with this
Act, the statutes, the Ordinances and the Regulations;

(d) shall manage any funds placed at the disposal of the University for
specific purposes;

(e) save as otherwise provided in this Act or the statutes, shall appoint
1[x x x] officers (other than the Vice-Chancellor and the Pro-Vice-
Chancellor) and teachers of the University and shall define their
duties and provide for the filling up of temporary vacancies to the
posts of such officers and teachers;

(f) shall have power to accept on behalf of the University transfer of
any movable or immovable property made to and for the benefit of
the University or a college.

(g) shall exercise such other powers and perform such other duties as
may be conferred or imposed on it by this Act or the Statutes; and

2t(h) shalltake appropriate decision consistent with the Act, on all mat-
ters having financial implieation only after obtaining the advice of
the Financial Adviser.j

Logislative changes (atter 1982)*'this section was substituted by Ordinance 38 of 1986 and
the substitution continued by successive Ordinances till Ordinance 15 of 1 992 and the so substituted
section 24 read as under:

"24. fuwers and duties of the Syndicate.*The Syndicate-
(a) hold, control and manage the properties and funds of the Univarsity;
(b) regulate the use of the common seal ol the University;
(c) subiect to the powers conferred by or under this Act on the Vice-Chancellor and the

Academic Corrncil, d€termine and regulate all matters concerning the University in accordance
with this Act, the Statutes and the Regulation;

(d) manage any fund placed at the disposal of the University for specified purpose; 
^

(e) have power to accept translers on behall of the University of any movable or immov-
able prgperty to and for the benelit of the University or a College;

"(f) make Ordinances and shall amend or repeal them; and
(g) exercise,such other powers and perforrn such other duties as are conferred or

imposed on it by this Act, or the Statutesl'
. Amendment Act 1 8 of 1 993 did not retain any such substitution. Therefore this section
I remained as it was prior to its substitution by Ordinairce 38 of 1986.

' . ' 25. The Academic Council.-The Academic Council shall consist of the
following persons, namely :-
1. Omitted by Act 67 ol 1982.
2. lns. by ibid.
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(a) TheVice-Chancellor;
(b) The Fro-Vice-Chancellor;
(c) The Deans of Faculties;
(d) The Director, Higher Education, Bihar;

i"i Al Heads df University Departments, Principals of allColleges main-

tained by the University, who are not Deans;
(f) All Priniipals ol colleges maintained by the State Government;
(b) Four teachers, other than Deans, Professors and Heads of Univer-

sity Department, who shall in the manner presscribed by the stat-

ues, be elected by the senate in such a way that each Faculty may

get representation;
(h) Not more than two experts from outside the University service, to

beco_optedbytheAcademicCouncilforspecificpurposesac.
cording to need :

(i) The President of the University Student's Union elected under sub-
section (1) of section 44.

(2) The term of office of members other than lhe ex-officio, shall be for

three years with effect from the date of their respective election or nomination and

shall ihclude any further period which may elapse between the expiration of the

said period of thiee years and the date of the next succeeding election or nomina-

tion, as the case may be, not being an eleclion or nomination to fill up any casual
\acancy :

Provided that any member elected or nominated shall be deemed to vacate

office with effect lrom ine Oate on which he ceases to be a member of the body

which elected or nominated him.
Legistative changes (after 1982)--4erlainchanges were_made in tNssection by Ordinance 38

of 1986 i.e.'in clauses (eiand (g) which 6ontinued till Ordinance 15 of 1992. But due to enactment of Act

1 I ol 1 993 which repealed Ordinance '15 of 1992 did not retain these amendments.

26. powirs and duties of the Academic Council.-The Academic Council

shall be the Chief academic body ol the University and shall-
(a) subject to the powers conferred by or under this Act on the Vice-

chancellor and on the syndicate, determine and regulate all aca-

demic matters concerning the University in accordance with Ordi-
nances and the Statutes;

(b) have the powers of superintendence and control over and be re-

sponsible for the maintenance of standards of instruction and edu-

cation including the conduct of post-graduate teaching and the pro-

motion of research work in the University; '
(c) exercise supervision and control over the tcaching in the colleges

in such manner as may be prescribed by the StatUtes;
(d) subejct to provision of section 29, have powers of general control

over the Examination Board, and may review the results of Univer-
sity Examinations; and

(e) exercise such other powers and perform such other duties as may

be conferred or imposed upon it by the Statutes.
27.tne Facutties.-(1) The University may include the Faculties of Art,

Science, Commerce, Medicine, Law, Education, Agriculture, Engineering and such

:ther Faculties under it, as may be prescribed by the Statutes;
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Provided that Senate cannot create a Faculty for the subject o{ such branch

of learning for which there is no arrangement in any department of the University

or any college thereol.- ' (z) Eich Faculty shall, subiect tothe control of the Academic Council, have

charge of the courseiof studies, teaching and research work in such subjects as

,ry'0" assigned to such Faculty by the 1{statutesl'"--' - 
tgirn6 total number of members of each Faculty shall not exceed such as

may from time to time, be prescribed by the Statutes''"'-'' '. 
i+) suu"j.t to the provisions of su'b-section (3) each Faculty shall consist of

following members:-
(a)suchnumberofmembersoftheSenateaSareteachersandas

maybeassignedtoeachFacu|tybytheSenatekeepinginviewthe
qualifications of such teacher members;

(b) such members of the senate as are not teachers, their number in any

Faculty not being more than one-fourth of the total number of mem-

bers oi that Facrlfty, and as are elected, in the manner prescribed by

the statutes, by and lrom amongst the members of the senate ;and
(c) such number of members, to b-e co_opted as experts by the Aca-

demicCouncillromamongstpersonswhoarenotmembersofthe
Senate, as may be prescribed by the Statutes :

provided that no persoh can be a member of more than two Faculties'

iSirfiul The Dean of Facutty.*Ihe Dean of Faculty shall be appointed by

theVice-C-hancellorfrom 
"mongtfth" 

University Professors and the Principals of

the rank of University Professors, for two years by rotation in the concerned Fac-

ulty in the manner prescribed by ihe Statutes :

Provided that where there is no teacher or Principal of the rank of Univer-

sity professoiin g,e Faculty, the Dean of Faculty shall be appointed by the Vice-

Cnancetlor by rotation for aierm of two years f rom arnongst the Heads of Depart-

ments and the Principals of the rank of headers in the manner prescribed by the

Statutes :

Provided further that where there is no university Department in the Fac-

ulty, thevice-chancellor shall appoint a principal of a college of a rank lower than

tn"'Unlr"rrity Professor to be ifte Dean of Faculty by rotation for a term of two

years, in the manner prescribed by the-Statutes'l
(b) For being appointed Dean of the Faculty it shall be necessary for the

person concerned to be a teacher in the Faculty'

(c) A teacher appointed in accordance with the above provisions shall not

Oe etigibte for re-appointment aS Dean, unless the cycle of rotation prescribeci

"".oriing 
to the Siatutes is completed and there is no other teacher eligible^for

appointmdrt as Dean.
(d) The term of such Dean as are not eligible according to the provisions of

tfris section shall cease with the enforcement oJ tfris Act and for that faculty a new

Dean shall be aPPointed'l
(6) (a) eiin racuity shail comprise of suoh departments of teaching as

mav be prescribed nf tf,e negulalons.

1. Subs. bY Act 67 of 1982

2. Subs. bY Act 18 of 1993.
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1[(b)-subject to the provisions of this Act and the provisions of the statute
made thereunder the Head of the department shall be appointed by the Vice-
Chancellor by observing, as far as possible, the principle of rotation. Such ap-
pointment's shall be reported to the syndicate of the University."

r[(c)-The Head of the Department shall hold office for a period of three
years. A person shall not ordinarily be appointed as Head of the Department for a
second consecutive term.

sJ1O1 fne principal shall hold office for a maximum period of five years in
one college.l

(7) Subject to the provisions of this Act, each Faculty shall have the follow-
ing powers, namely :-

(a) to constitute the Board of courses of study in department assigned
to it; and

(b) to exercise such powers and perform such duties as may be pre-
scribed by the Statutes.

Legislative changes (after 1982)-8y Ordinance 5 of 1 985 sub-section (5) (a) and its proviso
was amended. Prior to its amendment Clause (a) of sub-section (5) with its proviso to sub-section (5)
read as follows :

"(5 ) (a) Dean of Faculty.-The Dean of Faculty shall be appointed by theVice-Chancel-
I!r, by rotation in the manner prescribed by the Statutes from amongst University Professors or
Principals in the rank of University Professor, for a period of two years :

Provided that if there be no University Professor or Principal in the rank of University
Professor in the Faculty concerned, Head of a University Departhent in the rank of Beader
may bg appointed Dean of the Faculty by the Vice-Chan6elloi, by rotation in the manner pre-
scribed by Statutes.

ln cases, where there is no University Department, Principal of a College, below the
rank.of Universily Professor shall be appointed Dean of the Faculty, by theVice-Chancellor, by
rotalion in the manner prescribed by the Siatutes:

Subsequently in clause (b) sub-section 6 of section 27 words "Bihar Public Service
Commission" were substituted by the words "Bihar State University (Constituent Colleges)
Service Commission" by Ordinance 15 of 1 993 which was later rep'ealed by Act 1 8 ot t 5SS.
Clause (b) of sub-section (6) was substituted by Ordinance 15 of 1 993, so iti elfective date of
validity will commence from the enforcement date of lhis Ordinance whereas amendments to
sub-section.(5) (a) will date back to errforcement date of Ordinance S of 1985.
28.fne Departmenat Council.-(1)There shall be a Departmental Coun-

cil for each University Department and each college consisting of the following
members, namely :-

(i) the Head of the Department;
(ii) all teachers of the Department;
(iii) two students one to be nominated by the Vice-Chancellor and the

other to be nominated by the Head of the Department for each
academic year.

(2)The Departmental Council shall, from time to time, review the activities
of the Department and suggest measures for improvement.

(3)This Council shall meet at least thrice in a year on dAtes to be fixed by
the Head of the Department. ln between its two meetings, there shall not be an
interv4*-of more than three months.

\/29. The Examination Board.-rt(t) Subject to the provisions of the Regu-
latioh, advice shall be given in respect of conduct of examinations by the Examina-
tion Board. The Examination Board shall consist of the Vice-Chancellor as Chair
man and Deans of the Faculties of Arts, science and commerce as members :

1. Subs. by Act 15 of 12008.
2. Subs. by Act 67 of 1982.
3. Ins. by Act 15 of 2008. I
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Provided that if the examination concerns any other faculty, then the Dean
of that Fqqulty shall be co-opted a$'a member for that meeting.i

(2) The Examination Board shall render advice to the Vicb-Chancellor on
conduct of examinations and appointment of examiners, setting and moderating
question papers, preparation, moderation and publication of examination results-,
submission of report of such examination result to the Academic Council and
generally regulating the methods of improvement in the procedure of correct evalu-
ation of achievement of students and the Vice-Chancellor shall be competent to
take final decision :

Provided that the Vice-Chancellor shall appoint the queStion setters and
examiners from the panel of names submitted by the Examination Board.

Legislative changes (after 1982)-4roviso to sub-section (2) of this section was added by Ordi-
nance 38 of 1 986 which continued till promulgation of Ordinance 15 of 1 992. But after passing of Amend-
ment Act 18 of 1993, which repealed Ordinance 15 of 1992, the proviso ceased lo exist.

30. notUing of examination.-(1) The examination of the University shall
be held from such date, as the State Government mav by notification in the official
Gazette appoint :

Provided that where the State Government is satisfied that it is not possible
to hold examinations according to the said notification, it shallfix revised dates of
the examination in consultation with Vice-Chancellor and the dates shall be noti-
fied in the official Gazette.

(2) Results of examinations shall be published within sixty days of the tei-
mination of the concerned examination which may be extended to further period
of sixty days for reasons to be recorded in writing.

1113; Person appointed for invig.ilation or any other related work in connec-
tion with the conduct of College or University examinations shall be deemed to be
a public servant within the meaning of the lndian Penal Code, 1860.I

31.fne Planning and Evaluation Committee.-There shail be a Plan-
ning and Evaluation Committee for the purpose of preparing plan and programme
for development and improvements of the University and in its courses of study,
for reviewing and evaluating, from time to time, the progress achieved in such

.plans and programme; 1[testing and evolving new methods of teaching,
and for consultation and exchange of information with similar organisation,

other Universities and research institutes for all or any of these purposes.
(2) The Committee shall consist of the following members :-

(a) TheVice-Chancellor;
(b) The Pro-Vice-Chancellor;
(c) One person to be nominated by the State Government;
(d) Three Deans of Faculties to be appointed in the manner as pre-

scribed by the Statutes,
(e) Two members of the Syndicate to be nominated by it;
(f) Two members of the Academic Council to be nominated by it;
(g) Thr* heads of Departments to be nominated by the Vice-Chan-

cellor every year, by rotation;
(h) Two such members representing academic interests and profes-

sions as may be co-opted by the Committee either by rotation every
year or according to subject or subjects as may be required,

(3)The Registrar shall act as the Secretary to the Committee.

1. Subs. by Act 67 of 1982.
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(4)The term of office of members, other than ex-officio members, shall be
of threeyear's duration, except where otherwise provided.

32. fne Research Council.-1[(1) There dnatt Oe a separate post-Gradu-
ate Research Council in each faculty of the University for the registration and
proper guidanef of research work wtiich shall work uniJer the genEral control of
tlre Aca-demic Couhcil.l

(2) The Post-Graduate Research Council shall consist of the following per:
sons, namely :-

(a) TheVice*Chancellor;
(b) The Pro-Vice-Chancellor;
(c) The Dean of the Faculty concerned :

(d) All University Professors and Heads of those Departments, which
have no University Professors, of the concerned'Department :

(e) F.our teachers of the concerned Faculty to be nominated by the
Vice-Chancellor in each academic year.

33. otner authorities of the University.-The constitution, powers and
duties of such other authorities, as may be decldred by the Statutes trj be authori-
ties of the University, shall be prescribed by the Statrites.

STATUES, ORDINANCES, REGULATIONS AND RULES
34. ffre Statutes.-Qupject to the provisions. of this Act, the Statutes may

provide tor all or any of the following mattbrs, namely :-
(a) the institution of Fellowship, scholarships, exhibitions, medals and

pnzes;
(b) The desig-nations and powers of the officers of the University;(c) the constitutions, powers, functions and duties of the authorifii:s of

the University;
(d) the establishment of colleges and hostels and their maintenance

and management;
(e) the classification of teachers of the University, the rnanner of their

appointment and their re-organisation;
(f) the constitution of pension, insurance or provident fund for lhp benefit

of the otficers, teachers and other servants of the University, and
the teachers of Colleges;

(g) the maintenance of the register of registered graduates;
(h) the number, qualitications, grades, pay, reservatictri of posts for

l[scheduled castes, scheduled tribes, backward classes, women and
economically weaker sectionsl and conditions of services of teach-
ers, officers, and other servants of the University including the crea-
tion of new posts after considering, as the case may be, the recom-
mendations of the Academic Council and the Syndicate, in the case
of creation of other posts, and the recommendation of itie Syndicate

- in the case of posts of officers and servants of the University :.

2["Provided that the qdota for reservation in aforesaid case shall be deter-
mined,-according to the pr<ivisions of the BiharAct,3, 1991: (as amended from
time to time) and'in this iegard Model Roster of one hundred poinls, issue{{rom
time to time by thq Department of Personnel and Administrative fieforms Bihar,
shall be applicable.l

(il the maintenance of accounts of the income and ex1:renditure of the
University including the income and expenditure of Colleges and
the forms and registers in which such accounts shall be kept :

1. Subs. by Act 67 of 1982.
2. "Proviso" ins. by Act, 11 of 2004.
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the maintenance of a register of teacher :

the conferments of honorary degrees and distinction :

ali other matters which are or may be prescribed by the Ordinance
or the Statutes.

35, Post for appointment shall not be'created without prior sanction
of the state Government.-(1) Notwithstanding anything contained in this Act,
no university or constituent college of such University, except a college which-

(a) is established, maintained or governed by the state Government, or
(b).is a college established by religious or linguistic minority-1[(i) shall, after the commencement of this Act, create any teaching or

non-teaching post involving financial liability without the prior ap-
proval of the State Government;l

(ii) shall increase the pay or allowances attached to any post, or sanc-
tion any new allowance :

Provided that the Siate Government may, by an order, revise pay_
scale attached to such post or sanction any new allowance;

(iii) shall grant any special pay or allowance or other remuneration un-
der any description whatsoever ex-gratia including payment or any
other benefits having financial implication to any person holding i
teaching or non-teaching post;

(iv) shall incur expenditure of any kind on any development scheme
without the prior approval of the State Government.

(2) Notwithstanding anything contained in this Act, no college, other than
any of the college mentioned in clauses (a) and (b) of sub-section (1) shail after
the commencement of this Act, appoint any person to any post without the prior
sanction of the State Government :

Provided that no sanction of the State Govelnment shall be necessary for
filling up any sanctioned post of a teacher, for a period not exceeding six months,
by a candidate who possesses, the prescribed qualifications.

z[(3) Any appointment or promotion made contrary to the provisions of this
Act, or Statutes, Rules or Regulations made thereunder or made in irregular or
unauthorised rnanner shall be invalid and shall be terminated at any time. The
expenditure incurred by the University against such appointment or promotion
shall be relised from the officer making such appointment or promotion as a public
demand underthe provisions of the Public Demands Flecovery Act, 1914.1

Legislative changes (after 1 982)-By Act 1 I of 'l 993 sub-section (3) was inserted. This inser-
tion shall be effective from the enforcement date of Act 18 of 1993,

36. Statutes, how made.-(1) The Senate may, either on its own motion
or on submission by the Syndicate, make statues, or amend or repeal it :

Provided that-
(i) the Senate shall not consider the number of posts of teachers, offic-

ers and other servants of the University unless such draft is recom-
mended by the Chancellor for the consideration of the Senate;

(ii) the Syndicate shall not propose any such statutes, as rnay aflect
the status, powers and constitution of any authority of the Univer-

@2. lns by Act 18 of 1993.

(i)
(k)
(t)
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sity, unless such authority has heen given an opportunity of ex-
pressing an opinion upon the proposed changes, and the Senate
shall have to consider such opinion expressed in writinE;and

(iii) on matters rglating to status, powers, functions and constitution of
the Academic Council, it shall be lawful for the Academic Council
to initiate such statutes and fonruard it to the Syndicate, which shall
submit it to the Senate with such recommendations as it may like
to make.

(2) lf the draft of any statute or a portion thereof, after being presented by
the Syndicate before the Senate is sent back to the Syndicate for re-considera-
tion, and the syndicate does not agree, after reconsideration, to the amendments
suggested by the Syndicate that it shall be lawful for the Senate to pass the Stat-
utes or a portion of the statutes in such form as it may deem appropriate, and the
decision of the Senate shall, subject to the provision contained in sub*secti6n (3)
and sub-section (4), be final.

1t(g) where the senate has passed the draft of any statutes, it shall be
submitted to the Chancellor who shall declare that he assents ihereto as passed
by the Senate or with such amendments as he deems proper :l

Provided that the chancellor may, as soon as possible, after the presenta-
tion to him of the draft of the Statute so passed for assent, return the draft to-
gether with a message requesting that the Senate will reconsider the draft and
when the draft is so returned, the Senate shall re-consider the draft accordingly
and if the draft is passed again by the Senate with or without any amendment and
is presented to the Chancellor for assent, the Chanceilor shall declare either that
1[he assents thereto with such amendments as he deems proper] or that he with-
holds assent therefrom.

8 tX,r:,: Jly *"ro"r of the senate proposes to the senate the draft of
any statutes, the senate rnay refer the same to the syndicate, and it shall there-
upon be the duty of the syr:dicate to consider the draft and the syndicate may
either recommend to the Senate that the proposal be rejected or submit the draft
to the senate in such form as the syndicate may approve, and the provisions of
this section shall apply in the case of any draft so proposed as they apply in the
case of the draft proposed to the Senate by the Syndicate.

(5) A Statute passed by the Senate shall have no validity until it has been
assented to by the Chancellor.

3[(6) Notwithstanding anything contained in the above sub-sections, if at
any time when the Senate is not in session and the Chancellor is satisfied that it is
necessary to frame Statutes on any subject, rhe Chancellor after obtaining the
advice of the lnter-University Board shall send the draft Statutes for opinlon to the
Syndicate of the University and it shall be binding on the Vice*Chancellor to con-
vene a meeting of the Syndicate for consideration of the draft Statutes within 10
days of receipt of the said draft. The Chancellor shall then give his assent to the

1.
2.
3.

Subs. by Act 67 of 1982.
Omitted by ibid.
lns. by ibid.
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statutes with such amendments as he may deem necessary in the light of the
opinion of the Syndicate.The $tatutes shall 

-be 
deemed io hav'e come in[o force in

the University from the date of assent. Statutes framed in this manner shall be
placed before the next meeting of the Senate for confirmation :

. r[Provided that if there be anyfinancial implication which may arise under
the statute, it shall not be enforceable unless prior approvalof StatsGovernmeni
has been obtained."

., ^.2t(7)-Ilotwithstanding 
anything contained in the above clause, if at any time,

the Chancellor is satisfied thaf it is iecessary to frame Statute of irny subject oi
comnlon interest, after obtaining the advice oi the Committee of threeVice-'Chan-
cellors constituted by the Chancellor, shall send the Draft Statute to all the Vice-
Chancellors for_opinion, who shall send their opinion within ten days from the
receipt of draft. The Chancellor shall give assent to the Statute with duch arnend-
ment as lp may deem necessary in the light of the opinion of the Vice-Chancel-
lors. The Statute shall be deemeii to comd into force in the Universities from the
date of assent:

Provided that the State Govt" may also suggest the Chancellor to frame
Statute on any subject for the Patna University.',1 

--
37. Ordinan'ce.-The Syndicate may, subldct to the provisions of this Act and

Statutes, make Ordinance to provide for all 6r any of the following matters, namely :-(a) the admission of students to the University and-their enrolmen( as
such :

(b) the conditions of the students of the University, the levying of fees
for residence in hostels maintained by or recojnised by-the Univer-

.,.,4 sity, qnd the recognition of hostels rio.t mainEined bv the Univer-
. ,*l*" ". €ily, r ;' /,,tN (c) the fees to be charged for courses of study in the Universily and ior
' |f admission to the examination, degrees and diplomas of the University;
/" (d) the Ctnstitution, powers and duties of the Conimittees of the University i- (e) all other matters which by this Act or the Statutes are to be or miy

be provided for by the Oidinance.
38. OrOindnce, how mdOe.-1t) An Ordinance made by the Syndicate

under section 37 shall be submitted,'as soon as may be, to the senate, and
thereupon it shall be the duty of the Senate to considei the brdinance at its next
meeting and the senate may, by resolution passed by a majority of the member
present an.d voting at such rneeting, either reject the Ordinance 5r approve it with
such modifications, if any, and from such daie as it may dlrect,

(2) Ordinance so approved by the Senate shall 6e submitted to the Chan-
oellor who shall declare that he ass-ents to the Ordinance.

(3) An Ordinance shall have no validity until it has been assented to by the
Chancellor under sub-section(2).

2[Provided that any ordinance having financial implication shall not be
inforceable unless prior approval of state Go-vernment has'been obtained.l

. (4) Notwithstanding anything contained in sub-sections (1),(2) anO (i), it at
any time, gxcept when the senate is in session, the syndica[e'makes ah'oroi-
nance anf considers its immediate enforcement necedsary, the Syndicate may
recommend to the Chancellor accordingly and the Chancellbr shallihereupon by
order published in the official Gazette, birect that the Ordinance shall conie into
immediate.effect, but such Ordinance shall cease to have effect on the expiry of
seven days from the date of the next meeting of the Senate unless confirmed by it.

1. Subs. by Act't5 of 2008.2. lns. by ibid.
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39. Regula.tiols,.how made.-(1) subject to the provisions of this Act,
made to provide for all or

(a) the courses of study io be laid down for all degrees and diplomas of
the UniverSity ;

(b) the conditions under which students shall be admitted to the de-
gree or diploma courses and to the examinations of the University

(c=)_lhe rpg!g!-s grigepartments oiieiir'ins in ihe Facutties : T<
(d) the conditions and mode of appoin-tment-and dutles of examiners

and shall. be eligible for such degrees and diplomas ;
![p' creqtions_*Qt delarJnrents of teachinq in ine facri F* a.
and the conduct of examination ;

constitution of the Examination Board, its powers, duties and func-
tions; and

(f) all other matters which by this Act, the Statues or the Ordinances
are to be or may be provided for by Regulations.

(2Xi) A Regulation mad'e by ihe Academic Cou-ncil under sub-section (1)
shall be fontarded, as soon as may be, to the Syndicate for transmission to th6
Senate, and the Syndicate shall drily forward thd same to the Senate with iuCh
recommendations if any, as it may wi-sh to make and shall have no power to return
it to the Academic council for r6commendation, unless such Hefuulation, in ihe
QPinion of the Syndicate, relates to matters which, directly a{fectihe interest o}the Universitv.

1[(ii) srich a Begulation shall have effect from the date on which it has been
Sssen\ed to by the chancellor on being passed by the senate with or without
amenoment, or trom any date fixed by the Chancelior:

Provided that at any time exceft when the Senate is in session, if the Aca-
demic Council make a Regulation anb considers its immediitJ entorcbmenl nec-
essary, the academic council may recommend through the Syndicate io the Chan-
::lgtj9^"-".rlingtv and the chanceilor with such am6nomeni as ne t inr.Jprijpij,
:lllq[pllby a ,notificatiorupubtis!"d l_n rhe Gazette, that the Reguration shati
come lnto immediate effect bui suclr a Hegulation shall cease to b6 effective on
the expiry. of seven days from the date of tfie next rneeting 

-,lt 
ine Senate, unleis

confirmed Fy tfp Seniite IProvided furtherlhat if any Regulation made by the Academic Council underl
the preceding proviso, involves 6xpeictiture trom tre'uniueriiivlunos, i[J n*l'1""1
tlon shall he torwarded to the Chancellor with the advice of th6 Financiat ROviier. I

. z[Provided that any resutations navin[ iina[Ji'alimpt['itib"'.iiiii;;i#;;-ll"
forceable unless prror approvar of state Goiernment had been aotiineu.l'-- - |

(3) Where the Syndicate has returned to the Academic CoLrnciii heouta-l
tion made by.it and the-Academic council, on reconsideration of irie mattei, il;
not agree with the Syndicate, the Academic Council may refer tfre matieiio ifre
Senate,through the Syntiicate anrj thereupon the Senat6 may either confirm the
Heguta-tton or amend or reject it.

....^- -4,9.,Rules"-(1)Th6 
authorities and the Boards of the university, consti-

dj]?^d- elther. under this Act or under the statutes made thereunder, may make
Hules, consistent with this Act, the statutes, the ordinances and the Regulations
for fcllou;ing nlatteru;, namely-

(a) laying down the procedure to be observed at their meetings and
the number of members required to form a quorum;

(b) laying down the procedure tb be observed by committees subordi-
1

2
Subs. by Act 67 of 1982.
lns. by Act 15 of 2008
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nate to any such authority and the Boards at their meetings and
the number of mernbers required to form a quorum;

(c) providing for all matters which by this Act, the Statutes, the Ordi-
nances or the Regulations are to be prescribed by Rules; and

(d) providing for all other mattbrs exclusively concerning such authori-
ties, committees and Board and not provided for by this Act, the
Statutes, the Ordinances or the Regulations.

(2) Every authority of the University shall make Rules providing for the giv-
ing of notice to the members of such authority of the date of meeting and of the
business to be considered at meetings and for the keeping of a record, of the
proceedings of the meetings.

(3)The Senate may direct the amendment, in such manner as it may specify,
of any Rules made under this section or the annulment of any Rules made under
sub-section (1).

41. Corisultation with the Bihar lnter-University-Board shali be nec-
essary in the matters relating to making of Statutes, etc.-The University
shall send the drafts of all proposed Staiutes, Ordinances, Regulations and Rules
to the Bihar lnter-University Board for consideration, and shall consider the ad-
vice tendered bv the said Board.

42. Resibence.-Every students of the University shall reside in a hostel
or in a residence subject to superintendence, control and conditions presented in
Statutes or Ordinances.

43. Hostels.-Hostels shall be maintained by the University or Colleges or
shall be approved and recognised by the Syndicate on general or specific condi-
tions, including conditions of residence in hostels as prescribed by the University.

ul4.The Students Union.-(1) There shall be a union of the students of the
University consisting of allthe students of Colleges and departments of the University.

1[(2)The organisation and functions of the University Students Union shall
be prescribed by the Statutes.l' 45. Anntlal report of tlie University.-(1)The annual-report on the work-
ing of the University shall be prepared under the dire-btiorfof the Syndicate and
shall include the annual accounts of the Universitv. lt shall be submitied to the
SAu-ate on oi-bilfore such?aGlas niay be prescribed by the Statutes. lt shall be
considered by the Senate at its annual meeting and the Senate may pass resolu-
tions thereon and comrnunicate the same to the Syndicate lor such action, if any,
as may be specified in such resolutions:

Provided that no decision shall be taken in respect of the annual accounts
nor shall there be anything in the resolution on the annuai report which may have
the effect of anticipating the report of the audit on the annual accounts.

(2) The annual report and the annual account of the University together
with the resolution of the Syndicate (if any) r'elating thereto shall be placed before
the next ensuing session of the State Legislature for consideration.

FINANCE, ACCOUNTS AND THE AUDIT OF TI.IE UNIVERSITY.
46.fne University Fund.-(1)There shall be established a Fund forthe

University to Re called ttie Patna dniversity Fund which shall i:e vested in the
University for the purposes of this Act, subject to the provisions contained therein,
and the following shall be placed to the credit of the University Fund namely-

(a) all sums contributed or granted to the University from the Consoli-
dated Fund of the State of Bihar for the purpose of the University or
for the purposes of the Colleges and all sums borrowed by the Uni-
versity for the purpose of carrying out the provisions of this Act and

1. Subs. by Act 67 of 1982.
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the statutes, ordinances, Regulations and Rules made thereunder;(b) all moneys received by and on behalf of the institutions and
departments established and maintained by the university in-
cluding all,sums paid to the University under any provision of
this Act and the statutes, ordinances, Regulations and Rules
made thereunder;

(c) the balance if any standing, to the credit of the patna university
establis-hed and incorporated under patna U:riversity Act, 196i
(Bihar Act lll of 1962) immediately before commencement of this
Act;

(d) all interests and profits arising from endowments made to the Uni-
versity and all contributions, donations and subsidies received from
any local authority or private persons;

(e) all fees payable and levied under this Act and the Statutes, Ordi-
nances and Flegulations made thereunder; and(f) all other sums received by the university, not included in clauses
(a),(b),(c),(d), or (e) above.

(2) The Universityfund shall be kept in such scheduled bank within themeaning of the Reserve Bank of lndia Act, 1934 (ll of 1goa), oiinvesteo in such
securities authorised by the lndian Trust Act, 188, (Act tt oi'taaz;, as may trom
time to time, be approved by the State Government.

(31 Nothing contained in this section shall in any way alfect any obtigations
?c9ep!9d by or imposed upon the patna University, Lnodr the patna un"iversity
Act, 1961 (ll of 1962), by any declaration of trust executed by or on its behalf or by
any scheme settled under the charitable Endowments Act, 1890 (vl of 1B9o) for
the administration of the trust, in so fai. as such trust or scheme ,"trt", to'tn"
Univers_ity or its Colleges.

47. contribution by Government to the Urriversity.-(1)The state Gov-

(2) The sum of lhe annual recurring grant shall be worked out by the state
Government in consultation with the Vice-Chancellor, and shall be revised every
five years.

(s)The
glllts tq@

Gwernment may, contribute fpln !!me to time sUch additional
ard to Wr/

e and expenditure of Colleges and Uni-nnual es
versity.-(1) Every college shall prepare in the prescribed form an estimate of its
probable income including income from endowments and bequests, if any, and
expenditure for the next ensuing f inancial year and shall submit it to the Synbicate
on or before such date as may be prescribed by the Statutes.

_ (2\ on receipt of the estimate under sub-section(1) the syndicate shall
refer it to the Finance Committee for examination and report.

(3) The Finance committee shall prepare the annual estimate of income
and expenditure of the University for the next ensuing financial year and shall on
or before such date as may be prescribed, forward the same together with memo-
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randum containing explanatory notes thereon to the Syndicate which may ap-
prove the estimates either without alteration or with such alterations as it thinks fit

and the estimates so approved by the Syndicate shall be laid before the Senate at

its annuai meeting.
(4) Every estimate prepared under sub-section (3) shall in accordance with

the direction given by the State Government make provisions for the due fulfil-
ment of all the liabilities of the University including that of colleges and University

Department and for ihe efficient administration of the Act and the Statutes, the
Ordinances, the Regulations and the Rules made thereunder.

(5) Every estimate under this section shall be prepared in such form and

shall contain such details as may be prescribed by the Statutes.
1149. ffre Budget shalt be approved by the State Government.-(1)

Notwithstanding anything contained in this Act, Statutes, University Ordinance or
Regulations made thereunder, the University shall send its budget for the next
financial year to the State Government not less than four months prior to the end
of the financial year. The University shall show therein estinrates of receipts and
disbursement for the ensuing year.The State Government shall return the budget
to the University with such modification as it may deem fit and the University shall
act in conformity with such a modified and approved budget"

(2) At any time during the financial year, the University may send a supple-
mentaiy'budgei to tne State Government and the State Governmeint shall r6turn
the budget to the University with such modifications and approval as it may deem
proper.

(3) No expenditure shall be incurred by the University unless such ex-
penditure has become part of the budget as finally approved under stlb-sec-
tions (1) or (2).I

50. Consideration of estimates by the Senate.-(1) The Serrate shall
consider every ostimate laid before it under sub-section (3) ol section 4 anci shall

sanction the same, eitherwithout alteration or with such alterations as it may think fit.
(2) One copy of the estimate passed by the Senate shall be forwarded to

the State Government.
51. Restrictlon on expenditure in the Budget.-(1) No sum shall be

spent by or on behalf of ihe University unless the expenditure thereof is included

in the cunent buclget estimate or can be met with the previous approval of the
State Government, by re-appropriation or by drawing upon the closing balance.

(2)The closing balance shall not be reduced below such amount as may be

prescribed by the Statutes.' 52. OLjects to wtrich the University Fund may be applied"-The Uni-

versity Fund shall be applicable to the following obiects.-
(a)rto their payment of debts incurred by the University for the purpose

of this Acf and the Statutes, the Ordinances, the Regulations and

the Rules made thereunder;
(b) to the upkeep of departments established by the university, col-

leges, residence and hostels;
(c) tolhe payment of the salaries and allowances of officers, teachers

1. Subs. by Act 67 of 1982.
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and other servants of the University, and provident fund contribu-
tions to any such officers, teachers and other servants;

(d) to the payment of the travelling and other allowances of the mem-
bers of the Sepate, the Syndicate, the Academic Council and any
other authorities of the University or the members of any Commit-,,r
tee or Boards appointed in pursuance of any provisions of this Act
and the Statutes, the Regulations and the Rules made thereunder;

(e) to the payment of the cost of the University fund;
(f) to the payment of expenses of any suit or proceeding to which the

University is a party;
(g) to the payment of any expense incurred by the University in carry-

ing out the provisions of this Act and the Statutes, the Ordinances,
the Regulations and the Flules made thereunder;

(h) to the payment of any other expense, though not specilied in any of
preceding clauses, but declared by the Senate to be the expense
for the purpose of the University.

53. auoit and account of the University.-lt(t) (a) Financial Adviser of
the University shall prepare the Annual Budget according to the direction of the
Vice-Chancellor. ln the Annual Budget of the University there shall be mention of
income from all sources and all items of expenditure.

(b)The audit of Annual Budget of the University shall be done every year by
the auditors appointed by Auditor-General, Bihar.l

(2) A copy of the annual accounts of the University together with the audi-
tor's report thereon shall be submitted by the Syndicate within six months from
the receipt of the report, to the State Government, the Chancellor and the Senate
and the Chancellor'shall cause the same to be published in the Official Gazette.

(3) (i) Within six months of the receipt of the auditor's report under sub-
section (2) the Senate shall appoint an ad-hoc Committee consisting of the Ex-
aminer of Local Accounts, Bihat and eight such members of the Senate as are
not members of the Syndicate.

(ii) The said Committee shall be known as the University Audit Committee
and shall have power, for the purpose of examining the auditor's report to call for
explanations from the controlling and disbursing officers and it may-

(a) suggest ways and means to avoid in luture any misuse of the Uni'
versity Fund or irregularity in the account of the University,

(b) suggest the recovery of any sum on account of any payment made
contrary to law from a University authority, officer or servant or
from any person making or authorising such payment, or the re-
covery of the amount of any loss or deficiency from'the person

t responsible therefor or any amount which ought to have been but

which is not brought into accounts from the person failing to ac-
' couni for such amount.

(a)The auditor's report together with the report of the University Audit Com-
mittee thereon shall be submitted to the Senate and the State Government for
such action as they think fit.

1. Subs. by Act 67 of 1982.
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(5) lt shall be lawful for the state Government, either on the suggestion of
the University Audit committee or its own motion, to require any authority, officer
or servant of the University or any other person who is found to have spent or
authorised the expenditure of any amount in excess of the amounts provided in
the budget or in violation of any provision of the Act, the Statutes, ordinances,
Regulations or Rules or is found to have failed to account for any amount, to
reimburse the amount in the manner prescribed in the Statutes:

Provided that no order for reimbursement shall be made until the authority,
officer, servant orthe person concerned has been given a reasonable opportuniiy
of making a representation and the same has been considered by the state Gov-
ernment.

tJ01 tt tne state Government is satisfied that an amount has been paid in an
irregular manner and if the amount is not re-imbursed within a specified period,
then this amount shall be deemed to be a public demand and shallbe recoverable
according to the provisions of the Bihar public Demands Recovery Act, 1 914.1

54. Power of the state Government to have accounts of the Univlr-
sity audited.- lf it so considers necessary, the state Government may cause
the accounts of the University to be audited by such agency, as it thinks fit, and on
receipt of the audit report it may, after calling for a reporl from the University or
college on the points raised therein, and after considering the same, issue such
directions, as it thinks fit anl thereupon, the University inatt comply with such
directions within the time specified therein.

55. Finance committee.-(j) The Finance committee shall consist of
2[the Vice-Chancellor as Chairman and Financial Adviser as member], an officer
of the state Governrnent not below the rank of a Deputy secretary to be nomi-
nated by the state Government and four such other members, as are not mem-
bers of the syndicate, to be elected by and from amongst the members of the
Senate in the manner prescribed by the Statutes.

(2) The term of office of members other than lhe ex-officio members shall be
for a peirod of three years from the respective dates of their election, and shall include
any further period which may elapse between the expiration of the said three years
and the date of the next succeeding election to fill up any casual vacancy.

(3) The Finance Committee shall-
(a) advice the University on any question affecting its finances:
(b) prepare the annual estimates of income and expenditure of the

University and of the Colleges maintained by it;
(c) subject to Statutes, have power to scrutinise the estimates of the

Colleges;
(d) subject to Statutes, have power to scrutinise every item of new

expendlure not provided in the Budget estimates of the University;
(e) be responsible for the strict observance of the Statutes relating to

the maintenance "of accounts of income and expenditure of the
University ;and

(f) discharge such other functions of financial nature as may, from
time to time, be prescribed by the Statutes or entrusted to it by the

, Senate or the Syndicate.

1. lns. by Act 67 of 1982.
2. Subs. by ibid.
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'-[56. Appointment of teachers and officers.-(1) Subject to the provi-
sions of this Act and the provisions of the Statutes made under it;the Bihar-State
university (constituent colleges) service commission shall, as far as may be,
perform, in respect of appointment to the post of teachers and officers (otheithan
Vice-Chancellor, Pro-Vice-Chancellor and the Dean of Faculty) of the University,
the same functions as are assigned to the State Public Service Commission in
respect of the State services under Article 320 of the constitution of lndia.

3[Provided that if there is no representation of Woman or extremely back-
ward class (Schedule-1) or both in the selection committee then it may be open to
the state Government to nominate additional members from among6t woman or
extrenyely backward class(Schedule-'1) or both as the case may be.l

'U2) (a) The Bihar State Universities (Constituent Colleges) Service Commis-
sion shall hold every year a qualifying test for appointment of Lecturers in the Univer-
sity/Constituent Colleges which shall be known as the Bihar Eligibility Test. For this
purpose, it shall invite subjectwise application from only such candidates who fulfil the
prescribed qualifications as laid down in the statute framed in this regard.

However, such test shall be conducted having regard to any regulation framed
or direction issued by the University Grants Commission in this regard;

(b) For appointment of lecturers in the University and the Constituent Col-
l99ep the Commission shall invite applications from candidates who have passed
the.Bihar Eligibility Test and/or have cleared the Eligibility Test for lectuiership/
Junior Research Fellow conducted by the University Granis Commission/Couniil
for Scientific and lndustrial Research andlor have already been awarded ph.D.
degree in the relevant subject and/or have already submiited ph.D. thesis up to
31st December, 1993 and/or have already been awarded M.phil. clegree oy it st
December, 1992 and on the basis of interviews shall prepare subjeLtwise merit
list against the vacancies notified by the University/Constituent Coll6ges and such
list shall remain valid for a period of one year from the date of its approval. The
subjectwise merit list shall consist of twice the number of vacancies, 6ut the Com-
mission sltall send in order of merit only one name at a time to the University for
appointment against a single vacancy:

Frovided that the Commission shall recommend names to the University
from the n.erit list in conformity with the reservation roster prepared and sent by
the University in accordance with the law relating to reservatiori in appointment in
force in the State;

(c) The vacancies including the likely vacancies in the next calender year
along with the reservation roster shall be intimated to the commission by the
University by 31st of December every year,l

(3) ln making recommendations for appointment to every post of teacher
and officer, the Bihar State University (Constituent Colleges) Service Commis-
sion shall comply the conditions as provided in Section 57of ine Rct.

-a[(4)Three 
expert not connected with the University to be nominated by the

Vice'chancellor from a panel of not less than ten nam6s approved by the Aca-
demic council for each post out of which, at least one member should belong to
Scheduled Caste/Scheduled Tribes and two members shall be from out-side-the
state. The Academic council shall send name of not less than two member be-
longing to Scheduled Caste/Scheduled Tribes category.l

1. Subs. by Act 18 of 1993.
2. Subs. by Act 13 of 1995.
3. Added by Act 15 of 2008.
4. Subs. by ibid.
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Legislative changes (after 1982)Jhis section was substituted by Ordinance 5 of 1 985. Prior
to its substitution this section read as lollows :

"s6. frrSr+i aim q-<rfirqrfidi * qsl qi trrSFm -1r1{s sTfltlFrqc gfu cftftqql +
w-qdi + er.ri{ {6-d Es {q-+Er qTrirq (tf,cft', cftrt-scfu siir q-sr-qrqq t trql ftreqf+sr€q
+ ftrq-6i'qh q<rfifffi'* qsi q{ tgifi-+ €,4-*{-{ qtr{rErrq 3-6p q-d'.mr qrcn qtqr, $
st 11q1 t-q1et + sq-*r t qrra qtuEi d 31-{.dq s2oERr gg{ H.d * r

(2) fc-6n d*.-t-qr enftr ffis-{req i elrzT!-*1.a1 Fgfffi ig fefu'a !ftrq}Frfir .rftql
qq sTq{rffiT{ * enqn cr \-fi +{e (rTk*l) tfi 6trr orh l-si ire (qtfrffi) t srqrq-s}'41
ftgin ql qr&fr |

1s1ffi*arc< * fvrq-* olerer l-dffi;; e$m v< w fuim d ff,q 3l-$Tsr tn{'} t
{q d6-+qr Brqtr Es'oTfqf{qq q1 trm szt orfrtdq vrd er q-6; qfrs 1"

After its substitution by Ordinance 5 of 1985 this section read as follows :-
"s6. &T qrd+ eih r<rRrfi-R"il q* fr{Ffi !-(1) {€ .3Ttufr-qq 3ih qftFTqd' + gc-qEi d

eTqt{ Td-fr Es fu6n rrq ffi*aroq tffrrra-q-a'fr"are-q) sfl 3r'r+'l ffi+aroq 6 15ovfo,
yftr{mcft ji11 q-6rqrqs{ t firql ftrsl-qr 3iR qqri}rsrfisl e'q< q< ilgrfi + vq'q .ll qer€rr-q

B-d-a-dr' ql q?rl a)r",Tr + 1rw +sraT} d r-scT i qrra-qteqTr * 3rfd< 320 6Rr rrq etq.
+qr o1h,r 4'r Egi f*,'q.rs * r

(2) k6r-r n-q ffi+ar-e-q (wfr*1a r-trfftrffiq) +sr srnih 6RI s$ ffit aqt
3-1-$ .r,frXs q6ffif t AnVa Htf{ + frr{dj'q3 q-dffii61frgk tg or*e( qiqflttrn

* snqq c{ \*-q* tn-d (iTfu"dl) q-{Tm qriirfr otR Bsi +{-m t Afcrrr ffi \qq-offii + ftTsr-s1'nlTr rrqTfirs"rfisi q+ Fqfff of qri,fr t

(s) ftrsr*i cs c<rFrTfidi + r&-d r( !-{ figk * fdq +r-jsr$ m..d { fq6i{ rrwi frrqfq-{r€-q
(wfrXr q-akslcrq) t-{ wqlq w efi{hsq q1 qrr sz t orfrHe u,6 q;1 qpsq qiz11 1"

The above substitution continued by successive Ordinances till Ordinance 15 of 1992 which
brought the following changes :

(i) Subslitution oi the words "Bihar State University (Constltuent Colleges) Service
Commission" for the words "State Public Service Commission" and "Bihar Public Servlce Com-
mission".

(ii) Addition of a new sub-seclion (4) after sub-section (3). The new sub-section (4)

read as follows :

(2) After Sub-section (3) a new suli-section shall bo added;namely :-
"(4) Notwithstanding anyihing to the contrary contained in ths Act, Statutes, rules, or

regulations, lho policy of ressrvation bpplicable in lhe Slate of Bihar shall apply in all appoint-
mentsl'
Ordinance 15 of 1993 did not substitute the whole of this section as was done by previous

ordinances, therefore it can be said that after the repeal ol Ordinance 15 ol 1992, the original soction, as
existecJ prior to its amendment by Ordinance 5 of 1985 reverted back and was subjected to amend-
ments as suggested by Ordinance 15 of 1993. By comparing between the original section as amended
by Ordinance 15 of 1993 with what was provided by Ordinances from 1985 to 1992 would reveal a
change in its sub-section (2)- Act 1 I of 1993 which did retain the substitution of this section but with major changes in sub-
section (2) and a minor change in sub-section (3). Sub-section (2) as it appeared prior to ils substitution
by Act 1B of 1 993 but after its substitution by various Ordinances till Ordinance 1 5 of 1 992 mentioned
above.The lollowing changes may be found which were introducted by Act 18 of 1993.

ln sub-secllon (3) words"as provided in Section 57"were used while in preceding Ordinances
the words used were "as contained in Section 57".

A new sub-section (4) was also added by Act 18 of 1993 to this section which was not there l6t

any of earlier Ordinances.' 
Therefogg, dilferent dates ol effect shall be deemed to be appiicable to different sub-sections of

this section i.e. ffiose continuing from earlier ordinances shall date back to the date of first ordinance
whereas those modified or added anew, frorn the date of modification/addition by the concerned Ordi-
nance/Act.

Ordinance 7 of 1994 brought a small change in clause (a) sub-section (2) of this section to the
extent that word "Teacher" wherever it occurred [in clause (a)] was substituted by the word "Lecturer".

Ordinance 23 of 1994 substituted the whole of sub-section (2) and the substitution continued till
finally Act 13 ol 1 995 was passed.

Sub-section (2) prior to its substltution by Ordinance 23 of 1994 and finally by Act 13 of 1995,
read as follows :

"(2) (a) The Bihar Slate University (Constituent Colleges) Service Commission shall invite



Sec. 57 l Patna University Act, 1976 Pad I [ 109

sT llrrslerfr fqqq q;r qfi-.rdq fvrers qt

subrec:"' se 23;'rcation for appointment of teachers.in the University, ancJ on the basis of examinationa': -::'' :r' 'eidshall preparesubjectwiserrrr"riiLplorcanoiJai"s,iliilpointnr.ntngainstagainst
':::- : : s - :-e university and its cblleges.The list so prepared shail be vaiid tor a period of one year'-:-:-::::"f itsapproval bythecommission.Thesuqedtwiser"iitri"tun"rr'.onsistof 

oneandtralf- ': i *: -r'-Der of vacancies notilied by the commis"ion.iii i*iii.il"-inliroing the tikely vacan_'i : ' :t - t': ca'lendar year along with iis reservation roster shalr oe intimateJ to the cornmission by- " - ' E = :,' by 3 l st of Decembel every year. Tha cor.ii.ion .nu'I'r.."ilr*". names to the uni-'n i' * --:r :re merit list in conformitv witir ihe reservation rort.r pi"pri"o-JnJ lr.idyii liu"Y"l,lli,?ii,r'i:: -=:"-:e ivith the law reraring to r6servationinippointr"nt. i-.iriir." iiiiJiLt".: t The officers of the University untess otilerwi.e expressly fioujjuiino", this Act, shail beEr': -:if, rrom the list recommendeo t6 the unirersitv ur.tni'C".irir5.L, J, pioviaeo is clause (a)J,
[57. M+urn'a.* eTerqt qd uqif#Tfr,+i -;t-ilgfcil F_(1) rq &Tfsrft_{Tqr- sq-{i sTqt{ q-+ *,Tn qi erqf{ wd.g< fqqqrfqqmq t ftTsr4i qe rrffrrfirR-rir qfr21&,'rn ruq fqeqf{qrerq' (,$iftrtr *freimq) t-qr enqlrr ut o-g*r" ry EevfrE-i- Ht qT+rfr 

I

tzt qi.*ti q+ ffi * lvTqqi \r{ q(rf}r6rfid.Hi F1gfffi d ftrd 1{IFrfral.l'qfufto-d 
cl"<Fr d BTE"{rft{ e1 rnqrii; fu{frftm mss #iq ii crpryi ti:*rqr ftrqh'nrc* vTqr4 qi ffi*e"{ mq{ q1 qrfr * yq'irqrq qfi frsrfi + ffi _(i) fry-qfufferq sT-q,i * ;+qr f,m +,r r;n=<r*ro fr.iq ; qfu-rq ftrqr+ drdrqkflTii-q srT-.lTd t 3i-dl stfu qlffi E+{Tl

qcu ffi**m '{ tsr Ett fusr*Td et d erq fqflErqqkm d cq fr.sq srr?'ttrrTuT$, qt ftysf{qrdq xrw{ 6. .rqr mit mr d;11q.B qE ,q'k rs Mqumq 
""r,{ 

!6ta d q*r*rqd ei tigi< d feq
=rqfi-aT-dq BTrsrd *)E d.ltTmqd i*i* €t rj

(ii) wrfffi ERr ,,q fr{R'o Mu-enqr+ t eTcr +i.M+qrerq }r-qrd t si-ff:k d Eqfrr-d ftrqq * dt{ tqfrrq fqErr,fqltqr;tlqsg +6 f+ Mqsiroq eTsr{ t{frqffiet !tdm) Ht q.tE S ytinrqrd dt
=r-ff 

+ rdq sm frc fEfrr.a rqsdrz ffoai { t qs' ffirqrarq t er6{ d==fr/W!:d {ocfd i+ri tl

._ *1,1f fL(,1 oil-, (ii) C aTtft-d ffii d o-q-t-q-q dr ffiqil e-q* sTrdIT efi;z= q rqrq vcfterd rti r

(E) slqd / Tql{rd / sqrqrd qiE d' eq-4.4-{ I frrqp€mq gqrs.ruqsT / nTEqFrq[* +z-f*r q. f€q_
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tlvru 1. *i t+ n*d HIE * v**{qrd s1rosil + fdq ffi+qrmq qiqrastft l} ysmrsrd ffiqil r*i rI
(ii) qf,rfucfr ERr rFr f{tRH MqEridq t qrc-r * Mqq.rw d er_fld *eFT{ qk 4 q=f-?,-( fqsq * frr frRre qr frd*, * i,l _n* 1ii) d wF*a ffid t qq-€-q...q < fqyjw .,*, d d"" c arE$q scRerd rili Ifrl ftsqf{fioq* qqrlrr+lMi qfi ftgk * fmq
1i) qf,rrrrcrd rru crc-fr{R,d sTci ffi ffr gq .f\"fu * fdq rqro g* aqksilMquruqtsrdqdr
(ii) torflffi arq qq_ft{frra d.fe*qs r

*. ^ (',,1 Y* (i)..$ liiy { erF+a ffir'd c +-q-t-qrq si rqdq. sTr+r q1 +dHT erq{q wRei-d {d-rt r

]t" x x x xJ
't(q) un+'r ]r++. r( * fcTq q1rr qfr.crq sfi €i-Jyr€1 stn I3[(3) rf the Vice-chanceror does iot accept tni ,".orrendation made bythe commission, he..shatt recoro nir ,."i.on. in writing and foruyard the case fororder to the chanceror and oro". oitn""inancettor sffiil ;; iinar ano binding.l111+) Except as.otherwis" p.rioli in tnis aci ap;;;iffi* to the post ofteachers and officers shail be ,"i;;;;;.recommendations of the commission.l(5) tsTRTfrqq {ffg 

]i m.q * ,rvr"-Ci;;;;"fr__"__* 
crsr_4 ?Trffiqu,eq n-*{ a1 sifr + eq-a-a{ * qE T* sqfq6 fuqq { ffi *rn yrq frRreafs'q q1 @ srdi + qka Brh Wurfr; *r ad sr.dsr yrq qi.d, +. vd_,ft r1o1qficfr t[* 

T 
* x x] * foq ffikdi + tre-+j qs q-ffrr_nrpdr qf q_qqfr,srqs*q F t,offifr d 3Tfrkqr rc-+ €q-q { errq .ii *t .$'*+ * ftra 3Tr+T tv<rwf qrr,tr B+rcrr+n nfr Eiq"r I

(z) ffi+*rq * frTqrsi qq ,-qiftr-*rMr qt erq +fl yr{, eryrmnr+ 6rwoqu, qftM am erqqrfro Ei qrfifr l
1A1r+ret*uro+ * fuqffiT o= cqTrprsT*dr Hi Fqrfi d srdrr qfi qarrr sri tgWcrd ERI rFI f{tRrd q'kfii H-r q{E 

"* ft-.ftr*; E}d E {r,*- "*, C.* f*qrqr*m rl
4[(9) (a) Notwithstanding anything contained.in the Act, a purery temporaryappointment on a oost of recttirer, f ,rv iun-"tioned by tn" siri" 6overnment maybe made for a maximum peiiod oi six ,ontns or tiil the end of ine session (which-ev-er is.earlier) by the following serection Committee constituted under the chair-rnanship of Vice-Chancellor :_-
Members of the Selection Committee

(,) Vice-Chantceilor
1.
2.
3.
4.

Subs. by Act 1B of .t993.

Pelete.d byAct 18 of tSge and (e) made (E) by ibid.Subs. bv ibid.Subs. by ibid.
lns. by ibid.

Chairman
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(o Seniormost teacher of the rank of Univ-
ersity ProfessorlHead of the Department
of the subject concerned.

(iii) An expert of the rank of University Prof-
essor to be nominated by the Chancellor.

(iv) A member of the Scheduled Castes/Sch-
eduled Tribes/Other Backward Classes
having academic interest, to be nomina-
ted by the State Government.
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Member

Mernber

Member
(b) ln any case the lecturer appointed on temporary basis as aforesaid shall

:reither continue in service nor be re-appointed on the expiry of the said period of
su months.

(10) Notwithstanding anything to the contrary contained in this Act or
Statutes, Rules or Regulations made thereunder promotion given on tempo-
rary basis to the post of Reader or Professor or Officer of the University shall
not be vaild lor a period exceeding six months unless recommended by the
Bihar State UniVersity (Constituent Colleges) Service Commission.l

Legislative changes (after 1982)--Qlauses of sub-sections (2) and (3) of this section were
substituted by Ordinance 5 of 1985. Prior to substitution these clauses read as follows :-

'(2) (6) ffi+qrffi y-cd qr ffi+effiq yrcrd Ei qtE + yqnrqrd m1 Fgffi d'fdq-
1i; frr*F+uma n-drd t wql vt< a.1 qqfl*6 faqq q1 ftqrrneqfl:
vq ffi*aro+ C tsr El-i fvrer+' rS ei d q-q ffi{srtrq d sq frsq qr

fqr{rngqqr, qi M*ureq crcT'd * erqr qtE qT d t"
'(3) or+T +l qa q-*aq Eirn ffi qakar-dq $ qq-*1 t f+q 'rq a-eli a'.r eTm-o yn"+qr

ffiamq si +qrn r cfa-*<c +1 q*' yfr fis+{ q1 3tT,Tr* +d-fi i rqa sfi qqrft silT

ffi'areq firiz q16*1-ffi * wq qR sti E} at, sS rrq sc+n ei srtrsTftfl q.tqr ek
{rwr q-r*-n st fqqn-c-s€ * gqq lrqa e'trfr r"
This section was amended as follows by Ordinance 5 of 1985 :

td6R srftrf,rqc 24,'tgr6 a1 erm 57 qr rr{foerl F:IRI s{ftrt+rlt q1 qin sz i-
(t)rgm "td6R ttfi +* B{r*rr" (zTr "sTr*q" {l-d * Tqq q{ "t{6R 6q ffiaaro+

(edrfttit( rof+arcq) *qr etrdq" trq yfu+elift-a ffi vt+i r

(2\ str-sRr 2 * E-6 (e.) +-
(E) sq-qs (i) d rqn q-r fiTqfufud cftrqTfird f+q qi"+qT-

1i1ffi*urc< nmr{ (gii-{Fd-A nB€r) i err1r ck fl e-slrr-d frqq qr
qt+rq frt{* t"

(ra) sc-€-s (i)d- qrtm 6 qq fTqrfs-( qrcar dsr qr+'n '-
"ts1 ffi{flrr4 lTqd (gFrqfif8 *S-sll el dfc * eqTqrqrd 6 6gm *
ffi vrqrd tgffiA vHtnl eH + eEnrqrd ffiqg $d 1"

(r) w-qe (i) + srq fTqfdnffi Y{tr-*. qlsT qrtrn:-
"sqg ffiurem riq{ (gFreRffi dis'm) 6'rfc + vrrirqTd ql Frgfdm + idc
r* *c fqftTq ffi'ffi'{ t ssr t+wB-srtrq d qi-et d qevfrzspad

e Aovft €i r,'

(3) Trr-sni 2 + u-s (ra) +-
(H) tc-ss (i) + tc-TH qt fffifuf,q( YFaeffira fEiqT qr+rll :-

"(i) fr!-qkaroa eI"Id (gFHftlE d+€{) t srff cfff *-t fflura fq'e-q +.r

qfrq6q fqqv+. 1'l

(E) w-sc (i)d qr<m + qrq Fmfufu( qr{*- +sr qrarT :-
"q1a sqqr{ etft $ sqTiTqTd !fi frgk + foq iM+aiu-q qrqT{ (gFrEFfE
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Itd-gq qtFc 4 vqirrqrd ffiqfl (d.ri 1"

(4) gs-qnl s* E-€ (s) * rPlt;t q{ trqkftq'd'vfu+artFrd f+,ql qr+ql :-
"qft erf\q( *ii fa-+'rc erqiT ERI q1 'ri ffisI ui s}+it q-ri t er€c'ti 6r

fr q6 q.nuil ei silqfrtoa q+fr s& oTRvr * ffi qTqd Ei E-flrftTcid 6i "tq iTI
et{ qeTnrcfr $r qrfu erftra qq 4+661fr x}q1 1"

(5) 3s-qRr s d erc frl4fiTf€E Tq-qRT stS qr+,fr :-
.(9) (q,) sTfEBqq { ft:fr erq stfl d E}d gq ,{t TGs €(fi'R ERr fqfirqa ffd
srqrqfi *r( .r{ oTfrrrfrqE: rfl'6 eI s-fl"a (d $ rr6d ti) a'+ * ftri {qcfd ql
qtaerfri d rfdd ftrrifs-d qq{ qfrfd sf q-$tT{r vr fc.€f, fr ${erirm frgffi Ei
qr €+tfr-

x"o *g qaa q'fr"fd f{qrd qfud €tfi r*
(1) qavft-+rwu r

(21 v.dftrfr f{q'q * ffi+ffitq e-qr{-sqq I

(gFr4fefr xl+ql etFc * qtrdq'fuerfi,&.TnTqe) t

(3) TdTfUcft am arq-t+tftm-s({q I

M+srcrq mqr{ lgFie'fttd }tisq) sl qifa + nq d q+ feslsa r

(@) ffi rfi fufr { ire{rfr 6c t ftgEH B6RT glEqltrfi qt s: qie sqq 611-}

* qR a d +er { r@r qr+,n ft a gffigffi fuqI qr+qr r {"S ftgfqf, (o 6 eR
B+{ BTRr*-dc E: cr6 t ffi qt qr rr*rfr r

The above amendments continued till Ordinance 28 of 1986. A new Ordinance 30 of
1986 was promulgated which made lurther amendments in this section :

(i) in sub-sections (1 ) and (5) for the word "Syndicate" the word "Vice-Chancellor" shall
be substituted.

(ii) in Sub-section (6) for the words"Vice-Chancellor/Syndicate" the words"Vice-Chan-
cellor" shall be substituted.

By Ordinance 12 of 1987 the following amendments were made :

Amendment of Section 57 af Bihar Aet 24, 1976.-1n the said Act in Section 57-
ln Sub-section (1)-
(i) ln sub-section (1) for the words'Syndicate", the word "Vice-Chancellor" shall be

substituted;
(ii) For the words "Bihar Public Service "Commission" and "Commission", the words

"Bihar State University (Constituent Colleges) Service-Conrmission" shall be substituted;
(2) ln clause (a) of sub-section (2)-
(a) For sub-clause (1)the following shall be substituted namely :-
'i11 ; Seniormost teacher of lhe subiect concerned not below the rank of University Pro-

fessor :

Provided that if there is no such teacher in the University, the Head of De.partment of
the subiect concerned of any other University not below the rank of University Professor :

' Provided further that for appointment of Principal of the rank of University Professor,
the expert shall be a Principal of the ranl( ol University Professorj'

(b) After sub-clause (ii), the following Proviso shall be added :-
'iirovided that for the appointment ol Principal of the rank ol University Professor, one

shall be aVice-Chancellor/Ex-Vice-Chancellor of any other University amongst the said three
specialists/expertsl'

(3) ln clause (b) of sub-section (2)-
(a) For sub-clause (i), the lollowing shall be substituted, namely :-
,i(ii Seniormost teaihers of the subject concerned not below the rank of University

Professor: .t
provided that if there is no such teacher in the University, the Head of Departrnent of

the subject concerned of anyother university not below the rank of University Professor:
provided further thaithe expert shall be a Principal of the rank of University Professor

of the appointment of the Principal of the rank ol Reader.
'141 

For clause (b) to sub-section (3), the following shall be subslituted. namely:

"lf theVice-Chancetlor does not abi"pt tne recomhendation made by the Commission.

it shall record its reasons in writing and forward the order to the Chancellor and the order of the

Chancellor shall be linal and bindingl'
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(5) for sub'section (5) for the word "syndicate" the word "Vice-chancellor,,shall beq as8i{ed:
(6) in sub-section (6) for the word "Vice"chancellor/Syndicate,,the word ,Vice-chan-

:r{or' shall be substituted'
(7) after sub'section.(B), the foilowing sub-section shail be inserted, namery :-
{9) (a) Notwithstanding anything contained in the Act, a purely temporary appointment

oo ? p.osJ gf Lecturer duly sanctioned by the state Government'maybe mioe f6r a maximum
period of six months or till the end.of th.e session (whichever is earlilr) by the following Selec-
tion committee constituted under the chairmanship of the Vice-chancellor.

Members of the Selection Commiftee.
(1) Vice-Chancellor-Chairman
(21 University Professor of the subject concerned (the seniormost teacher of the

rank of University professor Head of Department.)_Member.(3) An expert of the rank of University Professor to bsnominated by the Chancel-
lor-Member.

" (b) ln any case, the Lecturer appointed on temporary basis as aforesaid, shall neither
continue in service nor be reappointed on the expiry of the said period of sii-montns, suchappointment shail be made only once and for a maxirirum period oi six monthJl;

. Again Ordinance 20 of 1987 was promulgated which repealed Ordinance 12 ot 1gB7retaining the amendments made by ordiriance 12 ot 1gB7 exeipt minor moJitication in suf-
section (9) (a) (3) which read as follows :

.. ^ '(9) (a) (3) An expert of the rank of University Professor of any other Univer.sity within
the State to be nominated by the Chancellor-Memblrl,
Again Ordinance 1 5 of 1993 amended this section as follows _

Amendment of section s7 of Bihar Act 24 of l gz6.1n section 57 of the said Act:_(1) For the words "Bihar public service commission,,wnererei it o"curi, tne woros'Bihar state_univ-ersity (constituent coleges) service commission,,snalt oe suustituteo.(2) After sub-section (B), a new sub_section shall be aOOeO; narnefy:-
"(9)Notwithstanding anything to the contrary contained in the Act, statutes,
rures.or regurations, a[ promotions given on temporary basis to the post oi
Readers or Professors or Principals or Officers ot ihe University sniriUe ,af io
for not more than six months uniess recommended by the cominlssion:
Provided that all relevant records and papers concerning such promotions shall
be sent to the Commission by the Univeisity within a peiiod of'onJ month from
the date of such temporary promotion, otherwise, it shall cease to be operative
after lapse of one month fiom the date of such piomotion.,;

_ T|,.r..gction was again amended by Act 1B of 1 993 afier breaking the chain of ordi-nances which is given below :-
Amendment of section s7 ol Bihar Act 24 of 1976.---ln section 57 of the said Act-(i) lnsub-section (1)fcrthewords"The Syndicateontherecommendationof Bihar

Public,Service Commission" the wordi "theVice-Chancellor on the recommen-
dation of Bihar State University (Constituent Cclleges) Service Commission"
shall be substituted.

(ii) ln sub-clause (i) of clause (a) ol sub-section (2) for the words'toncerned Head
of Departmenti'the words "seniormost teacher of the subejct concerned not
below the rank of University professof shall be subsiituted.(iii) ln sub-clause (i) of clause (a) of sub-section (2), after the existing proviso, the
following new proviso shall be added, nanrely:_
'Provided further that the expert shall be a Frincipal of the rank of University ^

Professor for the appointment of a Principal on the rank of Universit/ Profes'-e sor."
iiv) ln sub'clause (ii) of clause (a) of sub-section (2) the following new proviso shall

be inserted namely:_
'Provided that for the appointment of a Principal of the rank of University Pi:o-
fessor, amongst the said three scholars/expeits, one shall be aVice-Chancel-
lor/Ex-Vice-Chancellor of any other Unive rsityJ,

'v) ln sub-clause (i) of clause (b) of sub-seclion (2) for the word ,,concerned Head
of Department" the words "seniormost teacher of the subject concerned not
betow the rank of University professoi,shall be substituted'.
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(vi) ln sub-clause (i) of clause (b) of sub-section (2) after the existing proviso, the

foilowing new proviso shall be added, namely :-.
,,provid6d further that the expert shall be a Principal of the rank of Universitir

ProfessorfortheappcintmentofthePrincipaloftherankofReader.,,
(vii) Ctause (d) of sub-i6ction (2) shall b-e deleted and clause (e) shall be re-num-

bered as clause (d).
(viii) For sub'section ('gi, tfre tuttowing shali be substituteci, namely :-

,,(3) lf the Vice-Clrincellor doeshot accept the recommendation made by the

Commisiion, he shall record his reasons in writing and iorward the case foi

order to the ihancellor and order of the Chancellor shall be finai and bindingl'
(ix) For sub-section (4) the lollowing shall be substitued, namely :-

,,(4) Except as oth6rwise provided in this Act appointment !o the po$t of teach'
ers and oif ic.rs shall be rirade on the recommendations of the Commission'"

(x) ln sub-section {S), for the word "syndicate" the word "Vice-Chancellor" shall be

substituted.
(xi) ln sub-seciion (6), the word".syndicate" shall be deleled-. 

.

tiiii ntte? suo-sectiin le), tne totto'*ing new sub-sectrons shall be added, namely :

;lsi (a) Notwithstanding inything contained in the Act, a purely temporary appoint-

ment on a post ol iectdier, duly sanctioned by the State Government may be

made for a maximum period of six months ot'till the end of the Session (which-

evei L earler) Oy the following Selection Committee constiluted under the Chair-

manshiP of Vice-Chancellor :-
Members of ihe Selection Committee

(i) Vice-Chancellor.... Chairman

tiil Seniormost teacher ol the rank of University Protessor/Head of the Depart-

ment of the subiect concerned. .. .' Member
(iii) An expert of the rank of University Prolessor to be nominated by the Chancel-

lor. .. .. Member
(iv) A member ot the Scheduled Castes/Scheduled Tribes/Other Backward Classes

naving icaOemic interest, to be nominated bythe State Governemnt. ... Member

(b) ln any .;J. th; lecturer appointed on temporary basis as aforesaid shall neither

continue in serviie nor be re-appointeci on the expiry ct the said period of six months'

(10) Notwithstanding anytning to the cantrary contained.in this.Act or Statutes, Rules or

Ftegulattn6 *aOe inei"und.r flro*5ilon given on iemporary basis to the post ol Reade,r or
professor or Officer of ttre University shall nit be valid for a period exceeding six months unless

recommended OV tne Sihai State l..iniversity (Constituent Colleges) Service Cornmission'"

Again b1i ordinance 7 of 1996 a new proviso after 1it nroyr-s-1gf sub-clause (1 ) of

clause (bfof su6-section (2) ol section 57 was added which was repeaded by Ac.t J of 1998'

This Act retained tne iaio pioviso without any change. The.new proviso reads as follows :

,,provideO turtfrer tfiai in tne case of aflpointirent of lectuier if teacher in the concerned

suuiect oi iie'Lir ot F otesior tuniversity Riotesso4 of that University or any other University

is not availabie t"u.n"r. oittr" .incerned iubject of that University or any other University not

below the rank of Reade/'.

Enrolment and degrees
1[58. enrolment of students in the University.-(11 ryo student shall be

enrolled as a student in the University unless he has passed the lntermediate or

"quir"f"nt 
examination tretO Oy a body incorporated by any law for the time being

in force and rbrcognised by the University'

iZifne Sta-te6oveinmeni may determine the maximum numbers of seats

for enrblhent of students in the Factllties and Departments of the University and

it 
" "ofLg". 

under its iurisOicflon and the directions issued thereto shall be bind-

ing oh the UniversitY." .f'(3) The oubta for reservation of seats in each faculty, department and

1. Subs. bY Act 18 of 1993.
i. ini oy Act '15 ol 1996 (Sub'section 3 renumbered as 4)

3. Subs. by Act 1 1, 2004.



- Sarc :€A-59l Patna University Act, 1976 Fart I [ 115

:: eje -nCer the Patna University fior admission of students to different courses,
s,-,4 3€ cetermined by the State Government as follows which shall be binding on.-+ 

--r'Jersity:-
ia) Scheduled Castes 16 percent of the sanctioned seats.
rb) Scheduled Tribes 01 percent of the sanctioned seats.
, c) Extremely Backward Classes 18 percent of the sanctioned seats . r ,/
iC) Backward Classes 12 percent of the sanctioned seats. "
(e) Women of Backward Classes 03 percent of the sanctioned seats.

TotalS0.pereent
Reservation of seats for admission of students shall not exceed more than

i"l, Eercent of the sanctioned seais. However, a reserved eategory sludent, who is
s: ected on the basis of his/her merit shall be countered against 50 per cent seats
:' rpen merit category, and not against seats of reserved category.

1[(4) The State Government may by notification direct the University to pre-
s:r'ibe entrance examination for admission into the graduate eourses in the Col-
:3es specified in this behalf and to cornmence such entrance examination annu-
: y fi'om the academic session notified by the State Government in this behalf.l

Provided that students having passed the Higher Secondary or Pre-Uni-
.ersity Examinations shall continue io be enrolled in the manner as provided in
:-e Ordinances and Regulations.

Legislative changes (after 1982)-By Act 1 I of 1993 this section was substituted for the first
- -e. Prior to its substitution this section read as foilows :-

"58. Qualification far enrolment of students of the University.-r;lo student shall be en-
rolled as a student of the University, unless he has passed the Secondary School Examination
or any equivaient examination held by the University, or any other University or body incorpo-
rated by any iaw for the iime being in force, and recognised by the University.

Provided that students having passed the F{igher Secondary or Pre-University Exami-
nations shail continue to be enrolled in the same manner as provideci in the Ordinances and
RegulationsJ'

Again by Act tS of 1996 sub-section (3) was added and existing sub-section (3) re-
numbered as sub-section (4).
21SA a. Constitution of Advisory Cornmittee.-For each college main-

'= -eC and administered by the University, there shall be an Advisory Comnnittee
::-siituted in accordance with the Statutes and shall function.l

59. ApBointment of Commission.-(i) The State Government may at
3-., : Te by an order published in the Officlal Gazette, constitute a Commission.

(2) The Cornmission constituted. under sub-section (1) shall inquire into
3- : 'eccrt on the foilowing ;

(a,l the working of the Unrversity ;

(b) the financial condition of the University, its colleges and other aca-
demic institutions ;ic) any changes io be made in the provisions of this Act, the Statutes,
the Ordinances and the Flegulations with a view to brin$ing about

rr, improvements ;
-'1 Such other rnatters as may be referred to it bythe State Govern-

ment, the Commission shall make such recommendation as it may
deem fit.

: l - receipt of the recommendations ':nder sub-section (2), the State

l, 1:: 15 of t996 (Sub-section 3 renumbei'ed as 4)
:,. :::67 of '1 982.I r$.
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Government may send the same to the appropriate authority of the University {ror

consideration and report thereon, and on receipt of this report, may pass such

order thereon as it may consider fit. lt shall causdthe said order published in the

official Gazette.Thereupon the University shall comply with order within such time

as may be specified by the State Government.
60. Uisputes is to constitution of University authorities and bod-

ies.-lf any question arises whether any person has been duly elected, or is
entitled to be member of the Senate, the Syndicate or the Academic Council, the

matter shall be referred to the Chancellor whose decision thereon shall be final.

6'{. filling of vacancies.-Ali vacancies among the members (other than

ex-afficio members) of any authority or other body of the University by reason of

death, resignation or otherwise shall be filled, as soon as conveniently may be, by

the person-or body who appointecj, nominated, elected or co-opted the member
whose place has become vacant, and the person so appointed, nominated, elected

or co-opted shall be a member of such authority or body for the unexpired portion

of the prescribed term:
Provided that pending the filling up of such vacancies by appointment, nomi-

nation in the manner aforesaid, the vacancies (other than a vacancy in the Sen-
ate) may, if the authority or body of the University so decides, be filled by the co-
option of any person qualified to fill such vacancy under the provisions of this Act,
and any person so co-opted shall hold o{fice as a mernber of such authority or
body until a person is appointed, nominated or elected thereto in accordance with

the provisions of this Act.
62. Proceedings of University authority and bodies not invalidated

due to vacancles.-No Act or proceedings of any authority or other body of the
University shall be invalid merely by reason of the existence of a vacancy or va-

cancies among its members.
63. Conditions of services of officers and teachers of the University.-

Every salaried officer of the University and every teacher employed in a University
department, other than officers and the teachers who are members of the public

seivices in lndia and whose services have been lent to the University under clause

(1) of sub-section (2), shall be appointed on a written contract which shall be

iodged with the Registrar of the University and a copy thereof shall be furnished to

the officer or teacher concerned. Every teacher of the University shall, in the

absence of any agreement to the contrary, be governed by the conditions and

restrictions as specified in the Statutes.
(2) Any member of the public services in lndia whom it is proposed to ap-

point to i poit in the Liniversity, shall subject to the approval of such appointment

by the Government concerned and the terms thereto have the option-' (i) o.Lhaving his services lent to the University and remaining, at any

time, liable to recail to the service of the Government at the option

of the Goveinment concerned;or
(ii) of resigning service of the Government of entering the service of

the UniversitY:
provided that where [he University, a{ter consultation with the Public Serv-

ice Commission, is satisfied that an officer or teacher. being a servant of the

Government, whose services have been lent to the University, deserves the pun-
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s--€ot of dismissal, removal or reduction in rank, the University shallforward to
--e Government the proceedings instituted against such officer or teacher to-
;r:^ei with all connected papers including the findings of Public Service Commis-
i : -. and thereupon the Government shall forthwith cause the said oflicer or teacher
': :e reverted to the service of the Government and take such action against hirn
:.s : thinks fit.

(3) Notwithstanding anything contained in any law or contract, the following
:'cvisions shall apply to all such officers. teachers and other servants, as were
-rder employment immediately before the commencement of this Act of the Patna

-niversity established under Bihar Act no. 3 of 1962.
1[(4) lt shall be lawfuld for the University to depute ieachers of the Univer-

sity Service for the lnterihediate College, delinked from any college, according to
:he procedure prescribed in the Rules.l

Legislative changes (after 1982)--This section was amended by Ordinance 5 of 1985 which
'eads as follows :-

"s6 3fqf4qq o1 qnr ossfi Tcqm (2)d vt1s n yrq "ds-+Er eTrqlrr" d le{q c'i
vr< "fE-an rt-q ffiflmq (q,fi{d rrrB'qrdq) *4 31146" cfrTqTfrR f+q vmr} r

. But this amendment was not retained by Act 1 I of 1993 which repealed Ordinance I 5
of 1992 the last in the series and broke the chain ol Ordinances. lt ceased to be operative from
the date of enforcement oi Act 1 B of 1 993.
2164. netirement from service.-3[(a) Notwitstanding anything to lhe

contrary contained in any Act. Rules, Regulation, Statutes or Ordinance, the date
cf retirement of a teaching emplcyee of the University or of a College shall be the
date on which he attains the age of sixty two years. The date of retirement of a
teaching employee will be the same which would be decided by the University
Grant Commission in future.

The date of retirement oi non-teaching employee (other than the inferior
servants) shall be the date on which he attains the age of sixty two years:

Provided that the University shall, in no case, extend the period of service 1,7
of any oi the teaching or nonteaching employee after he attains the age of sixty I

iwo years, as the case rnay be :

Provided lurther also that re-appointment of teachers after retirement may
:e made !n appropriate cases up to the age of sixty five years in the manner laid
:own in the statutes made in this behalf in accordance with the guide lines of the
- ^iversity Grants Commission".

(b) The University may require any teaching or non-teaching employee,
,; -:. reckoned from the date of his first appoiniment, has completed the oualilying
::-, ce of 23 years or a total service ol 27 years. to retire from the Ur;riversity
;€-. :e, rf it considers that his conduct or ef{lciency is such as does not justify hls
::: -: *.ation in the service.

:' (i) Notwithstanding anything conlained in the preceding sub-sections
:r-'" ':::ring or non-leaching employee may, after giving at least three rnonths
: " :' -,:: ce in writing to concerned appointing authority, retire from such date on

!;s by Act 67 of 1982.
=es::red by ibid. and shall be deemed never to have been arnended or repeaied.
S-cs cy Act 3 ol 2006.
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which such a teaching or non-teaching employee has completed 32 years of quali-
fying service or has attained 52 years of age or from such date therealter as may
be specilied in the notice :

Provided that no employee of the University under orders of suspension
shall retire except without a specific approval of the Syndicate.

(ii)'fhe University may, in the public interest, require any teaching or non-
teaching employee, after giving at least three months prior notice in writing or
after paying an amount equivalent to pay and allowances of three months lrr lieu of
such notice, to retire fronn such datb on which he completes g2 years of qualifying
service or attains 52 years of age, or from such date thereaftei as may be speci-
fied in the notice.

Legislative changes (after 191fl--Ay Ordinance 34 of 1 986 clause (a) of Section 64 rvas sub-
stituled. Prior to its substitution clause (a) read as follows :-

'(a) Save as otherwise expressly provided in this Act the date of retirement of any
teachjng or non-teaching employee other than inferior servants of the University or any coilege,
shall be the date on which he attains the age of 60 years :

Provideci that such teachers who donot opt for the pay-scales revised with effect from
the lirst day ol January, 1 973, and such non-teaching employees, who are in the service of the
Universlty from a date prior to the commencement of this Act, shall retire after attaining the age
o, sixty-two y6ars:

Provided further that no University shall extend the period of service or re-appoint any
teaching or non-teaching employee after his completing the age of 60 or 62 years a's'the case
may be.'

This substituted clause (a) continued till the life of Ordinance 1 7 of 1989. Ordinance l
of '!990 repealed Ordinance 17 of 1989 and added a second proviso. The entiie texi of clause
(a) is as follows :-

[Arr, qftifran 24, 1gz6a# erm eq qr rrvfura Fs6 qfrrfrqq e1 "*r o+ * s.b
(q.) d Tsn-{ q{ ffifisd cfr{Erfr( f6-q1 q-}q1, qq1;-

"(q.) E€ sTfrrfrqq { erfuarfi qq t sq-sfrrd srEr€r ql etsqr ffi+sria-q qr
rrtrFq"ffrq * ftqfi 6ffi'qltq-ffid ql fdfq 1 e*fr, 1s86t qF ffi fq€.fttq q1q6
qz s{ s1 erq srril qc d r frrqr+ir m$qrff ior-{r ffii (1tftrfr+t v{W) Hi +ss{j !fi
*{Fqfr s,1ftfq 16 *rfr fti'{ idf}i ei qs ooq{ s1 .ilg srw ol d, f$-d d* fusr+R 6ffi,
si E€ sn{Fr?rq t crcq + $ A ffiq'areq q1 +{ n'sr&il *, s1 W{ 61 fd.ler qd
*rft fq€ fd& qt q6 6ae{ qt ong yrq m d :

qFU qE f+. fttYqf{srsq ffi S sm { f$sor q.ffi qr ft{+iri q.+qrfi qt qqrfuift
60 sr 62 s{ qt elrg W m'{+ * sK, y{rs1 &r ffifir ot q (i fqwn 6{ q++n *r a rt
3aHg.fi * rx v*rn r

qK cE srt{ ffi wrr Mqqrqq (scilrn) fffrq qeartfl, 19s9 (fr.6n qqrtvt s@l
17,1989)t q'm di qt fdfir !tr czqT Fd{-qtr{rcrc (ffirnl erucr+fl, 1990+ ycqrc{ fi sft
fcftl * c{ffi{rd { tr{ trcr6 S srfuF{.rq qfl qm oa* q? (e,) * yqr* rtt €+ s1 ftqfd d
+qnfrqr d'rS * t ffi:qnqrmq qr ;qrqrfErEirr Erq ft( qq fuq, M, BTrtfl, f{tvr, ftz $tr
yfrQq d rtn eq S :Wr q1frfq t +sI { qq tn+t qTd T{*1W{ rfi g{ d r',

Section 19 ol Ordinance 1 of 1990 which is relevant is given below :
,"l9. a|EIIPT m arqr:il* El{tit-rr€a ffi{sTiiq (#w1 t*q q-qrt{I, 1989

(fqri eurfui rfqr tz, 1989i t qqr6 5ffi d fdfli q3 vaar ffi+srerq ,**, n*qqrtsl, 1990+ s@r&'d 6!'+ sEt fdlq * ar;a-rm d ilcsqq s-{{ ffi er:q frlq { er faf,q C
vqr* f+*fr frfqn { eraHre srsqfl qrc * 6r* gA q1 qr ffi qFnrFr qs anqrfrna.{q Erc fd
"r4 Frotq, f€fr, sTrfuT. frfu, ftz silr eftqq d- aa gq * sE erar-{q.r d srsqn Ew-d d',i i"

A new Ordinance 5 of 1993 substituted Clause (a) as follows:-
'(a)Notwithstanding anything to the contrary corrtained in this Aci or any other ,\ct,

Ordinance, Rules or any judgment or decree of a Court, the date of retiremenl of a teaching
ernployee of the University or ol a.Oollege shali be the date on which he attains the age of sixty
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years. The date of retirement of non-teaching employee (other than the inferior servants) shall
b6 the date on which the attains the age ol sixty years:

Provided that tho date of retirement ol such non-teaching employee, who is in the serv-
rce of tho University prior to commencement ol lhe Patna Universily Act, 1976 (Bihar Act 24,
1976) shall be thB date on which he attains the age of sixiy two years:

Provided lurther that ihe Univeisity shall, in no case, extend the period of service of
any of the teaching or non-teaching employee after he attains the age of sixty or sixty two
years, as the cas6 may be;

Provided further also that reappointment of teachors atter retirement mAy be made in
appropriate and deserving cases up to the age of 65 years ln the manner laid down in the
Statutes to be made in this behalf in accordance with the guidelines of the University Grants
Commissionl'

Again by Ordinance 13 of 1 993 which came in to existence whiie Ordinance 5 of 1 993 was
alive. a new section i.e. Section S "Repeal and Savings'was addeci which reads as follows :-

3. Repeal and Savings.ll) Amendments made in Soction 64 of the Patna University
Act, 1976 (Bihar Act 24, 1976) by Patna University (Second AmenCment) Ordinance, 1996
(Bihar Ordinance no.34, 1986), Patna University (Amendment) Ordinance, 1987 (Bihar Ordi-
nane e No. 12, 1987), Patna University {Arnendment) Second Ordinance 1 987 (Bihar Ordinance
20, 1987), Patna University Amdt. Ordinance, 1 988 (Bihar Ordinance No. 5, 1 9BB), Patna Uni-
versi$ (Amendment) Second Ordinance, 1988 (Bihar Ordinance No. 1 1 , 19BB), Patna ljniver-
sity (Amendment) Ordinance 1989 (Bihar Ordinance No. 7, 1989), Patna Universiiy (Amend-
ment) Second Ordinance, 1989 (Bihar Ordinance No. 17, 1989), Patna University (Arnend-
ment) Ordinance, 1990 (Bihar Ordinance No. 1 , '1990), Patna University (Amendment) Second
Ordinance, 1990 (Bihar Ordinance No. 9, 1990), Patna University (Amendment) Third Ordi-
nance 1 990 (Bihar ordinance No. 13, 1 990), Paina university (Amendment) Fourth ordinance,
1990 (Bihar Ordinance No. 22, 1 990), Patna University (Amendment) Ordinance, 1991 (Bihar
ordinance No. 8, 1991 ) Patna university (Amdt.) second ordinance, 1 991 (Bihar ordinance
No. 17, 1991), PatnaUniversity(Amendment)ThirdOrdinance, t99i (BiharOrdinanceNo.32,
1991 ), Patna University (Arnendment) Ordinance, 1992 (Bihar Ordinance No. 1 1992), patna
University (Amendment) Second Ordinance, 1992 (Bihar Crdinance No. 1 5, i 992) are hereby
repeaied:

(2) Provided tl+,at notwithstanding such repeai and the amendment made by Section 2
of the Blhar Ordinance No. 5 of 1993 payment made to any persori as salary and allowances or
any ainount payable against the actual services rendered, as the case may be, shall not be
affected and any payment so rnacie shall not be recovered"

Clause (a) of section 64 was once again substituled by Ordinance 15 of 1993 and a new
proviso was added while retaining the pr€vious amendment by Ordinance 5 of 1993 as follows :

Amendment of Section 64 ol Bihar Act 24 ol 1976.1n the said Act for clause (a) of
Section 64, the following shall be substitutod, namely:-

"(a) FJotwithstanding anything to the contrary eontained in this Act or any other Act,
Ordinance, Rules or any judgment or decree of a Court, the date of retirement of a teaching
employee of tha Univsrsity or of a College shall bs the date on which he attains the age of sixty
years. The date of retirement of a non-t6aching employee (other than the inforior senants) shall
be the date on which he attains the age of sixty years.

Olause (a) of section 64 was once again substituted by Ordinance 15 ol 1 993 and a
nevr proviso was added while retaining the prsvious amendment by Ordinance 5 of 1993 as
tcilows :

"Provided that the date of retirement of such non-teaching employee, who is in the
service of thti University prior to commencehent of the Patna University Act, 1976 (Bihar Act
2.1, 1976) shall Lre the date on which he attain$ the age ol sixty-two years :

. Provided iurther that the University shall in no case, extend the poriod of service of any
:r : e Yeaching or non-teaching employee after he attains the age of sixty or sixty two years, as
:€ i-.-:e may be:

Provided further also that reappointmlnt of teachers afler retirement may be made in
!.,:,i:.nale and deserving cases upto the age of 65 years in the manner laid down in the

":;.:,::s tc be made in this behalf in accordance with the guidelines of the University Grants
l:rrrrssionl

Section 1 0 oI Ordinance 1 5 of 1gg3 gives the list of all such Ordinance sta!'ting from
!.e;-.a-,ce 34 oi 1 986 to Ordlnance 13 of 199{} as given belov,r :

t 3. Repeal and Savrngs.-Amendments made in Section 64 of the Patna University
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Act, 1976 (Bihar Act 24, 19761 by Patna University (Second Amendment) Ordinance, 1986
(Bihar Ordinance No. 3_4, 1986), Patna University (Amendment) Ordinance, 1987 (Biha; Ordi-
nance No' 12, 1987), Patna University (Amendment) Second Ordinance, 1987 ('BiharOrdi-
nance No.20, 1 987), Patna University (Amendment) Ordinance, 19BB (Bihar Ordinance No. S,
1 988), Patna UniVersity (Amendmentj Second Ordinance, 1 988 (bihar Ordinance No. 't 1 , 1988),
Patna University (Amendment) Ordinance, 1989 (Bihar Ordinance No. 7, 1 989), Patna Univei-
sity (Amendrnent) Second Ordinance, 19Bg (Bihar Ordinance No. 1 7, 1 989), Patna University
(Amendment) Ordinance, '1990 (Bihar Ordinance No. 1, 1990), Patna Univeisity (Amendmeni)
Second Ordinance, 1 990, (Bihar Ordinance No. 9, 1990), Patna University (Am'enOment) Third
Ordinance, 199O (Bihar Ordinance No. 13, 1 990), Patna University (Amendment) Fcurth Ordi-
nance, 1990 (Bihar Ordinance No. 22, 1 990) Patna University (Amendment) Ordinance, 1 991
(Fihar Ordinance No. 8, 1 99 1 ), Patna University (Amendment) Second Ordinance, 1991 (Bihar
Ordinance No. 17, 1991), Patna University (Amendment) Third Ordinance, l99l (BiharOrdi-
nance No. 32, 1991), Patna University (Amendment) Ordinance, 1992 (Bihar Ordinance No. 1 ,
1992), Patna University (Amendment) Second Ordinance, 1 992 (Bihar Ordlnance No. 1 , 1 992),
Patna University (Amendment) Second Ordinance, 1 992 (Bihar Ordinance No. 15, 1992), Patna
University (Amendment) Ordinance, 1993 (Bihar Ordinance No. 5, 1 993) and Patna University
(Second Amendment) Ordinance 1993 (Bihar Ordinance No. 13, 1993) are hereby repealed :

Provided that anything done or any action taken in accordance with the provisions of
the aloresaid Ordinances shall not be affected except that any action taken or any act done
which are contrary to the provisions of this ordinance shali no[be effective:

Provided lurther that notwithstanding such repeal and nofoithstanding Section 2 of the
Bihar Ordinance No. 5 of 1993, salaries and allowances already paid cr pafable to a person
against actual services rendered after having reached the age of 60 years but prioi to the
commencement of the Bihar Ordinance No. S,-19gg shall not b6 affected.

Atter passing of Act 1 8 of i 993. lhe chain of Ordinances were broken. This Act retained
all the amendments brought by Ordinances 5, 13 and 15 of 1993 w.e.f. 16.8.1992 (according to
sub-section (2) of Section 1). of this Act.)

6RI fqfrT d qr+fi I

21"2. ffi{r6{ mr ft-48-d ftq.qr{drf,q r q6frs6'q 7 qe{'T d'Riclqc E{ ftTqr*c<
q(, qq iFF eraplr 3ir*-a q d, {itllrom: wiqilfu-qr trq * r ffisrarq I rrarkqre'q 7 sseTra
ErtI y-(a fusrq ag er;q q-ffi qr ci$T En reirr-i f{gffi qffiiqi'a} Xufara;,-6 qqa * I

qr< ffi+qreq 6nr fT{trdd ffi*qrd?1 l q-aksroq /iT{jm a1 sti rvrer-+- q1 sffi'
f+..{fr {R*rti * Hkd orcrqr +r-ffid qE qT BTrsl v(ffiTr r6ur q-rtr *, m
ffi*sreq * fvrsrrr s{ercfi oreT sid { qiqr v.q=r +fi t, at *S fuqrm.z q.ffi ei
Meqr-eqrqakare-q7 qpal t eryrd +fi E+,fr 3ff{ sTc-i tr*qf,r t qr+.fqks( srqrrr
* ftrq E+afr*.t erffiqqr effis'Rr ttr d'n r

M*srsq 7 q-ilfogrffi 7 6pq6 * fuqt-m' Bik 6-ffi trfr +si-{R, rSq-qETr,

t{ ruR ry 3rr e1rq a,r4, "i ffi{flrrq / rrtrkfleF{ 7 q€in e1 rrq { s{qfr ffi,fi* fr.d { Tfi 81, qil+ ql sr{cfr Tfr Etfi r fvrsrd / q-+qrfr si srqrqnur w-E qT rrd a
ffi*fl$q 7qflfoflTrq / q{sln q1 ft'lq * +fr{ ersm qrr cr+ d srfiriff r-fr'Eti *{
T6r t l&o t-qr qt q={td q'r wefr gq frrvqtqEn-crq ERT leq rq Frutq + q-{q'R qtrffi
affi qf6 erftfa or s-++ r eT&fa id-6'{ q*i r td orqrqrtor BaqsTfl nftfridi * am
fqkd f*.qr qrqm *LfqrqrkgrrrqT'rfltasrmq/vsr{rt * anr Et--{d r-q'qr qr w*rn-r

Flnr qiry + v<q a slq m .Tfir .rt q.. licq e.r qr fafq s {IF
1@ frffid yt @ir ;F ftq d gfsstrT T{ e,.qq_Er{rrl

1.
J.

Subs. by Act 67 ol 1982.
Subs. by Act 13 of 1998.
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c{g fryqfffimq q?m Trtrkflmq ersrqr v{prn + t$ ftrsrdlqffi d lw erqqr

rar rflrl c'ect 61s<+*rr yrql6-{ d, d ucq nr.rr q1frlq ersrfl {q qFTFrqq 4'cirtdi
=. -, S -t c-6& d, * rra t**-eq fi f+' a Affi qffi rrn enR qr frffc

1I3q 3TW{I rrgf, qr v<=q q. sq q a-eti
F', 3irJFI qqq-qIrq c{ ]r(f, }FT

q{g z16 ,t t*,'Es rrnT ql et{ sq-q'* rter srqzlr d;s}q frqH Tsm + \&rdsE*
3.ei sqqq sl yqrf{d rdT dfir"tl

Legislative changes (after /982i-Sub-section (2) of Section 65 has been substituted by Act 13
cf 1 998 w.e.l its inception (q6 1{(-I € }-q? srrfl qr4rll). Prior to its substitution this sub-section read as
lcllo,t/s :-

1JOS..nwr rftrm-(r)M+arco E ffii d ffi B{rtm Hf6{r qfrfi1qCr'ffiT

,G'Bd q1 qrhfr |

(z)ffi+uroa Erqr frqfro, ffi * fvrsTfi qE frrer+tr{
qq, qq FF srqqr eT|d-d c d qqnoro: W|aTff,fi.rq * r ffi
aro s-{f, fvrcTor !g erq q-ffi qr qqq E{ Tdr Tr frgffi qffi e} Wtwe ttth's"trrl
rgar * r qR tqflqh'snirq Htt fTctf{ M€rf,qmarf{srdq sqearq 6r eti fcrsr-d qr

+:'Etqrfr ffi E-{art d'fntFsa orerEr +{-frqifud K T{ sr q-+1 s<sar uaq s-(dr t $
Mqarcq * firqq sre+Tl erq q-rd C Erqr rFl=T q.rar t & qfmql qi ffi{rmq/
r6rf{qmqrs{{{H t erJcFd tfr d'fr sfo qci Fdqfl t qfi f{&-{d er+f-q 4 1"o

{alrffi{fr EqA arfi Er'fr r

ffi * ftrqr+ qd qlffi *i FNi tcfiR, vdrr-qri, fr$
,arlfrrwu HqT irel e-d vt ffi qi rrq { e-{* i{gk * Rfr t
Tdf *, m.ri s1 q-iqfr =rfi Etfr r fvrqrdFrmffi d ersrwq Ez.A q{ qr+i A
ffi t ftlrr t +dr er?rqT qflr cri 4' sTEmrfr Tfr Eti otr{/-}
qfrd vqr e1 yqfd d fut gq M*flv+ ERr feq rq fTofq * eqen +fi qfe qfsd
m vfiueiFfa rfr m v*i rtS 3r*rqrwT qe.E ffi * rmr
Tdqfl +1 qr v+a1 * ei{ qftfrqdid gnr tS €rqsTcr ftfd:d ffi qrft :

ircg ffi d fueffi'/sdsrfr enft n.q slerqr d*q
fsqn-qio * v<er d qr4 * Erf{€ W sfdf{Frcs *t *-** t s{+1 qfrrer qi irre
gq t Ffi qd s{ yrc?T ti +1tdf}{ * nq oft ddq fqqn-csf, ql rr<eq-cn q1{fr or-{irr

d tdq fu{r +dr + ffis q{& ci Rqd Eir+i r ffiq g{it qRftqq Er$ fsFdd ol qrq'fr 
r

'ffiq er+qrr w 'ri frrr+i 3ft q.ffii sltqr Hiql Xfr grqr { qmrfr, ffi + +dl
qf;il*{fr, ++r { qfrrdr BTrf( sTfdil +.{d €t r frqn-risf, q1 v<sar q1 enqru et
qqk.R d qe{ftarfr ffi d grt vcmr T6q q-r 11-fi:

qrc ffi*qrmq slumr rrrrkflrtrq sTsrsT {r€qm * td ftisT6', etejfqr qrffi, st]

rH orerfl ffiq fqqrq-qe-f, sfr Trgdr elqr qr d, d v<s+r srFr q1frlq erq-qr gq
't. Subs. by Act 67 of 1982.
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' o{{frqq d ar'1q1 fdf}r ri $ qrs { Et, t fr{r Affi ffis q.{A vr qq* qr&i dqT
fqq-qF+snirq d an+o M { $ vf,s1 sftzrf,r ys tdf}{ t sqiq qcffi qrtrfr r,,1J66. erect of detention 1(1) riany teaching or non-teaching emproyeeof the. University or a consiituent cottege is aetaineJln .r.toov under any raw fora period upto 48 hours whethei' on a-crimina.t chaige tiol[6*is" on t".uriiygrounds, he shall with effect from the date of detentiin oe oeemeo to have beensuspended by the order of the appointing authority.

(2) On being released frorir'detention, he shalt not be entifled to any remu-neration other than the subsistence ailowance for the period of suspension.
, (3) fny employee,proceeded against on a criminai charge or detained un-der any cther raw providing tor prevefitive detention shall be deemed to be sus-pended for the period during whicn ne is kept under deiention in custody or under-goes the sentence of imprisbnmenl, and sriatt not oe p;;;l;;i i" draw any pay orallowance for the said period otherthan suusisiencJgir"i'pryrole according tothe principles contained in the statutei, Lntess tne pioceeiini initiut"o againsthim is closed or, as the.case may be, rre is rereased liom aetent]on and permittedto resume duty. The adjustment of hls ailowance tor sucn plrioo, shail be madeaccording to the circumstances of the case. rutt amouni ufiuir o" paid only whenhe is acquitted or the detention is touno to oe unjust#;;o; Jompetent officer.(a) An emplovee against whom proceedingi on ,.ni,-,1in"i charge are pend-ing shail, by speciar, ord-er..to tnir 

"ttE"i, 
oe xe"pi ;;.;';;;ension during theperiod when he is not actually detained.in custody or irnpriionEj 1y,rt is, when heis released on bair), if the chirge. *"0" o, the proceedings initiated against himare related to his status.as an-emproyee or in this rn"nn"i-*"_o cause troubre inthe discharge of this duries, or invcitvestn* eu*;li;, J*"niorriii,rpitude. The pro_visions aforesaid shail appry in respect of nis pay anciairou.,ances.J

67' 1g x x x x xl 
""- r*' srri u,v'!*r!vs

67A"{x x x x x xI
Legislative chanses.(after 7982l-This section was deleted by Act 16 of 19"q3 ur.e.f.22. 8.19s3.Prior to its deletion this s'ection reaO as toltowi : 

--"-'
"674' Elfect olTranster on senioritv etc.--4t anempioyee of an Universlty is transfeireduncer orders of the chancellor from one Jniversiiy to an6tn6r uiir.i.,ryl he shalt continue togei the pav and ailowances, he has u.en oiiwing'";j;ilii#; r;;ileniority based on thedate of his regular appointment to the postl 

-

.. ,68. Pension, gratuity, insurance and provided fund.-(l) The univer-sity shatt, subject to Such manners ano conoitior; ;ffi;y;i prescribed by thestetutes, constitute any pension, gratuiiy, insurance. or provioeit tunos, ;.;i;;;deem fit, foi'the benefir ot its ofiiders, t6alners ;rl-;[;;;*"piov*., (excrudingthose who are members of public service of lndia and whose services are lent tothe University under seetiori Oa.)

, . 
(2)where any such pension, gratuity, insurance or provident fund is consti-

H,illriilifi 3ltr?:isffi n::ru:iu:istru;;?,i1"*::is:x#:T;
that fund is State Provident Frrnd"

69.Tiansitory provisions for patna women,s corlege and Bihar Na-tional coltege.-Notwithstanding anything to the contrary con-tiined in this Act*
1. Subs. by Act 67 of 1982.2. Deleted by ibid.
3. Deieted by Act 18 of 1998.
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74.

(a)

(b)

the properties, bequests and endowments pertaining to patna
Women's College and Bihar National Collegel as were 6reated for
the benefit of these Colleges, qhall v_es_Lttr lheSg colleges, and their
maintenance and control sha-il-be, subjett to suci--6F-Oitions andmaintenance and control sha'il6e, subject to
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of controllin
teache tna Women

creed shallvestin-
teacher

of the Prince of Wales Medical College and its attached

restrictions, as may be agreed upon between the State Govern-
ment and the ggyFrnilg-bodllglllhese coiteges. ? r
the governing bgdy of Patna Women's College, if it so desires may
retain sueh portion of the income arising out of the bequests and
endowments made to the eollege for its 6enefit, as it may consider
necessary for the maintenanee of such teachers of the c6llege who
belong to any particular religious creed;

hostels etc. to state Government.-(1) The prince of wites Medicat il6te,
Patna and its attached hostels, and oiher buildings which are part of tne siidcollege and hostels, together with departments o"f fire coirege, furniture of thesaid college an_d departments, 

_ribrary, books, raboratories, jtor"s, Instruments,
apparatus, appliances and equipments as were transferred to the maintenance
and control of the Patna University as its colleges and departments under section
53 of the Patna University Act, i got as it stoo=d prior to imendment by the Bihir
Ordinance no. 62 of 1971 , are hereby re-transferred to the maintenance and con-
tro! of the State Government.

. ..(2) As consequence of such transfer, the $tate Government may, notwith-
standing anything to the contrary contained in the patna University Act, teot,
reduce its contribution to the Univ-ersity Fund established under tire patna [Jniver-
sity Act, 1961.

- (3) Notwithstanding such transfer or anything to the contrary contained in
l.-11I1 lJ,niversity Act, 1961 or the statutes, ordTnances oi negirtationi maae
or oeemeO to have been made thereunder the Patna University sliall perform thefunctions.relating.to,teacting, examinations and conferment of oegrees of ine
Prince of Wales Medical College and its departrnent

71. conduct of exami-nation etc. il the Governnnent Dental college
by the Patna University'-Notwithstanding anything to tf,e conirary containedin
this Act or in the statutes, ordinances aio n'egutitions mjde tnlreunoer, irrePatna university shall perform the functions retiting to tei.fiirg, examinations
and conferment of degrees to the students of Governilent oentiitolrege, C;tnr.:. 72. eonditien of service of teaching st"* ano ottrei 

""rrrnts 
of thePrince of wales Medical colrege, patna.j(1) Not,vithsiindini anything to the

contrary contained in the patna universisi Act, t'gb.i (Bihar Act g oi rg'62) o", in in"
Statutes, Ordinances or Hegulations macie ordeemed to have been made thereunder-

(a) all such teaching etaff and other servants appointed by the state Govern-
me,nt and later on employed by the Patna University in'the prince of Wates Medical
uoilege and rts departments as \ryere nst above the age ef 5g years on ihe date of
ccmmencement of the Patna Univ.ersity (AmenCmentfOrdinance, 1971 (Bihar Or-



dinance no. 62 of 1971) shail cease to be the emproyee of the patna University fromthe said date and .klff:q" tn" 
"rpr"yee 

oitn6 srate oovirnment;(b) a, such teaching staff and oir'",. s"rrants, whether permanent or tem-porary, appointed by the Fatna universiiy ano emproyed in the prince of waresMedical coilege painl or it* o"prrtrf ni". ,nutt ."i*i io o" 
"iin", 

permanent ortemporarv staff of tL? llTu univeriiiv iitm the r",o Jut" 
"ri'.nurr 

become per_manent or temporary, as ifte "use 
m"y be, staff or tne SLG.6or"rnr"nt;(c) the members of the reaching irrff ano seivant;;; th; prince of waresMedicai co,ese rro]1._g"-iliffi;i'#p;;nteo bv tne patna university in any yearrn rrs temporarv or permanent cadre lhari o1 [,"lng ;;';;;y"e of the stateGovernment urider irause .oi; b;;ir;i.n"rou, ir.'""rr.i irr"n.rppoinred by thestate Government in tnat yeii ir .i""qr*l,e-nt temporary or permanent cadre, asthe case be, and thei.r int6r-s, pr... lnrrrremain in" .im" l. were assigned tothem in their respective cadres Lni"ri["'pit., u.i""iiil ,ffi-(i) their sataries shalt Od 

{,I_",9, 
at the .ori..porOing stage of the

,IF:{.3i,U,,!x,rufl 
!:fi 1i,""}:E:*'i"#i$j;.""tJ,fl i%[:ernment time-scares of pay, tne oitieience sh"air n* plil"tothem in the form of reoucLaiir" ""^"I"i'i.lL.(i i) ihev s ha, oeco me"mlliil::s:l?#6T,ffi:?Blovioe nt Fu nd a n dmay without the amounr stanoinglo th;];;il; under contribu_tory provident fund in th_e patna Gir"iiitv, ,i may transfer theamount to the Generar provident rJno iJhJ opening barance.(iii) they shail be entifledio pension and d,.;ilil aomissinte under,h:,I_{"_. framed oy the state Coviinil."ni rno(iv) their age ot superiinuirion *-irrl". iiiiyi:j;p',u8) years; and(v) such medicar officer, ,i*ere w.orking in in"e university serviceand had joined state servic.e urteiia[ing'extri-oroinary reave,and again rwerted back to tt,"i,. urigi;urp;;i;r the patna Uni-versity.on deputation from the statE seri[e*,'sr,arr be entiiledtoJhe benefirs provided in Crauieltolaio"@(2) tf anv disoute arises, ii ;;;.Gue.ngg of imprementation of sub-sec-tion(1)' as to w'nich t"".n"i ,ii;";,iliil'"uro noro wTriin 

-p"Ji 
or designarionunder the state Governm.ent, ffre matier Jail be referred to the chanceilor of thePatna gf ir:i_.j!V whose ce"iSon irr"reln"srrarr be finat.'r 73' RutcnoJnous gorpejeoiii"titrtu-uoti,r,itnstanoing anything con-

r' :11;:1,,'$;il,iJill'H:,?'.1'l'.]:iililyli:;:iy::?i:i6lc*s ils adequate
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tute or cottese, as the case may o'e. snari[Lii';r],.lt"riiJ'ff#;1;H?r',T:;
College. ' --r Y'rsrr 

r-----_

gl:,.^'jb:g, jl-tl : lu1 
dyl.n t i t ar u t e s, dr f _;r, 6;e;,i j:llii$^$"*;*=Sriff#ffi,l

prescribed'nvtneL;ffi ;ilil,ffi ffi sH'lii'iff ;fu ,i&:"#,i;;""Jr:tH?lT

L:yr:i:h="iiltiffi i!t'".,::*i*#ffi"';Tn*r,:*[::ffi [ilffi r

74. Removar oJ difficurties by the chanceilor at the commeneementof this Act'-lf any difficulty arisei ,'r".i"., of estabiish;rrt-ot tn" universiiy,
ff 

,J 
:? : :T:l g.. o r:l:]ip,^: 

I t i: f .t ",1 
s if t, i ; ; ; ;il *, -l 

"l, 
n 

" 
c h a n c e r r o rmav at anv time, before the constitution or ;ir iil;id;ffi:;ilirJ';ffiffi'B;
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:':e'" ::^sistent with the provisions of this Act and Statutes, as far as possible,
- z'. z' : appointment or perform any other function, which seems necessary or
:'::.' :: nim for the removal of the said difficulty;and all such orders shall take
;?:r - :i'ie manner as if the said appcintment or functions has been done in the
-,,."-'e'crovided in this Act :-

Provided that before making such an order, the Chancellor shall elicit the
:rn- 3n of the Vice-Chancellor and of such appropriate authority of the University,
3s -ay have been constituted, on the proposed order and give consiOerations thereon.

75. Continuance of Statutes, Ordinances, Regulations and Rules.-
;ntii Statuies. Ordinances, Flegulations and Rules are made under the appropri-
ate provisions ol this Act, such Statutes, Ordinances, Regulations and Rules made
:r'deemed to have been made underthe Patna University Act, 1961, as were in
iorce immediately before the commencement of this Act, shall, in so far as they
are not inconsistent with the provisions of this Act and subject to such adaptations
and modif ications, if any, as may be made therein by the Vice-Chancellor with the
aoproval of the Chancellor; remain in force and shall be deemed to be Statutes,
Ordinances, Regulations, and Flules made under the corresponding provisions of
this Act.

76. Transitory Provisions.-Notwithstanding anything contained in this
Act, the Vice-Chancellor may for a period not exceeding six months from the
commencement of this Act and with the previous approval of the Chancellor sub-
ject io the provisions of funds by the State Government or otherwise discharge all
or any of the functions of the University for the purpose of carrying out the provi-
sion cf this Act, and for that purpose may exercise any powers or perform any
cjuties which by this Act are to be exercised or performed by any officer or author-
ity of University not being an officer or authority of the University in existence at
the time when such powers are exercised or such duties are performed.

'176. an ffior,a:r frfirdi + 'r|dd c d+ q{ md qq-+qi F(1) qf{ fs{fr
6nqepT Mqgiqq qlffii erqqr ffiz eTsrsr t€il qftq-{ erersT er;q ffi'tr+rq
ql ra{ r d sd d qq n-* !n ffi sT ra{ =rfi d qrq, ffi{ H-s'Eq oTlrrfrqq d sq-q-+ri

El qlqfFqd q.{+ * y-d-srr?i, q{q q-qq mq f+{frH vqs fw-m-r q-qfU-d ft-sTq q1, m
p:inqr- qT y-qtii f,cfi td-d q-ffi'qi qrffr *1 q-+fr 

r

(2) Tcrr ffi{flarq + fr-dTq Er{r ftlmzff T6+ * e,nq B{S irr 3-{rs ,3T*q lf,r ahn U

77. Election for the purpose of constituting the Senate, the Syndi-
cate, and the Academic Councll.-The Vice-Chancellor shall make such ar-
rangements for holdings elections under the Act that the newly elected, appointed,
nominated and co-opted rnembers of the Senate, the Syndicate and the Ac'a-
demic Council, as constituted under this Act, assume charge of their respective
of{ices from the date following the expiry of the period specified in section 76; and
ihe term of office of the members of the said authorities shall be deemed to have
ccfrrmenced from the said date.

78. Powers of nornination by the Chancellor.-Notwithstanding any-
intng contained in the preceding sections of this Act, the Chancellor shall, if the
Vice-Chancellor reports, that, in his opinion, the eleciion is not immediately possi-
ble {iil up the vacancies by nomination.

1. Subs. by Act 67 of 1982.
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'128"m'zrrq ir"r r-dq r-gq efttrtfie, vftf{qq, sr€qfH q1 ft'fiffi d' yrdqrd

* qrqtqzn * qqq f ftrt{f, qrqtard d eti sTq qq flffi =rdr qmr{ qT q*q} tl
Legislative ehanges (after 1 982)-Ay Ordinance 38 of 1 986 (w.e.f 1 7.1 2.1 986) a new sectlon

788 was inserted which continued till the repeal of Ordinanee 13 of 1990. Section 78B reads as follows :

'ze-q. fqs ftlq * vel-cl M+am-q (Td'q E{ilfi) e+artvr, 1986'n{'d *ar t w fatr *
q{qn qfi{q( (ffiz) ein Rfu 'rfi 

q' qritt r qs ds ri fe'+affi+e m,aq rd d qrdr T nq'r6'
qqtffi, fr oilr frH. ql vffi fl s+q ork qffi sr fri.fi Eocft um l*'qr qrfrn i"

79. Repeal ard Savings.-(1) The Patna University Act, 1961 (Bihar Act
3 of 1962), all provisions of parts 1 ,2,3, and 4, (sections 2to 47 of the Bihar State
University Laws and Schools Law (Second Amendment and Repeal) Ordinance,
1976 (Bihar Ordinance no.93 of 1976), the Patna University (Second Amend-
ment) Ordinance, 1976 (The Bihar Ordinance no. 88 of 1976) and the Patna Uni-
versity Second Ordinance, 1976 (The Bihar Ordinance no. 2C8 of 1976) are hereby
repealed.

(2) Notwithstanding such repeal, anything done or any action taken in exer-
cise af the powers conferred by or under the said Acts or Ordinances shall be
deemed to have been done or taken in exercise of the powers conferred by or
under this Act, as if this Act were in force on the date on which such thing was
done or action taken.

o

EXTRACTS OF AMENDING ACTS
PATNA UNtVERStTy (AMENDMENT) ACT, 1982

(Bihar Act 67 of 1982)12

An Act to amend the Patna University Act, 1976.
Be it enacted by the Legislature of the State of Bihar in the Thirtythird year

of the Republic of lndia as follows :-
1. Short title and eommencernent,-(1)This Act may be called the Patna

University (Amendment) Act, 1982.
(2) lt shall come into force at once.
2. to 44. lncorporated in the text of the Act at proper places.
45. Repeat and saving.*(1) Patna University (Amendment) Ordinance,

1982 (Bihar Ordinance no. 39 of 1982) is hereby repealed.
(2) Notwithstanding such repeal, anything done or any action taken in exer-

cise of any powers conferred by or under the said Ordinance shall be cieemed to
have been done or taken in the exercise of the powers conferred by or under this
Act as if this Act were in force on the date on which such thing or action uras done
or taken. ',

lns. by Act 18 of 1993.
Assented to by the Governor on "l2th August 1982. and Hindi text published in Bihar
Gazette (ex. ord.) dated 14 the August. 1982.

1.
2.
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-=:,ir Bihar Gazette (ex. Ord.) dated 22.g..1 993- oeats wtlh arnenCrnent of seclion 64.

Part | | 1?7

T!-tE PATNA UN.IVERS|TY (AI\,IENDMENT) ACT, 1993(Bihar Act '!b of 1993)lr-
i- j^..t rma

** *,ii-; :+T':3 #,ffi,-ld[l3ry,:':?1?y$31;;?'fin",. in the Fortv-rourth year or the

*=_. 
,i!!;;;,:llfi 

ilt commencemenr.-(t) rhis Aa may be catied the parna Uni_
.Z : sr'tati come_ inio ioide at once save-ano excepi Section .,1 

412 cf this Act which
' 
' ' =?;il381 liJ]il""r:?&,lj'lflJ*i *lt[:rk*;ffi"ioi["i'ig''li' nsz
,' -''r?'ff?3,fl',71ii4-l'iliqrfiH,XTlll',"p,3if 

iBsaTsiffifi5}xs,i,igfri.l,,Y"%:
=,:,1,{!lJ:l2iT{#i"il;i!6irt?:f 

,,xH3rJildd"sSsf, 
r,S!?#r?:r,Wf Stilti

::=:!:i#ii?l.l,Tlh[:ffi ,,rllt""nfit$i-3gfl-#i;{'.1ffi t""s;B#f 1B,Hgi5;isffi": " r988), parna Liniversity thmenomlni)'spcgnd ordinance, 1989 (Bihar oi.dinance": '- 1-co9) patna Universi(y'(Amrn-cirieiiir urdinance, 
.r-9_9p (Qihar ordinance No. r.' :=- Pa:ra University.lRmentirilenii 3H;;il ordinan^ce, t_ooo. (ainar ordinance No, 9.' ;:: =;::a Universitr'qAmenofre.-ijln=,.,i dlhjrqlcg, 

1_oeo ra;hr.i b*,ljilance No. .i3, 
i ee.).

- - ; =l'reo*,YJfgSl$q:lirFo'iili.oiiii,[iic"5 
r!-sQ adi[;io;;"H;J"'ry"izz, rsocty eatn'a

::::;e';i)5ffi i:fi {,[1+,::s]',i#Bl.16P.igf'ru"-]:,,'j33;i:pallaUl'iy:Si[--eicment) Third ordinan^cg,.isgi ieital'o;oina.C"'Nr. ez, rbtfii parna Universtir:-:rdmenr) ordinance, 19Qi lq,hri drdiil;".No i.." ieir2i-h;t'n-a'{J.niversity (Amend_-=-: seconc ordinance, r9g2-(aihii oii"i"i" r.r1i. rd, r-s#j 'p?inl 
Ln,u"rsiry (Amend--+-' o'<jinance, 1ee3,lbr'ii-oioinin""J rv"1H, rs^e^bl,-rdt!,", 0riilr&tv (secorio Amend-- : -' -'drnance i se3 (Brhar ordininle r,rb.l s.' ios.3_)_ild F;,.,""' tilirti'tv [h;r.r Amend_- ; -' Q:.rinance, 199i f eihri Oljiin;n",i No] r s ,t sos; are hereby repeared :rrovided tirat anything oone or ;nv-aiilon taken iri #";aH;d *-ith rh* provisions of'-t :':'esaid ordinance's shd'illioioe'u"i?J"i"i'"*r"*pt thatin-y aii;;i;'k;, or any act done'- :i aie contrarv to tire.provisions or irre-nci ;ha,,;ol'6"?ii";,=rJ',' ''^'

Provided further thai noi*iir,s'tJn"oilliil-.q!^,:fgrl,gno nctwirhsranding Secrion 2:':-e Bihai"ordinance tto. s oi isjs1liirt"Juijri"., ancj a.ilowances atieaoy paict or oav-' : : io a person aqainst actuitier"ic-Js- ii:icffi-11er rra,vin.g rea.ched the age of sixtv v.eais-'_' .-,q to lhe ccrirmencenrenioi in_ 
-ai[;;oljinance. 

ruo.8, il)ga jrr)rl n5fo! ;ird"t"J,-
THE PATNA UN|VEHSITY (AM_ENDMENT) ACT, 199s

An Acr to amend"rhe patna unfJji."q{u'i?i),nru.

= ., _. ?"o'l ,il?""tfS [XJ[: 
L"si"lrtr;;";i t'','* it"t" or-rirra, in the Fortysixty year or the

Aims & obiect.-rl,accorciance with the guiderines of U.G.c. io concuct examina-
-,=.==1r3,$3Hl'[tffi[: 

of lectureri in tnu L'n"u"rsirvrconst]iuihi doi[sesrnrririated cor-
, : 

=,. 
rru#i"'i#"1Ijlt?fiil",'.i; 

'ilf il:,i"H"|sxi 
BxlgHxi hi,,* nrs; s

- - = ,. iiiJ:iiff.r "ommJi"-"Hexi<,iT;1r Aci mav be cared parna Universiry

; I lrqli corne into fcrce at once.
f -J o. rncorporated in the text of the Act.f' - -epear and savings.*(1) The patna- Universiiy (Amendment) Second or.di-o - . : , :: 3 jhar Ordinanc-e, No.' 1'3,' f Ss'sil;"i.',uruO, od"Iilil',"',,",: '.::,'.:thsranding,such 

iep"+i, li,v.irli"g done or any action taken in the exercise' - n : : : .: : r' or under-ihe saio. or.oininJu inirr n* 1"";;i il'#;;T;en done or taken' '*= "-:'': .: :f rhe powcrs conterr# [v oi rni"iir,i. Aii;'iliffi"rffiwere in force on
*,; :: : - ,,. ^ rn such thing or action wii Jo,ie or tar<en.

e
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THE PATNA UNtVERStTy (AMENDMENT) ACT,1996
(Act No. 15, 1996)

An Act to amend the Patna University Act, 1976.
Be it enacted by the Legislature of the Stale of Bihar in the forty-seventh year cf

the Reoublic of lndia as follows :-
'1 . Short title and commencement.-This Act may be called the Patna Univer-

sity (Amendment) Act, 1996.
(2) lt shall come into force at once.
2.'Amendment of Section 58 of the Bihar Act 24 of 1976.-lncorporated in the

text of the Act.
o

THE PATNA UNIVERSITY (AMENDMENT) ACT, 1998
(Act No.7, 1998)

An Act to amend the Patna University Act, 1976.
Be it enacted by the Legislature of the State of Bihar in the forty ninth year of the

Reoublic of lndia as follows :-' 1. Short title & commencement.-(1) This Act may be called the Patna Univer-
sity (Amendment) Act, 1998.

(2) lt shall be deemed to have come into force with effect from 1st January. '1996.

2. Amendment of Section 57.-lncorporated in the text of the Act.
3. Repeal and savings.-(1)The Patnd University (Amendment)Third Ordinance,

1998 (Bihar Ordinance No. 8, 1998) is hereby repealed.
(2) Notwithstanding such repeai, anything done or any action taken in exercise of

anv oowers conferred bv or under the said Ordinance shall be deemed to have been done
or iaten in exercise of the powers conferred by or under this Act as if this Act were in force
on the day on which such thing or action was done or taken.

c
rr*n ffiqErffi (Trsilefi) sfqFmq, 1998

(t{6rr efeffir€rc vwr 13,1rrt,
rrrqT ffi.flq{q 3TfiTftqq,19766r qsfrqa 6ri d tdC o+lqtrcq
qrd rruRruq 6 j-quzl e{ { fddTi rrq frwq-r(Eu Ertt s6 Fq N d efqpr" n .

l.qltrw Tr-c atr yi$rrF(1) q6 e+fqft'"sc qarT ffi-{rcE (ffiq<) eTfirfr{q,
1998 s-6r trr €tE-rn;

(2) qE'{rqI t rW {IrAt qrflrr
2. fu6r eTfirF{qq z4,1g7la+ qmr os Er riqhrtFsq-G srfi{i{qq d qrTtdet

3.t{-Qfi UE aerrqFnr-(1)T.a ffiflrdq (qzrT 3{erf,{ trrRrd) erfqfrqq, 1976Eh1
qRr-65(2) (fq-6T{ 3{ft{FrTq 21,'1976) wro air fiffif, si ffi tr

(2) \rq fr-wl * eri ru sfiT 3iflfiqq il{r qr i6 3lrfl;r l-{fl ffi rTk 6. s+I { tdqi
.rTqr qr('q-ri,61rTi sTi siidt W 3Tfrrfrqq o-au qr q efi-{ r-{f, Yrftrqi'qi irm.r d t+qi rTqI

qr.i qr qrTi srisr{{Tm qKrfr, qr=lr q-a eTftrFqq ss i<c rgfr Q{r fqs ffi q€i ffid td.cr rql
er qi qfi qriqTi q.r..Ti fr 3i1i s-fi .TR{ftqq q 3lqt{ fsqi .rcr qil{'fl'{ ql qi .ri qfi 6ffi
q..i.i-( q-d-fr Tt..n qTft q6' gTftrt{qq r1t ro wr

o
rHe tarrua uNtvERStrY (AMENDMENT) Acr,2001

'[B[1AR ACT 4, 2001]1

An Act To amend the Patna University Act, 1976
Be it enacted by the Legislature of the State of Bihar in the Fifty Second Year of

Republic of lndia as follows :-
1. Short title and commencement.-(i) This Act may be called the Patna Univer-

sity (Amendment) Act, 2001.

1. Published in Bihar Gazette (Ext. Oid.) dated 7.4.2001.
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: s-:.ll come into force at once.
z Amendment of seotion 4, sub-clause (1) of Bihar Act 24 of 1g16.-Amend--rB-' -: section 4, sub-clause (1)of Bihar Acl24 of 1976 shallbe done as follow:-After

:*E *'::s Vanij Mahavidyalaya used in the said Act in section 4 sub-clause (1) the words
ir-*: ",ra and Craft College, Patna" shall be added.

3. Amendment of section 71 of Bihar Acl24 of 1976.-ln section 7 1 of the saida-- :-e i:iiowing shall be substituted as 71A and 718.
rcorporated in the Act appropriate place.

_ i Repeal andsavings.-(1)The patna University (Amendment)ordinance, 2000i -a'C'cinance, 4, 2000) is hereby, repealed.
2 Notwithstanding such repeal, anything done or any action taken in exercise of

aa, :,: ,', si conferred by, or under the said Act shall be deemed to have been done or taken- :,,:-:,se of the powers conferred by or under this Act as if this Act were inforce on the;,:, :- ,','rich such thing was done or action taken.
C

THE PATNA UNIVERSITY (AMENDMENT) ACT,2004 (EXTRACT)

An Act ," ,,H'i?,1131# it"?JJlsity Act, 1e76

-{-=,: of lndia as foilows namely;
1. Short title and commencernent.*(1) This Act may be called the patna uni-

'E=.:., A.nendment) Act, 2004.
2r lt shall come ii"rto force at once.
2 Sections 2 & 3-lncorporated in the text.

PATNA UNtVERStTy (AMEN;MENT) ACT, 2006 (EXTRACT)

-: anend the patna universiry(x?i'i&03?1,nil Act24of 1e76)

--- _:=;enactedby',theLegislatureofthestatbofBiharinthefifiyi6ventnyearofthe-":-tr' : :' rc,a as follows :-
1. Short title and_c-o-mmencement - (1)This Act may be called the Patna Univer-

: :.. Anendment) Act, 2006
i2) lt shall come into force at once.
2. incorporated in the Text.
3. Savings.-Notwithstanding amendment in Section 64(a) of The Bihar Act24 ot

1i-1-:_-,trirg already o.one or any action raken under old seclion o4qay srrali n& oe
:.=- == ' :-es:;on and further shail not be open to scrutiny in pursuarrce oi amendment inl+:':- i: a) cf the Bihar Act24 of 1976.

e
The Patna University (Amendment) Act, 2009

r,1. ii.

.iiti''

1- n3i to amend ,n" ,u,nf;lilili.ilr'fuiior% ,*,nu,. Act 24. 1e76)
=':=':51e.-be it enacted.by the Legi6lature of the State oi Biharin ilr'e fifty nineth:- '-: iepublic of lndia as foilows:- -' slrcrt title and commencement.-(1)this Act rnay be called the patna Univer---.-:-ent) Act,2008
- ' ::ail come into force at once.I :: 10. lnserted in Body alonqwith Seciion. 11.

.'- S".ing.-Notwithstanbing.sirbstitution of sectlon-'lg(16),26 (6) (ii)and 56 (i)-'. -:" :-.:ning done or decision oi action taken or shallbe'deemeii io nave oedn
lir,* - : - : srall not been open to question on the ground of substitution of section-:: : and 56 (i)(a) of the Act.

u&urrrl]Jl'

"l i

@
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असाधारण अंकअसाधारण अंकअसाधारण अंकअसाधारण अंक 
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 6666    पौषपौषपौषपौष    1111934934934934    ((((शशशश0000)))) 

((((संसंसंसं0000    पपपपटना टना टना टना 696696696696) ) ) )  पपपपटनाटनाटनाटना,,,,    वहृः पवहृः पवहृः पवहृः पितितितितवारवारवारवार,,,,    27272727    ,दस. ब,दस. ब,दस. ब,दस. बरररर    2012201220122012 
 

fof/k foHkkx 

&&&&&&&& 

vf/klwpuk,a 

27 fnlEcj 2012 

la0 ,y0th0&1&17@2012@434@yst%A—fcgkj fo/kku eaMy }kjk ;Fkkikfjr fuEufyf[kr vf/kfu;e] 
ftlij egkefge jkT;iky fnukad 25 fnlEcj] 2012 dks vuqefr ns pqdsa gSa] blds }kjk loZ&lk/kkj.k dh 
lwpuk ds fy;s izdkf'kr fd;k tkrk gSA 

ásìâ=ÑçDçÑçöâóX=Eä~DââëLì=Iç~=ÑçÑLÉârXÇàKâF=vf/kfu;ez=OMNO=

[fcgkj vf/kfu;e 21] 2012fcgkj vf/kfu;e 21] 2012fcgkj vf/kfu;e 21] 2012fcgkj vf/kfu;e 21] 2012] 

ásìâ=ÑçDçÑçöâóX=îÑLÑìXÉz=NVTS=EÑÅÖâà=îÑLÑìXÉ=OQz=NVTSF=Çâ=ä~DââëLì=Çàìë=Çë=ÑóI=vf/kfu;e=^=

áòiêâçìâJ—éïflÑÇz=ÑÅÖâà=àâqX=Çë=ÑçDçÑçöâóXâë~=Iç~=ÉÖâÑçöâóXâë~=Çâë=ÑçDçÑçöâóX=îìèåâì=îâXâëñ=EXï∫íÜ∫äÜ∫F=õâàâ=

ÑìLâwÑàê=Éâìå~jâë~=Çë=îìèWá=ÅìâXâ=íâìâ=îoX~ê=îâçDXÇ=Öpz=

= îâpàz= éïflÑÇz= ásìâ= ÑçDçÑçöâóX= îÑLÑìXÉz= NVTS= Çë= ÇÑêáX= áòâçLâì= Éë~= Ñçä~ñÑêXâfl= Öp~= Ñíä= ÇâàKâ=

ÑçDçÑçöâóX=îìèåâì=îâXâëñ=õâàâ=Ñìñwê=ÑçÑeârì=ÑçÑìXÉ]=ÑìåëDâ]îìèåëDâ=Çë=îìèWá=ÑÇXâ=íâìâ=îâçDXÇ=Öp̂ =eââàê=äàÇâà=

Iç~= ÑçDçÑçöâóX=îìèåâì=îâXâëñ= õâàâ=äÉXCäÉX=áà= Ñìñwê=îâåëDâ]àëñèóëDâì=Çë=îìèWá= Ää=îÑLÑìXÉ=Éë~= ÑDâôâÇ=ÇÜ=

áÑàeââ?ââ=Çâë=eâÜ=áÑàeââÑ?âê=Çàìâ=îâçDXÇ=Öp̂ ==

 îâpàz=éïflÑÇz jkT; ljdkj ds i=kkad 1216] fnukad 18-09-75 ds }kjk jkT; ds lHkh fo'ofo|ky;ksa ds dqyifr 

dks fo'ofo|ky; vuqnku vk;ksx (;wúthúlhú) dh vuq'kalk ds vkyksd esa iz;ksx&izn'kZd dk in lekIr gksus dh lwpuk 

nsrs gq, jkT; ljdkj ds fuEufyf[kr fu.kZ; dks jkT; ds fo'ofo|ky;ksa dks lalwfpr fd;k x;k gS fd fnukad 01-01-1973 

ds iwoZ Lohd`r inksa ij fu;qDr iz;ksx izn'kZd iwoZor~ cus jgsaxs] ijUrq bu iz;ksx&izn'kZdksa ds in dh lsok&fuo`fÙk ;k vU; 
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 fdlh dkj.k ls fjfDr gksus dh fLFkfr esa] Hkjk ugha tk;xkA fnukad 01-01-1973 ds iwoZ l`ftr inksa ij frfFk 18-09-1975 

ds iwoZ vLFkk;h :i esa fu;qDr iz;ksx izn'kZdksa dh ;ksX;rk vkfn dh tk¡pdj mUgsa LFkk;h fu;qfDr ds ;ksX; ik;s tkus ij 

muds LFkk;hdj.k esa fcgkj jkT; fo'ofo|ky; lsok vk;ksx }kjk lgefr izkIr fd;s tkus dh vko';drk FkhA  

 îâpàz=éïflÑÇz foHkkxh; i=kkad 1789] fnukad 26-08-1977 esa jkT; ljdkj ds }kjk ex/ fo'ofo|ky; lfgr jkT; 

ds vU; fo'ofo|ky;ksa dks lwfpr fd;k x;k Fkk fd Hkkjr ljdkj dh vuq'kalk ij iz;ksx izn'kZd dk in lekIr dj fn;k 

x;k gS] vkSj mu inksa ij vc fu;qfDr ugha djuh gSA bl i=k esa Hkkjr ljdkj ds fu.kZ; dks fuEu:i ls m¼fjr fd;k 

x;k Fkk ¶The revised scale of Rs. 500-900 is for the existing demonstrator/Tutors only. In 

future demonstrator/Tutors shall not be appointed in the Universities and Colleges.¸  

 vkSj] pw¡fd] ;wúthúlhú jsxqys'ku 1991 'kSf{kd in ds fy, vgZrk fu/kZfjr djrk gSA 

 vkSj] pw¡fd] fo'ofo|ky; vuqnku vk;ksx fliQZ f=k&Lrjh; 'kSf{kd in] uker% O;k[;krk] jhMj ,oa izkpk;Z dks 

ekU;rk iznku djrk gS_ 

 îâpàz=éïflÑÇz=ásìâ=ÑçDçÑçöâóX=îÑLÑìXÉ=NVTS=Éë~={ÑDâôâÇG=ÇÜ=áÑàeââ?ââ=Éë~=iá?sêâ=Çâ=îeââç=Öp=Ñíä=ÇâàKâ=

ÑDâôâÇ=ÇÜ=XâëuXêâ=LâàKâ=ìÖÜ~=Çàìë=çâóë=ÑDâôâÇë½âà=ÇÑÉwXâë~=Çâë=ÑìXèÑaê=ÇÜ=ÑêÑcâ=äë={ÑDâôâÇG=Çë=Wá=Éë~=áÑàeââÑ?âê=ÑÇXâ=

íâìë=óñâ=Öp=Iç~=îiçÜÇ`ê=áåâë~=êcââ=isâÑán~ñ=ápsìw=Çë=îâLâà=áà=ÑìXèaê]=ÇâXwàê=ÑDâôâÇë½âà=ÇÑÉwXâë~=ÇÜ=äëçâ=äâÉ~íì=Çâ=

áòDì= eâÜ= ã_=xâjHâ= Öèîâ= Öpz=îêIç= ÑÅÖâà=Çë= ÑçDçÑçöâóXâë~= Iç~= ÉÖâÑçöâóXâë~= Çë= DâpôâÑKâÇ=çâêâçàKâ=Çë=ä~çLwì= êcââ=

DâpôâÑKâÇ= ôâëZâ= Éë~= ãoÇ`?sêâ= áòâfê=Çàìë= êcââ= ÑçDçÑçöâóX=îìèåâì=îâXâëñ=Çë=îáëôââîâë~= Çë=îìèWá=ásìâ= ÑçDçÑçöâóX=

îÑLÑìXÉ=NVTS=Çë=ÇÑêáX=ÑçöÉâì=ä~ñê=áòâçLâìâë~=Çâë=ä~DââëÑLê=ÑÇXâ=íâìâ=îÑìçâXw=Öpz=

 vkSj] pw¡fd] ekuuh; iVuk mPp U;k;ky; ds jk¡ph [k.MihB ds }kjk ,yúihú,ú la[;k&274@1997 (vkj) esa 

,dyihB ds U;k;kns'k lhúMCY;wútsúlhú la[;k&2176@1996(vkj) fnukad 03-04-1997 dks iz;ksx'kkyk lgk;d dks 

f'k{kd ds :i esa Lohdk;Z fd;s x;s nkok dks [kkfjt dj fn;k gS_ 

 vkSj] pw¡fd] ekuuh; loksZPp U;k;ky; us flfoy vihy la[;k&4215&16@2002 fnukad 22-07-2002 dks [kkfjt 

djrs gq, fu.kZ; fn;k fd [k.MihB ds vkns'k esa dksbZ xyrh ugha gSA ihB us fcYdqy Bhd gh voyksdu fd;k gS fd 

iz;ksx'kkyk dfeZ;ksa dks f'k{kd ekus tkus ds fy, lkekU; funs'k ugha fn;k tk ldrk D;ksafd vgZrk ,oa vU; egRoiw.kZ 

lwpukvksa dks izR;sd oknh ds ekeys ij fopkj djus ds le; muds }kjk /kfjr ;ksX;rk ,oa rF;ksa dh vyx ls jkT; 

ljdkj }kjk tk¡pk tkuk gSA vr% [k.MihB ds bl fu.kZ; ds fo:¼ ekuuh; loksZPp U;k;ky; dks dksbZ =kqfV ugha feyrk 

gSA ekuuh; loksZPp U;k;ky; us ;g fu.kZ; fd;k fd iz;ksx'kkyk dehZ dks f'k{kd ?kksf"kr ugha fd;k tk ldrkA 

 vkSj] pw¡fd] jkT; eaf=keaMy ds fu.kZ;ksijkar i=kkad&1115 fnukad 14-06-2006 fuxZr fd;k x;k_ 

 vkSj] pw¡fd] i=kkad&1115 fnukad 14-06-2006 esa Kkikad&1456 fnukad 01-08-2006 ds }kjk ifjorZu fd;k x;k_ 

 vkSj] pw¡fd] fnukad 18-12-2008 dks jkT; ljdkj us Li"V fd;k fd bu dfeZ;ksa dks iz;ksx izn'kZd ds :i esa 

inukfer fliQZ osrueku vkSj HkÙks ds fy, fd;k x;k gS u fd mUgsa f'k{kd ds :i esa ekU; fd;s tkus gsrq_ 

 vkSj] pw¡fd] ekuuh; iVuk mPp U;k;ky; us lhúMCY;wútsúlhú la[;k&1377@2010 fnukad 21-09-2010 esa dgk 

fd iVuk fo'ofo|ky; vf/fu;e 1976 ds vUrxZr fn, x, f'k{kd ds ifjHkk"kk ds v/hu inukfer iz;ksx izn'kZd dks 

f'k{kd ekuk x;k gS vr% os lHkh ykHk ikus ds gdnkj gSa_ 

 vkSj] pw¡fd] ,yúihú,ú la[;k&981@2011 fnukad 11-07-2011 ds U;k; fu.kZ; esa ekuuh; vihyh; U;k;ky; 

}kjk rRdkyhu jk¡ph [k.MihB ds fu.kZ; ds vkyksd esa jkT; ljdkj ds }kjk fnukad 14-06-2006 dks fu.kZ; fy;k x;k fd 

Lukrd iz;ksx'kkyk lgk;d@ duh; iz;ksx'kkyk lgk;d@ iz;ksx'kkyk izHkkjh@ iz;ksx'kkyk rduhf'k;u@ rduhdh lgk;d 

bR;kfn tks vaxhHkwr egkfo|ky;@ fo'ofo|ky; ds iz;ksx'kkyk esa fu;qDr gksa dks iquZukfer iz;skx izn'kZd ekuk tk;A mDr 

fu.kZ; esa ;g fo'ks"k :i ls fu.kZ; fd;k x;k Fkk fd iquZukfer iz;ksx izn'kZd Hkh iz;ksx izn'kZd ds in ij nh tkusokyh 

lHkh ykHk ds gdnkj gksaxsA 

 vkSj] pw¡fd] ekuuh; loksZPp U;k;ky; us mDr LPA ds vkns'k ds fo:¼ nk;j SLP(C) No.-CC-

1324/2012 dks 'kq: esa gh fujLr dj fn;kA 
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  vkSj] pw¡fd] ¶f'k{kd¸ dh ifjHkk"kk esa vLi"Vrk ,oa =kqfV ds dkj.k gh f'k{kdsrj in dk iquZinuke dk iz'u 

mRiUu gqvkA 

 vkSj] pw¡fd] jkT; eaf=kifj"kn us fof/d ijke'kZ vkSj ,yúihú,ú U;k;ky; ds vkns'k ds vkyksd esa Hkwy lq/kjus 

dk fu.kZ; fy;k vkSj fnukad 14-06-2006 dks fuxZr i=k rFkk fnukad 01-08-2006 dks fuxZr mlds 'kqf¼ i=k ftlds }kjk 

iz;ksx'kkyk dfeZ;ksa dks iz;ksx izn'kZd ds :i esa inukfer djus ds fu.kZ; dks jktdh; ladYi la[;k&608 fnukad 10-04-

2012 ds }kjk okil ysus dk fu.kZ; fy;k x;kA 

vkSj] pw¡fd] f'k{kd dks ifjHkkf"kr djus esa la'kks/u djus dh vko';drk gS rkfd f'k{kdsrj iz;ksx'kkyk dehZ tks iz;ksx 

izn'kZd ds :i esa inukfer gSa dks iquZinukfer djus dh frfFk ls f'k{kd dh Js.kh ls ,yúihú,ú la[;k&981@2011 vkSj 

fof/ ijke'kZ ds vkyksd esa vyx j[kk tk lds D;ksafd ;wúthúlhú vkSj Hkkjr ljdkj iz;ksx izn'kZd dks f'k{kd ds :i 

esa ekU;rk iznku ugha djrs gSaA 

 eââàê=ñKâàâqX=Çë=Ñêàä_çë~=ç?âw=Éë~=ÑÅÖâà=àâqX=ÑçLâìCÉ~jó=õâàâ=ÑìbìÑóÑxâê=Wá=Éë~=XÖ=îÑLÑìXÑÉê=Öâë=B=C=

NJ = ä~Ñôâfê= ìâÉ= Iç~= áòâà~eâ= ^CENF= XÖ=îÑLÑìXÉ= ásìâ= ÑçDçÑçöâóX= Eä~DââëLì= Iç~= ÑçÑLÉârXÇàKâF=îÑLÑìXÉz=

OMNO=ÇÖâ=íâ=äÇëñâ^=

= EOF= XÖ=îÑLÑìXÉ= ÑçDçÑçöâóX=îìèåâì=îâXâëñ= ÑçÑìXÉ= NVVN=Çë= ÑìñwÉì=ÇÜ= ÑêÑcâ= Xcââ= R=îaêïÅàz=

NVVN=Çë=áòeââç=äë=áòç`ê=äÉ[â=íâXñâ^=

OJ= ÑÅÖâà=îÑLÑìXÉ=OQz=NVTS=ÇÜ=LâàâCO=Éë~=ä~DââëLì=^C=LâàâCO=Çë=xâKj=EåF=Çâë=ÑìbìÑóÑxâê=õâàâ=áòÑêicââÑáê=

ÑÇXâ=íâXëñâ=BC=

= = ƒEåF=Ää=îÑLÑìXÉ=Xâ= ÑÇäÜ=îrX=îÑLÑìXÉz=î≠XâåëDâz= ÑìXÉ=Xâ= rXâXâóX=Çë= ÑÇäÜ= ÑìKâwX=Xâ=

ÑjÕÜ=Éë~= ÑÇäÜ=Åâê=Çë=áòÑêÇïó=Öâëêë=ÖèI=eâÜz= {{ÑDâôâÇGG=äë=îÑeâáòëê=Öp=Çëçó=ÑçDçÑçöâóX=áòâéâXw]=áòâéâXwz=

àÜjà=êcââ= lXâxXâêâ=Çë= áå=Iç~=Xï∫íÜ∫äÜ∫=Çë= õâàâ=äÉXCäÉX=áà= Ñìñwê= ÑçÑìXÉâë~= Éë~= ÑDâôâÇ=ÇÜ=gëKâÜ= Éë~=

içÜÇâà=ÑÇXë=ñXë=áå|==

  ijUrq] vf/fu;e dh /kjk&2(n) esa mDr izfrLFkkiu ds gksrs gq, Hkh frfFk 01-01-1973 ds iwoZ 

Lohd`r inksa ij frfFk 18-09-1975 rd fcgkj yksd lsok vk;ksx ;k fcgkj fo'ofo|ky; lsok vk;ksx dh 

vuq'kalk@lgefr ls dk;Zjr ^iz;ksx izn'kZd* bl izfrLFkkiu ls izHkkfor ugha gksaxsA 

3- vf/fu;e dk vè;kjksgh izHkko A& vU; vf/fu;e] vè;kns'k] fofu'p fu;e] ifjfu;e] fdlh U;k;ky; ds 

fu.kZ; esa fdlh izfrdwy ckr ds varfoZ"V gksus ij Hkh] bl vf/fu;e ds izko/kuksa dk vè;kjksgh izHkko gksxkA  
fcgkj&jkT;iky ds vkns'k ls] 

fouksn dqekj flUgk] 

ljdkj ds lfpoA 

27 fnlEcj 2012 

la0 ,y0th0&1&17@2012@435@yst%A—fcgkj fo/kku eaMy }kjk ;Fkkikfjr vkSj egkefge jkT;iky }kjk 
fnukad 25 fnlEcj 2012 dks vuqer iVuk fo'ofo|ky; ¼la'kks/ku ,oa fof/k ekU;dj.k½ vf/kfu;e] 
2012 dk fuEufyf[kr vaxzsth vuqokn fcgkj&jkT;iky ds izkf/kdkj ls blds }kjk izdkf'kr fd;k tkrk gS] ftls 
Hkkjrh; lafo/kku ds vuqPNsn 348 ds [kaM ¼3½ ds v/khu mDr vf/kfu;e dk vaxzsth Hkk"kk esa izkf/kd̀r ikB 
le>k tk;sxkA 

fcgkj&jkT;iky ds vkns'k ls] 

fouksn dqekj flUgk] 

ljdkj ds lfpoA 
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 Patna University (Amendment and Validation) Act, 2012 

[Bihar Act 21, 2012] 

AN 

ACT 

To amend the Patna University Act, 1976 (Bihar Act 24, 1976) 

Preamble.—Whereas, it is most expedient to make the University Act consistent with and 

in conformity with standards of University Grants Commission (U.G.C.); 

 And, whereas, anomalies exist in the provisions of The Patna University Act, 1976 

so amendment is essential for bringing the Act on the line of different regulations/ direction/ 

instruction of UGC and define teacher in conformity with the definition incorporated in 

various regulations of UGC and orders issued by Govt. of India. 

And, whereas, vide government letter no. 1216 dated 18-09-75 all the Vice-

Chancellors of the State have been informed of the abolition of the post of Demonstrator in 

the light of UGC recommendation, decision of the State Govt. has also been communicated 

to the Universities that the Demonstrators appointed on the sanctioned post before 01-01-

1973 shall continue but the post shall not be filled up in case of vacancy caused due to 

retirement or death of the said post holders. On the post sanctioned before 01-01-1973 and 

appointed temporarily by 18-09-1975, such temporary demonstrators were to be examined 

in respect of qualification and on finding them fit for permanent appointment concurrence 

was to be obtained from Bihar State University Service Commission. 

And, whereas, all university including Magadh University had been informed vide 

letter no. 1789 dated 26-08-1977 that on the recommendation of Govt. of India, the post of 

Demonstrator had been abolished and that no appointment was to be made on such posts. In 

this letter, Govt. of India decision was quoted as follows :- "The revised scale of Rs. 500-

900 is for the existing Demonstrator/Tutors only. In future Demonstrator/Tutors shall not be 

appointed in the Universities and Colleges"¸ 

 And, whereas, the UGC Regulation, 1991 prescribed qualification for appointment 

to teaching post. 

And, whereas, the UGC recognises only three tier teaching post namely Lecturer, 

Reader and Professor. 

  And, whereas, definition of Teacher under the Patna University Act, 1976 is not 

clear, due to which non teaching employees not holding the qualification of a teacher have 

been defined as a Teacher from the date of appointment and the question of adjustment of 

service of non-teaching employees appointed/ working against Unsanctioned Post on the 

basis of Staffing Pattern has arisen. Therefore for promotion of educational environment and 

for attaining academic excellence in these institutions as per the expectation of U.G.C., it is 

essential to amend the existing relevant provisions of The Patna University Act, 1976. 

 And, whereas, the Division Bench of Patna High Court, Ranchi Bench in LPA No. 

274/1997 (R) while partly allowing the appeal set aside the direction of the Single Judge 

dated 3.4.1997 in CWJC No. 2176/1996(R) to treat the Lab. Assistant as teacher.  

 And, whereas, the apex court while dismissing Civil Appeal No. 4215-16/2002 dated 

22.7.2002 held that the order of the Division Bench cannot be faulted with apart from the 

fact that no such specific prayer was made. The Bench observed that such general direction 

could not be issued as the qualifications and other relevant facts in respect of each Lab. 

Assistants may have to be examined by the State Government while considering their 

representation. The Hon'ble apex court did not find merit in the challenge made aginst that 

part of the order of the Division Bench. The apex court held that Lab personnel can’t be 

declared Teacher. 
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  And, whereas, after the Cabinet decision letter No. 1115 dated 14.6.2006 was issued 

for re-designation of Lab. Personnel.  

 And, whereas, modification in the letter no. 1115 was made vide memo no. 1456 

dated 1.8.2006 without cabinet decision. 

 And, whereas, on 18.12.2008 the State Govt. clarified that re-designation as 

Demonstrator was issued only for pay scale and allowance and not to convert them as 

teacher.  

 And, whereas, on 21.9.2010 the Hon’ble Patna High Court in CWJC No. 1377/2010 

held that re-designated Demonstrators acquired the status of teacher in terms of the 

definition of teacher under the Patna University Act, 1976 and as such entitled to all 

benefits.  

 And, whereas, on appeal LPA Court in LPA No. 981/2011 dated 11.7.2011 held that 

inspite of the decision of the Division Bench of the then Ranchi Bench of the Patna High 

Court confirmed by the Hon’ble Supreme Court, the Government of Bihar in its wisdom 

took a decision on 14.6.2006, to re-designate the graduate Laboratory Assistant/Junior 

Laboratory Assistant/Laboratory Incharge/ Lab. Technician/Technical Assistant, etc. 

appointed in the Laboratory of the constituent colleges as Demonstrators. Under the said 

decision, it was specifically decided that since re-designation as Demonstrators the 

concerned employees will be entitled to all the benefits of the post of Demonstrator. 

 And, whereas, the apex court dismissed SLP(C) No. CC-1324/2012 filed against the 

order of said LPA in limine.  

 And, whereas, redesignation of non teaching posts has arisen on account of 

vagueness and flaw in the definition of 'teacher'. 

 And, whereas, the State Cabinet decided to rectify mistake in the light of legal 

opinion and the observation of the LPA court and decided to withdraw the previous decision 

of re-designation of Lab. Personnel as Demonstrator with effect from the date of issuance of 

letter of re-designation dated 14.6.2006 and its modification dated 1.8.2006 and 

Government resolution no. 608 dated 10.4.2012 was issued. 

 And, whereas, it is necessary to amend the definition of the teacher to exclude the 

non-teaching employee Lab. Personnel re-designated Demonstrator with effect from the date 

of re-designation, as UGC and Central Govt. do not recognise Demonstrator as teaching 

employee in the context of observation of the LPA court in LPA No. 981 of 2011 as well as 

Legal Advice. 

 Be it enacted by the Legislature of the State of Bihar in the sixty third year of the 

Republic of India as follows :- 

1. Short title and Commencement .- (1) This Act may be called The Patna University 

(Amendment and Validation) Act, 2012. 

 (2) This Act shall be deemed to come into force from the date of issue of U.G.C. 

Regulation, 1991 i.e. with effect from 05 October, 1991.   

2. Amendment in Section-2 of the Bihar Act-24, 1976 - clause (r) of section-2 shall 

be substituted by the following :- 

  "(r) "Teacher" means person holding the post of only University Professor/ 

Professor, Reader, and Lecturer and such sanctioned posts in the teacher's grade on 

the basis of regulations issued by the U.G.C. from time to time; 

  Provided, that notwithstanding the said substitution in Section-2(r), the action 

taken in respect of working Demonstrators appointed before 18-09-1975 on the post 

sanctioned before 01-01-1973 with the concurrence of Bihar Public Service 

Commission or Bihar State University Service Commission shall not be affected by 

this substitution. 
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 3. Overriding effect of the Act .- Notwithstanding anything contained contrary in this 

Act or any other Act, Ordinances, Rules or decision or judgment or decree of any 

court the provisions of this Act shall have overriding effect. 
fcgkj&jkT;iky ds vkns'k ls] 

fouksn dqekj flUgk] 

ljdkj ds lfpoA 

————— 

अधी/क, सिचवालय मुिणालय, 

�बहार, पटना �ारा ूकािशत एवं मु,ित। 

�बहार गजट (असाधारण) 696-571+400-ड�0ट�0पी0। 
Website: http://egazette.bih.nic.in 
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 [fcgkj vf/kfu;e&10] 2017]=
iVuk fo'ofo|ky; ¼la'kks/ku½ vf/kfu;e] 2017 

iVuk fo'ofo|ky; vf/kfu;e] 1976 ¼fcgkj vf/kfu;e 24] 1976½ dk la'kks/ku djus ds fy, vf/kfu;e 
izLrkoukA& pw¡fd] fcgkj jkT; ds fo'ofo|ky;ksa ,oa vaxhHkwr egkfo|ky;ksa esa f'k{kdksa ds in ij 

fo'ofo|ky; vuqnku vk;ksx }kjk fu/kkZfjr ekinaMksa ds vuq:i fu;qfDr ds fy, ,d fo'ofo|ky; lsok vk;ksx dk 
xBu vko';d gSA  
 vkSj] pw¡fd] iVuk fo'ofo|ky; vf/kfu;e] 1976 esa f'k{kdksa dh fu;qfDr ls lacaf/kr izko/kkuksa dks 
fo'ofo|ky; vuqnku vk;ksx }kjk le;&le; ij fuxZr fofHkUu fn'kkfunsZ'kksa@fofu;eksa esa vafdr izko/kkuksa ds 
vuq:i jkT; ds fo'ofo|ky;ksa esa f'k{kdksa ds in ij fu;qfDr fd;k tkuk vfuok;Z gSA 
 vr% fo'ofo|ky; vuqnku vk;ksx }kjk fuxZr fn'kkfunsZ'kkas@jsxqys'kuksa ds vuq:i vf/kfu;e esa la'kks/ku 
fd;k tkuk vko';d gSA 
 Hkkjr x.kjkT; ds vM+lBosa o"kZ esa fcgkj jkT; fo/kku&eaMy }kjk fuEufyf[kr :i esa ;g vf/kfu;fer 
gks%& 

1- laf{kIr uke ,oa izkjaHkA&¼1½ ;g vf/kfu;e iVuk fo'ofo|ky; ¼la'kks/ku½ vf/kfu;e] 2017 dgk tk 
ldsxkA 

 ¼2½ ;g vf/kfu;e ml frfFk ls izo`Ùk gksxk tks jkT; ljdkj] vf/klwpuk }kjk fu;r djsA 
2- fcgkj vf/kfu;e 24] 1976 dh /kkjk&2 dk la'kks/kuA& iVuk fo'ofo|ky; vf/kfu;e] 1976 

¼fcgkj vf/kfu;e 24] 1976½ ¼blesa vkxs mDr vf/kfu;e ds :i esa fufnZ"V½ dh /kkjk&2 ds [kaM&¼;½ dks 
fuEufyf[kr }kjk izfrLFkkfir fd;k tk;sxk%& 

 ^^¼;½ ^vk;ksx* ls vfHkizsr gS fd ^fcgkj jkT; fo'ofo|ky; lsok vk;ksx*A** 
3- fcgkj vf/kfu;e 24] 1976 dh /kkjk&56 esa la'kks/kuA& ¼1½ vf/kfu;e dh /kkjk&56 dh mi/kkjk 

¼1½ dk [k.M ¼i½ foyksfir fd;k tk,xkA  
 ¼2½ vf/kfu;e dh /kkjk&56 dh mi/kkjk ¼1½ dk [k.M ¼iii½ dk ijarqd foyksfir fd;k tk,xkA 
4- fcgkj vf/kfu;e 24] 1976 esa ,d ubZ /kkjk&56 d dk tksM+k tkukA&    
    vf/kfu;e 1976 dh /kkjk&56 ds ckn fuEufyf[kr ubZ /kkjk&56 d tksM+h tk,xh %& 

^^56 d& fcgkj jkT; fo'ofo|ky; lsok vk;ksx dk xBu & jkT; ljdkj 
fo'ofo|ky; f'k{kd dh fu;qfDr gsrq vuq'kalk djus ds fy, ,d vyx fcgkj jkT; fo'ofo|ky; lsok 
vk;ksx dk xBu djsxhA** 

5- O;ko`fÙkA& vf/kfu;e dh /kkjk&2 ,oa /kkjk&56 dh mi/kkjk ¼1½ ds [kaM&(iii) esa la'kks/ku ds gksrs gq, 
Hkh] iwoZ esa fd;k x;k dqN Hkh ;k fofu'p; vkSj dh xbZ dkjZokbZ fof/k iw.kZ fd;k x;k le>k tk;sxk ;k le>h 
tk;sxh vkSj vf/kfu;e dh /kkjk&56 ds izfrLFkkiu ;k foyksiu ds vk/kkj ij iz'uxr ugha fd;k tk;sxk ;k dh 
tk;sxhA 

fcgkj&jkT;iky ds vkns'k ls] 
lqjsUæ izlkn 'kekZ] 
ljdkj ds äÑéçA 

———— 
21 vizhy 2017 

laŒ ,y0th0&01&09@2017@65 yst—fcgkj fo/kku eaMy }kjk ;Fkkikfjr vkSj egkefge jkT;iky 

}kjk dated 12th April] 2017 dks vuqer iVuk fo'ofo|ky; ¼la'kks/ku½ vf/kfu;e] 2017 dk 
fuEufyf[kr vaxzsth vuqokn fcgkj&jkT;iky ds izkf/kdkj ls blds }kjk izdkf'kr fd;k tkrk gS] ftls Hkkjrh; 
lafo/kku ds vuqPNsn&348 ds [kaM ¼3½ ds v/khu mDr vf/kfu;e dk vaxzsth Hkk"kk esa izkf/kd̀r ikB le>k 
tk;sxk A       

fcgkj&jkT;iky ds vkns'k ls] 
lqjsUæ izlkn 'kekZ] 
ljdkj ds äÑéçA 
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[Bihar Act 10, 2017] 

Patna University (Amendment) Act, 2017 

AN 

ACT 

To Amend Patna Universities Act, 1976 (Bihar Act 24, 1976) 

 Preamble—Whereas, there shall be a University Service Commission for future 

appointment to the post of teachers in the Universities and colleges of the Bihar State in conformity 

with the prescribed standards of University Grant Commission . 

 And, whereas, it is essential to make future appointments to the posts of teachers in the 

Universities of the State by making the provisions for appointment of teachers in the Patna 

University Act, 1976 in conformity with the provisions laid down in the various 

guidelines/regulations issued by the University Grants Commission from time to time. 

 Hence, it is necessary to amend the Act as per the guidelines/ regulations issued by the 

University Grants Commission. 

 Be it enacted by the Legislature of the State of Bihar in the Sixty eighth year of the Republic 

of India as follows:- 

 1. Short title and Commencement.—(1) This Act may be called The Patna University 

(Amendment) Act, 2017. 

 (2) It shall come in force with effect from the date which the State Government, by 

notification, may fix. 

 2. Amendment in Section-2 of Bihar Act, 24, 1976.— Clause (za) of section 2 of  the Patna 

University Act, 1976 (Bihar Act 24, 1976) (hereinafter referred to as to said Act) shall be substituted 

by the following:- 

 “(za) 'Commission' means 'Bihar State University Service Commission'” 

 3. Amendment in section-56 of the Bihar Act 24, 1976.— (1) Clause (i) of sub section (1) 

of section 56 shall be deleted. 

 (2) Proviso of clause (iii) of sub section (1) of section 56 of the Act shall be deleted. 

 4. Addition of new section-56 A in the Bihar Act 24, 1976.— The following new section-56 

A shall be added after-56 of the Act. 

"56 A. Constitution of Bihar State University Service Commission— The State shall 

constitute a separate Bihar State University Service Commission for making 

recommendation for appointment of University teacher". 

 5. Saving.— Notwithstanding the amendment made in section-2 and clause (iii) of sub 

section (1) of  section-56 of this Act, anything done or decision or action taken prior to it shall be 

deemed to have been validly done or taken and shall not be questioned on the ground of amendment. 

By Order of the Governor of Bihar, 

SURENDRA PRASAD SHARMA, 

Secretary to Government. 

————=

[ध�¡क� स०चव�लय म१�ण�लय� 
ॢबह�र� पटन� ह�र� �क�०शत eव# म१ॢ �त? 

ॢबह�र गजट 
[स�ध�रण� 306%5'1+400%ड�+ट,+प�+? 
Website: http://egazette.bih.nic.in 
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    ((((संसंसंसं0 पटनापटनापटनापटना 423) ) ) ) पटनापटनापटनापटना

l a0  , y 0 t h0 &0 1 &1 3 @ 2 0 1 7 @ 9 9  l a0  , y 0 t h0 &0 1 &1 3 @ 2 0 1 7 @ 9 9  l a0  , y 0 t h0 &0 1 &1 3 @ 2 0 1 7 @ 9 9  l a0  , y 0 t h0 &0 1 &1 3 @ 2 0 1 7 @ 9 9  

f t li j e gk e f g e j k T;i ky  f n u k ad 1 5  e bZ] 2 0 1 7f n u k ad 1 5  e bZ] 2 0 1 7f n u k ad 1 5  e bZ] 2 0 1 7f n u k ad 1 5  e bZ] 2 0 1 7

ds f y ;s i zdk f ' k r f d;k  t k rk g SA  

         

िनबंधन सं� या

 

हारहारहारहार गजटगजटगजटगजट
असाधारणअसाधारणअसाधारणअसाधारण अंकअंकअंकअंक    
 सरकारसरकारसरकारसरकार �ारा�ारा�ारा�ारा ूकािशतूकािशतूकािशतूकािशत
29 वैशाखवैशाखवैशाखवैशाख 1939 (शशशश0) 

पटनापटनापटनापटना, शुबशुबशुबशुबवारवारवारवार,    11119999 मईमईमईमई 2017

f o f / k f o Hk k xf o f / k f o Hk k xf o f / k f o Hk k xf o f / k f o Hk k x     

&&& &&& && &&& &&  

v f / k lwp u k , av f / k lwp u k , av f / k lwp u k , av f / k lwp u k , a     

1 8  e b Z 1 8  e b Z 1 8  e b Z 1 8  e b Z 2 0 1 72 0 1 72 0 1 72 0 1 7     

l a0  , y 0 t h0 &0 1 &1 3 @ 2 0 1 7 @ 9 9  l a0  , y 0 t h0 &0 1 &1 3 @ 2 0 1 7 @ 9 9  l a0  , y 0 t h0 &0 1 &1 3 @ 2 0 1 7 @ 9 9  l a0  , y 0 t h0 &0 1 &1 3 @ 2 0 1 7 @ 9 9  yst %yst %yst %yst %  A &f c g k j fo / kk u eaM y  } k j k ;F k k i k f j r dk  fu Eu fy f [k r v f/ k f u ;e ] 

f n u k ad 1 5  e bZ] 2 0 1 7f n u k ad 1 5  e bZ] 2 0 1 7f n u k ad 1 5  e bZ] 2 0 1 7f n u k ad 1 5  e bZ] 2 0 1 7  dks v uqe f r ns p qds g Sa] b lds } k j k lo Z&lk / k k j . k dh lwp u k

f c g k j&j k T;i k y  ds v k ns' k  ls]
l qj sU æ i zlk n ' k e kZ]l qj sU æ i zlk n ' k e kZ]l qj sU æ i zlk n ' k e kZ]l qj sU æ i zlk n ' k e kZ]

lj dk j ds lf p o

    

    

    

    

    

    

िनबंधन सं� या पी0ट&0-40 

गजटगजटगजटगजट 

ूकािशतूकािशतूकािशतूकािशत    
 

 

A &f c g k j fo / kk u eaM y  } k j k ;F k k i k f j r dk  fu Eu fy f [k r v f/ k f u ;e ] 

dks v uqe f r ns p qds g Sa] b lds } k j k lo Z&lk / k k j . k dh lwp u k 

j k T;i k y  ds v k ns' k  ls]  
l qj sU æ i zlk n ' k e kZ]l qj sU æ i zlk n ' k e kZ]l qj sU æ i zlk n ' k e kZ]l qj sU æ i zlk n ' k e kZ]     

lj dk j ds lf p o A 
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 [fcgkj vf/kfu;e 1fcgkj vf/kfu;e 1fcgkj vf/kfu;e 1fcgkj vf/kfu;e 15555] 2017] 2017] 2017] 2017] 
iVuk fo'ofo|ky; ¼la'kks/ku½ iVuk fo'ofo|ky; ¼la'kks/ku½ iVuk fo'ofo|ky; ¼la'kks/ku½ iVuk fo'ofo|ky; ¼la'kks/ku½ vf/kfu;evf/kfu;evf/kfu;evf/kfu;e] 2017] 2017] 2017] 2017    

iVuk fo'ofo|ky; vf/kfu;e] 1976 ¼fcgkj vf/kfu;e 24] 1976½ dk la'kks/ku djus ds fy, iVuk fo'ofo|ky; vf/kfu;e] 1976 ¼fcgkj vf/kfu;e 24] 1976½ dk la'kks/ku djus ds fy, iVuk fo'ofo|ky; vf/kfu;e] 1976 ¼fcgkj vf/kfu;e 24] 1976½ dk la'kks/ku djus ds fy, iVuk fo'ofo|ky; vf/kfu;e] 1976 ¼fcgkj vf/kfu;e 24] 1976½ dk la'kks/ku djus ds fy, vf/kfu;e vf/kfu;e vf/kfu;e vf/kfu;e AAAA    
izLrkouk%&izLrkouk%&izLrkouk%&izLrkouk%& pw¡fd] iVuk fo'ofo|ky; ds egkfo|ky;ksa esa dk;Zjr iz/kkukpk;ksaZ dks f'k{kd in dh ifjHkk"kk esa lekfgr 
fd;k tkuk vko';d gS( 
 vkSj] pw¡fd] iVuk fo'ofo|ky; esa dqylfpo ds in ij fcgkj iz'kklfud lsok ds lsokfuo`Ùk vuqHkoh 
inkf/kdkfj;ksa dh lsok fy;k tkuk mfpr gS( 
 vr% iVuk fo'ofo|ky; vf/kfu;e] 1976 dh /kkjk&2 ,oa /kkjk&16 esa  la'kks/ku fd;k tkuk vko';d gSA 
 Hkkjr x.kjkT; ds vM+lBosa o"kZ esa fcgkj jkT; fo/kku&eaMy }kjk fuEufyf[kr :i esa ;g vf/kfu;fer 
gks%& 
    1111----    laf{kIr uke ,oa izkjaHk A&laf{kIr uke ,oa izkjaHk A&laf{kIr uke ,oa izkjaHk A&laf{kIr uke ,oa izkjaHk A& ¼1½ ;g vf/kfu;e iVuk fo'ofo|ky; ¼la'kks/ku½ vf/kfu;e] 2017 dgk tk 
ldsxkA 
 ¼2½ ;g vf/kfu;e rRdky izHkko ls izo`Ùk gksxkA  
    2222----    fcgkj vf/kfu;e 24] 1976 dh /kkjk&2 eas la'kks/kuA&fcgkj vf/kfu;e 24] 1976 dh /kkjk&2 eas la'kks/kuA&fcgkj vf/kfu;e 24] 1976 dh /kkjk&2 eas la'kks/kuA&fcgkj vf/kfu;e 24] 1976 dh /kkjk&2 eas la'kks/kuA& fcgkj jkT; fo'ofo|ky; vf/kfu;e] 1976 ¼fcgkj 
vf/kfu;e 24] 1976½ dh /kkjk&2 ¼n½ dk eq[; Hkkx fuEufyf[kr }kjk izfrLFkkfir fd;k tk;sxk%& 
 ^^¼n½ bl vf/kfu;e ;k fdlh vU; vf/kfu;e] v/;kns'k] fu;e ;k U;k;ky; ds fdlh fu.kZ; ;k fMØh esa 
fdlh ckr ds izfrdwy gksrs gq, Hkh ^^f'k{kd** ls vfHkizsr gS dsoy fo'ofo|ky; izkpk;Z@izkpk;Z] iz/kkukpk;Z] 
lg&izkpk;Z ¼jhMj½ rFkk lgk;d izkpk;Z ¼O;k[;krk½ ds in ,oa ;w0th0lh0 ds }kjk le;&le; ij fuxZr fofu;eksa 
esa f'k{kd dh Js.kh esa Lohdkj fd, x, in(**  
 3333----    fcgkj vf/kfu;e 24] 1976 dh /kkjk&16 esa la'kks/ku A & fcgkj vf/kfu;e 24] 1976 dh /kkjk&16 esa la'kks/ku A & fcgkj vf/kfu;e 24] 1976 dh /kkjk&16 esa la'kks/ku A & fcgkj vf/kfu;e 24] 1976 dh /kkjk&16 esa la'kks/ku A & vf/kfu;e dh /kkjk&16 dh mi&/kkjk ¼1½ dks 
fuEufyf[kr ds }kjk izfrLFkkfir fd;k tk,xk %&  
 ^^¼1½ bl vf/kfu;e ds fdlh izko/kku ds ckotwn ;fn dqykf/kifr mfpr le>s rks og jkT; ljdkj] dsUnz 
ljdkj] fo'ofo|ky; vuqnku vk;ksx vFkok fdlh fo'ofo|ky; dks dqylfpo ds in ds fy, fcgkj iz'kklfud 
lsok ds lsokfuo`Ùk inkf/kdkfj;ksa lfgr ;ksX; O;fDRk;ksa dk uke Hkstus dk vuqjks/k dj ldsxk rFkk oSlh fLFkfr esa tc 
jkT; ljdkj] dsUnz ljdkj] fo'ofo|ky; vuqnku vk;ksx rFkk fdlh fo'ofo|ky; }kjk ,d ;k ,d ls vf/kd 
inkf/kdkfj;ksa dk uke dqylfpo ds :i esa fu;qfDr ds fy,] fu/kkZfjr lsok 'kÙkksaZ] tks os mfpr le>s] ds v/khu Hkstk 
tkrk gS] rks dqykf/kifr muesa ls fdlh dks dqylfpo ds :i esa fu;qDRk dj ldsaxsA  
    4444----    O;kof̀ÙkA &O;kof̀ÙkA &O;kof̀ÙkA &O;kof̀ÙkA & vf/kfu;e dh /kkjk&2 ¼n½ ,oa /kkjk&16 dh mi&/kkjk ¼1½ esa la'kks/ku ds gksrs gq, Hkh] iwoZ esa 
fd;k x;k dqN Hkh ;k fofu'p; vkSj dh xbZ dkjZokbZ fof/k iw.kZ fd;k x;k le>k tk;sxk ;k le>h tk;sxh vkSj 
vf/kfu;e dh /kkjk&2 ,oa 16 ds izfrLFkkiu ds vk/kkj ij iz'uxr ugha fd;k tk;sxk ;k dh tk;sxhA 

f c g k j&j k T;i k y  ds v k ns' k  ls]  
l qj sU æ i zlk n ' k e kZ]l qj sU æ i zlk n ' k e kZ]l qj sU æ i zlk n ' k e kZ]l qj sU æ i zlk n ' k e kZ]     

lj dk j ds lf p o A     
1 8  e b Z 2 0 1 71 8  e b Z 2 0 1 71 8  e b Z 2 0 1 71 8  e b Z 2 0 1 7     

l a0  , y 0 t h0 &0 1 &l a0  , y 0 t h0 &0 1 &l a0  , y 0 t h0 &0 1 &l a0  , y 0 t h0 &0 1 & 1 3 @ 2 0 1 7 @ 1 0 0  1 3 @ 2 0 1 7 @ 1 0 0  1 3 @ 2 0 1 7 @ 1 0 0  1 3 @ 2 0 1 7 @ 1 0 0  yst %yst %yst %yst % A &f c g k j fo / k ku  eaM y } k j k  ;F k k ik f j r v kSj e g k efg e  j k T;i k y  
} k j k  f n u kad 1 5  e bZ 2 0 1 7  dk s v uqe r iVuk fo'ofo|ky; ¼la'kks/ku½ iVuk fo'ofo|ky; ¼la'kks/ku½ iVuk fo'ofo|ky; ¼la'kks/ku½ iVuk fo'ofo|ky; ¼la'kks/ku½ vf/kfu;evf/kfu;evf/kfu;evf/kfu;e] 2017] 2017] 2017] 2017 dk fu E uf yf [k r vax zst h  

v u qo k n f c g k j&j k T;i k y ds i zk f / k dk j ls b lds } k j k  izdk f ' k r f d;k  t k rk  gS] f t ls Hk k j rh; laf o / k ku  ds 
v u qP Nsn&3 4 8  ds [k aM  ¼ 3 ½ ds v / k hu mD r v f /k fu ;e  dk v ax zst h Hk k "k k  esa izk f / k d̀r i k B  le > k  t k ;sx k A  

f c g k j&j k T;i k y  ds v k ns' k  ls]  
l qj sU æ i zlk n ' k e kZ]l qj sU æ i zlk n ' k e kZ]l qj sU æ i zlk n ' k e kZ]l qj sU æ i zlk n ' k e kZ]     

lj dk j ds lf p o A 
[Bihar Act 15, 2017] 

Patna University (Amendment) Act, 2017 

AN 

ACT 

To amend Patna University  Act, 1976 (Bihar Act 24, 1976) 

 Preamble— Whereas, it is expedient to incorporate Principals of colleges under 

Patna University within the definition of teachers of the University. 

 And, whereas, it is proper to take the services of experienced retired  officers of 

Bihar Administrative Service to the post of Registrar in Patna University. 

 Hence, it is necessary to amend section 2 and section 16 of Patna University Act, 

1976. 

 Be it enacted by the Legislature of the State of Bihar in the Sixty eighth year of the 

Republic of India as follows:- 
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  1. Short title and Commencement.—This Act may be called The Patna University 

(Amendment) Act, 2017. 

(2) It shall come into force at once. 

 2. Amendment in Section-2 of Bihar Act, 24, 1976— The main part of section 2 (r) 

of the Patna University Act, 1976 (Bihar Act 24, 1976) shall be substituted by the 

following:- 

 “(r) "Teacher" means person holding the post of only university Professor/Professor, 

Principal, Associate Professor (Reader) and Assistant Professor (Lecturer) and such 

sanctioned post in the teacher's grade on the basis of regulations issued by  the U.G.C. from 

time to time. 

 3. Amendment in section-16 of the Bihar Act 24, 1976.- (1) sub-section (1) of 

section 16 of Patna University Act, 1976 shall be substituted  by the following :- 

 "(1) Notwithstanding any provisions of the Act, if the Chancellor thinks fit, he may 

request the State Government, Central Government, University Grant Commission or any 

University to send names of suitable officers including the retired officers of Bihar 

Administrative Service for the post of Registrar, and in that case State Government, Central 

Government, University Grant Commission or any University may send the name of one or 

more officers for consideration for appointment as Registrar under such terms and 

conditions of service, as he may consider fit, and then the Chancellor shall appoint the 

Registrar from amongst them. 

 4. Saving - Notwithstanding the amendment made in section-2 (r) and sub-section 

(1) of section-16 of this Act, anything done or decision or action taken prior to it shall be 

deemed to have been validly done or taken and shall not be questioned on the ground of 

amendment. 
f c g k j&j k T;i k y  ds v k ns' k  ls]  

l qj sU æ i zlk n ' k e kZ]l qj sU æ i zlk n ' k e kZ]l qj sU æ i zlk n ' k e kZ]l qj sU æ i zlk n ' k e kZ]     
lj dk j ds lf po A 

———— 

अधी+क, सिचवालय मुिणालय, 

�बहार, पटना �ारा ूकािशत एव ंमु0ित। 

�बहार गजट (असाधारण) 423-571+400-ड&0ट&0पी0। 
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